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(Kasergod).

Ayillath Kuttieri



G —contd.
Goray, Shri Narayan Ganesh (Foona).

Goundar, Shri N. . Shanmugha
(Tindivanam).

Gounder, Shri A. Doraiswami (Tiru-
ppattur). -

Grounder, Shri K. Periaswami
(Karur).

Govind Pas, Seth (Jabalpur).
CGuha, Shri Arun Chandra (Barasat).
Gupta, Shri Chheda Lal (Hardoi).

Gupta, Shri Sadhan Chandra

(Calcutta-East).
‘="

Hajarnawvis, Shri Ramchandra
Martand (Bhandara).

Halder, Shri Kansari (Diamond
Harbour—Reserved—Sch. Castles).

Harvani, Shri Ansar (Fatehpur).

Hansda, Shri Subodh (Midnapur—
Reserved—Sch. Tribes).

Hsathi, Shri Jaisukhlal Lal Shanker
(Halar). -

Hazarika, Shri Jogendra Nath
(Dibrugarh).

Heda, Shri H. C. (Nizamabad).

Hem Raj, Shri (Kangra).

Hukam Singh, Sardar (Bhatinds).

Hvnniewta, Shri Hoover (Autono-
mous Districts—Reserved—Sch
Tribes).

r

Imam, Shri Mohammed (Chitaldrug).

Igbai Singh, Sardar (Ferozepur).

Iyver, Shri 8 Xaswara (Trivandrum).
o

Indhav Shri Yaday

A Narayan
{(Malegaon).

Gv)

¥ —contd.

Jagjivan Ram, Shri
Keserved—Sch. Castes).

{Sasaram—

Jain. Shri Aiit Prasad (Saharanpur).

Jain. Shri Mool Chand (Kaithal).

Jaipal Singh, Shri {Ranchi West—
Reserved—Sch. Tribes).

Fangde, Shri Resham Lal (BRilaspur).

Jedhe, Shri Xeshavrao Marutirao
(Baramati).

Jena Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

shulan Sinha. Shri (Siwan).

Jhunjhunwala. Shri Banarsi Prasad
(Bhaealpur).

sinachandran. Shri M. K. (Telli-
cherv).

Jogendra Sen. Shri {(Mandi).

Jogendra Singh, Sardar (Bahraich).

-

Joshi, Shri Anand Chandra (8Shahdol).

Jdnshi. Shri Lilacdhar (Shajapur).

Joshi. Shrimati Subhadra (Ambala).

Jyoiishi, Pandit Jwala Prasad (Sagar).
"

Anasuvabai (Nagpur).

Shri (Azamsarh).

Kale, Shrimati
Kalika Singh,
Kamal Singh, Shri (Buxar).

»amble, Dr. Devraco Namdevrao
Pathrikar Nanded—Reserved—Sch.
Ccastes).

Hamhle, Shri Chandrasen

Kopargaon).

Xanakasabai. Shri R. Pillai (Chidam-
baram).

EKanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabbat (Hooghly).

Earmarkar, Shri D. b {Dharwar
North).

Bapu
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K —contd.
Karni Singhji, Shri (Bikaner).

XKasliwal Shr Nemi Chandra
(Eotah).

Katti, Shri D. A. (Chikodi).

Kaval, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
«Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Weskar. Dr. B. V. (Musafirkhana).

Khnadilkar. Shri Raghunath Keshav
{Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Alx (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Dr. Gopalrao Bajirao
{Akola).

Khimji, Shri Bhawanji A. (Kutch).

Khuda Buksh, Shri Muhammed
{Murshidabad).

Khwaja, Shri Jamal (Aligarh).

Kistaiyva, Shri Surti (Bastar—Reserv-
ed—Sch. Tribes),

Xodiyan, Shr P. K. (Quilon—Reserv-
ed—Sch. Castes).

Koratkar, Shri Vinavak Rwuo K.
{Hyderabad). .

Kotoki, Shri Liladhar (Nowgong).

Kottukapally, Shri George Thomas
{(Moovattupuzha).

Kripalani, Acharya J. B. (Sitamarhi).

Xripalani, Shrimati Sucheta {(New
Delhi).

EKrishna, Shri M R. (Karimnagar—
Reserved-—8Sch. Castes).

Krizshna Chandra, Shri (Jalashwar).

B —contd.
Krishna Rao, _‘Shri Mandali Venkata
(Masulipatnam). -

Krishnmaiah, Shri D. Balarama (Gudi-
\rﬂ.d.).u r .

Krishnamachari, Shri T. T. (Madras
South).. -.

Krishnappa, Shri M. V. (Tumkur).
Krishnaswamy, Dr. ‘A. (Chingleput).
Kumaran, Shri M. K. (Chirayinkail).

Kumbhar, Shri Banamali (Sambal-
pur—Reserved—Sch. Castes).

Kunhan: Shri P. (Palghat—Reserved—
Sch. Castes):

Kureel, Shri Ballj Nath (Rae Bareli—
Reserved-—Sch. Castes).

- ‘L’
I.achhi Rarmm, Shri (Hamirpur—
Reserved—Sch. Castes).

Lachman Singh, Shri (Nominated—
Andaman and Nicobar Islands).

I.ahiri, Shri Jitendra Nath (Seram-
pore).

Laskar, Shri Nibaran Chandra
(Cachar—Reserved—Sch. Castes).

Laxmi Bai, Shrimati Sangam (Vicara-
bad).

™

Mafida Ahrned, Shrimati (Jerhat)

Mahagaonkar, Shri Bhausaheb Rao
Sahed (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).
Mahendra Pratap, Raja (Mathura).
Maiti, Shri Nikunja Baihari (Ghatal).

Majhi, Shri Ram Chandra (Mayur-
bhanj—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Mathotrm, Shri Thakur Das (Jammu
and Kashmir). )



M —contd.
Malaviva, Pandit Govind (Sultanpur).
Malaviva, Shri Keshava Deva (Bastl).
Malliah, Shri U. Srigjvasa (Udipi).

Malvia, Shri Xanhaiyalal Bherulal
(Shajapur—Reserved—Sch. Castes).

Malviva, Shri Motilal (Ehajuraho—
—Sch. Castes).
Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay
City Central-—Reserved—Scheduled
Castes).

Mandal, Dr. Pashupeati
Reserved—Sch. Castes).

(Bankura-——

‘Mandal, Shri Jailal (Khagaria).

Manivangadan. Shri
yam).

Manjula Debi,

Mathew (Kotta-

Shrimati (Goalpara).

Masani, Shri M. R. (Ranchi—East).

Masuriva Din, Shri
Reserved—Sch. Castes).

Matera, Shri Laxman Mahadu (Thana
—Reserved—Sch. Tribes).

Mathur, Shri Harish Chandra (Pali).
Mathur, Shri Mathura Das (INagaur).
Matin, Qazi S. A. (Giridih)

Mehdi, Shri Syed Ahmed (Rampur).
Mehta, Shm Ashok (Muzaffarpur).

Mehta, Shri Balwantray Gooalji
s Gohilwad).

Mehta, Shri Jaswant Rai (Jodhpur).

Mehta, Shrimati Krishna (Jammu and
EKashmir).

Melkote, Dz. G. 8. (Raichur).
Menon, Dr. XK. B. (Badagara).

Menon, Bhri V. K. Krishna (Bombay
City North).

Merion, Shri T. C.
CMukandapuram).

( Phulpur—

Narayanankutty

vi)

M -—contd.
Minimata, Shrimati Agamadas Guru
(Baloda Bazar—Reserved —8Sch.

Castes).
Mishra, Shri Bibhutli (Bagathu}.
Mishra, Shri Lalit Narayan (Saharsa).

Mishra, Shri Mathura Praasad {(Begu-
sarai).

Mishra, Shri Shyam Nandan (JTai-
nagar).

Misre, Shri Bhagwan Din (Eajisar-
ganj).

Miara, Shri Raghubar Daval (Buland-
shahr).

Misra, Shri Raja Ram (Faizabad).

Mohammad Akbar, Sheikh
and Kashmir).

(Jammu

Mohan Swarcoop, Shri (Pillbhit).

Mohideen, Shri1 M. Gulam (Dandigul).

Mohiuddin, Shri Ahmed (Secundera-
bad).

Morarka, Shri Radheshyam Ram-
kumar (Jhunjhunu)

hMore, Shri Jayawant Ghanshyain
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal-
cutta—Central).

Mullick, Shri Baishnav Charan (Ken-
drapara—Reserved—Sch. Castes).

Munisamy, Shri N. H. (Vellore).

Murmu, Shri Paika (Rajmahal—Re-
served —-Sch. Tribaa).

Murthy, Shri B. 8. (Kakinada—Re-
served—Sch. Castes).

Murty, Shri M. 3. (Golugonda).

Musafir, Giant Gurmukh Singh
(Amritsar).
Muthukrishnan, Shri M. (Vellora—

Resarved—Sch. Castes).



e
Nadar, Shri P. Thanulingam (Nager-
coil).
MNaidu, Shri R. Govindarajalu (Tiru-
vallur).

Naidu, Shri T D.
sami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).

Muthukumuara-

Ngir, Shri K. P. EKuttikrishoan
(Kozhikode).

Nair, Shri P. K. Vaaudevan (Thiru-
vella)d.

Naldurgkar, Shri Venketrmo Shrini-

wasraoc (Osmanabad).

Nallakoyvya, Shri Koyilat (Nominated—
L.accadive, Minicoy and Amindive
Islands).

Nanda, Shri Gulzarilal (Sabarkantha).
Nanjappa, Shri C. (Nilgiris).

Naraindin, Shr: (Shahjahanpur—Re-
served—Sch. Castes).

Narasimbhan, Shri C. R.
Shri R.

(Krishnagiri).

Narayanasamy, (Perivaku-

lam).

Naskar, Shri Purnendu Sekhar (Dis-
mond Harbour).

Nath Pai, Shri (Rajapur).

Nathwani, Shri Narendrabhai .
(Sorath).

Nayak, Shri Mohan (Ganjam—Reserv-
ed—Sch. Castes).

Nayar, Dr. Sushila (Jhansi).
Nayar, Shri V. P. (Quilon).

Negi, S8hri Nek Ram {(Mahasu-—Re-
served—Sch. Castes).

Nehru, Shri Jawsharlai (Phulpur).
Nehru, Shrimati Uma (Sitapur).

Neswi, 8hri T. R. (Dharwar South).

0

Onksr Lal, Shri {(Xotah—Reserved—
Sch. Castes).

Oza, Bhri Ghanshyam Lal (Ealawad).

(vid)

o
Padalu, Shri Kankipati Veeranna
{Golugonda—Reserved —Sch. Tri-
bes).

Padam Dev, Shri (Chamba).

Pahadia, Shri Jagan Nath Prasad
(Sawai Madhopur—Reserved—Sch.
Castes).

Palaniyandi, Shri M. (Peramalur).

Palchoudhuri, Shrimati Ia (Naba-
dwip).

Pande. Shri C. D. (Naini Tal).

Pandey, Shri Kashi Nath (Hata).

Pandey. Shri Sarju (Rasra).

Pangarknar, Shri Nagorao Karojee
(Parbhani).

Panigrahi, Shri Chintamani (Pumn).

Panna Lai, Shri
ed—Sch. Castes).

Parmar. Shri Deenabandhu (Udsipur—
Reserved—Sch Tribes).

(Faizabad—Reserv-

Parmar, Shwri Karsandas Uksabhai
(Ahmedabad—Reserved—Sch. Cas-
tes).

Parmar, Shri Yeshwant Singh
(Mahasu).

Parulekar, Shri Shamrao Vishnu
(Thana).

Parvathi Krishnan, Shrimati M.
({Coimbatore).

Patel, Shri Nanubhai Nichhabkhai

(Bulsar—Reserved—Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh-
sana).

Patel, Shri Rajeshwar (Hajipur)

Patel, Sushri Maniben Vallabhbhai
(Anand).

Patil, Shri Balasaheb (Miraj).
Patil, Shri Nana (Satara).
Patil, Shri R. D. (Bhir).

Patil, Shri S. K (Bombay City
South).



P —contd.

Uttamrao Iaxrman

Patil, Shri
(Dhulia).
Patnaik, Shri Uma Charan (Ganjam).

Pattabhi Raman, Shri C. R. (Kumba-
konam).

Pillai, Shri S. C. C. Anthony (Madras
North).

Pillai, Shri P. T. Thanu (Tirunelvel).

Pocker Sahib, Shri B. (Banjeri).

Prabhakar, Shri Naval {(Outer Delhi-—
Reserved—Sch. Castes).

Pragi L.al, Shri (Sitapur—Reserv-
ed—Sch. Castes).

Prasad, Shri Mahadeo (Gormkhpur—
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
(Kalahandi—Reserved—Sch. Tribes)

Punnoose, Shri P. T. (Ambalapuzha).
“O

Radha Mohuan Singh, Shri (Ballia).
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhii, Shri (Barmer).
Rughuramaiah, Shri Kotha (Guntur).
Rahman, Shri M. Hifzur (Amrcha).
Ral, Shri Khushwagt (XKheri).

Rai Bahadur. Shri (Bharatpur).
Rajendra Singh, Shri (Chapra).

Rajiah, Shri Devanapalli (Nalgonda—
Reserved-——Sch. Castes).
Raju, Shri D. S. (Rajahmundry).

Raju, Shri Vijayarama Gajapathi
(Visakhapatnam).

Rajyalaxmi, Shrimati L.alita (Hazari-

bagh).
‘Ram Garib, Shri
Sch. Castes).

(Basti—Reserved-—-—

(viid)

R —conitd.
Ram Krishan, Shri (Mahendergarh).
Ram Saran, Shri (Moradabad)-.
Ram Shankar Lal, Shri (Domariagani).
Ram Subhag Singh, Dr. (Sasaram).

Ramakrishnan, Shri Peelamedu Ranga-
swamy Naidu (Pollachi).

Ramam, Shri Uddesraju (Naorasapur).

Ramanand Shastri, Swamli (Bara-
banki—Reserved—Sch. Castes).

Ramananda Tirtha, Swami (Auranga-

bad).

Ramaswami, Shri S. V. (Salem).

Ramaswamy, Shri K. S. (Gobichetti-
palayvam).

Ramaswamy, Shri Puli (Mahbub-
nagar—Reserved—Sch. Castes).

Rameshwar Rao, Shri J. (Mahbub-
nagar).

Rampure, Shri Mahadevappa Y.
(Gulbarga).

Ranbir Singh, Ch. (Rohtak).

Rane, Shri Shivram Rango
(Buldana).

Ranga, Shri N. G. (Tenali).

Rangarao, Shri M. Sri (Karimnagar):

Rao, Shri B. Rajagopala (Srikaku-
lam).

Rao, Shri Devulapalli Venkateswar

{Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-
bubabad).

Rao, Shri P. Hanmanth (Medak).
Rao, Shri R. Jagannath (Koraput).
Shri T. B. Vittal (Khammam).

Shri Bhola (Champaran—Re-
Castesn).

Rajaraxm  Balkrishns

Rao,

Raut,
served—Sch.

Raut, Shri
(Kolmnba).

Ray, Shrimati Renuks Cialds)



RBR——contd.

Reddy, Shri Chegireddy Bali (Marks-
pur).

Reddy, Shri K. C. (Kolar).

Reddy, Shri R. Lakshmi Narasa (Nel-
lore).

Reddy, 8hri R. Narapa

(Ongole).
Reddy, Shri T. Nagli (Anantapur).
Reddy, Shri K. V. Ramakrishna
(Hindupur).

Reddy, Shri T. N. Vishwanatha
{(Rajampet).

Reddy, Shri Vutukuru Ramj (Cudda-
pah).

Roy, Shri Biren (Calcutta—South
West).

Roy,

Shri Bishwanath (Salempur).

Rungsung Suisa, Shri (Outer Mani-
pur—Reserved—Sch. Castes).

Rup Narain, Shri (Mirzapur—Re-
served—Sch. Castes).

Sadhu Ram, Shri (Jullundur—Re-
served-—Sch. Castes).

Sahodrabai, Shrimati

(Sagar—Re-
served—Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Darbhanga—
Reserved—Sch. Castes).

Saigal, Sardar Amar Singh (Janjgir).

Saksena, Shri Shibban Lal (Maharaj-
ganj).

Salunke, Shri Balasaheb (Khed).

Samanta, Shri Satis Chandra (Tamluk)

Samantsinhar, Dr.

N.
war).

C. (Bhubanes-

Sambandam, Shr K. R.

(Nagapat-
tinam).

Sampath, Shri E. V. X. (Namakkal).

Cix)

8 —eoontd:
Sanganna, Shri Toyaka (Koraput-

Reserved—Sch. Tribes).
Sankarapandian, Shrxi M. (Tenkasi).

Sardar, Shri Bhali (Saharsa—Reserv
ed—Sch. Castes). .

Sarhadi, Shri Ajit Singh (Ludhiana)

Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawadsa)
Satyanarayana, Shri Biddika (Par

vathipuram —Reserved—Sch. Trib
es).

Scindia, Shrimati Vijaya Raje (Guna)

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tribes).

Sen, Shri Asoke Xumar
North-West).

Sen, Shri Phani Gopal (Purnea).
Servai, Shri A. Vairavan

(Calcutta—

(Tan)ore).

Seth, Shri Bishanchandar (Shahjahan-
pur).

Shah, Shri Manabendra (Tehri Garh--

wal).

Shah, $Shri Manuhhai (Madhya Sau-
rashtra).

Shah, Shrimati Jayaben Vajubhai
(Girnar).

Shankuntala Devi, Shrimati (Banka).

Shankaraiya, Shri M. (Mysore).
Sharma, Pandit EKrishna Chandra
(Hapur).

Sharma, Shri RDiwan Chand (Gurdas-
pur).

Sharma, Shri Harish Chandar (Jai-
pur).

Sharma, Shri Radha Charan (Gwa-
lior).

Shastri Pandit Hiralal (Sawai
Madhopur).

Shastri, Shxi $.a! Bahadur {Allaha-
bad).



B —econtd.

Shastri, SBhri Prakash Vir (Gurgaon).
Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukls, Shri Vidya Charan
Bazar).

Siddananjappa, Shri H. (Hassan).

[iddiah, Shri S. M. (Mysore-—Reserv-
ed—Sch. Castes).

ingh, Shri Awadesh Kumar (Kati-
har).

Singh, Shri Chandikeshwar
(Sarguja).

Singh. Shri Digvijiva Narayan (Pupri).

Singh, Shri Dinesh Pratap (Gonda).

SBingh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahadol
—Reserved—Sch. Tribes).

Singh, Shri Laisram Achaw
Manipur).

Singh. Shr: Mahendra Nath (Maharaj-
ganj).

Singh, Shri Tribhuan Narayan (Chan-
dauli).
Sinha, Shri
ghyr).
Sinha, Shri Gajendra Prasad

mau).
Sinha, Shri Kailash Pati (Nalanda).
Sinha, Shri Sarangdhar (Patna).
Sinha, Shri Satyva Narayan (Samasti-
pur).
Sinha, Shri
(Aurangabad).
Sinha, Shrimati Tarkeshwari (Barh).
Sinhasan Singh, Shri (Gorakhpur).

V. Gangadhara (Chit-

Siva, Dr. M.
* toor—mReserved—8Sch. Castes).

(Baloda
Saran

(Inner

Banarasi Prasad (Mon-

(Pala-

Satyendra Narayan

hivtﬁ.i. Shri N. (Chingleput—Reserv-
. ed—8ch. Castes).
Snatak, SBhri Nardeo

sexrved-—3Bch. Castes).

CAligarh—Re-
w Shri G. D. (Dausa).

(x)

8 —eoontd.

Sonawane, Shri Tayappa (Sholapur——
Reserved—Sch. Castes).

Sonule, Shri Harihar Reao (Nanded).

Soren, Shri Debi (Dumka—Reserv-
ed—Sch. Tribes).

Subbarayan, Dr. P. (Tiruchengode).
Subramanyam, Shri Tekur (Bellary).

Sugandhi, Shri Murigeppa Siddappa
{Bijapur North).

Sultan, Shrimati Maimoona (Bhopal).

Supakar, Shri Shraddhakar (Sambal-
pur).

Sumat Prasad, Shri (Muzaffarnagar).

Suder Lal, Shri (Saharanpur—Re-
served—Sch, Castes).

Surya Prasad, Shri (Gwalior—Re-
served—Sch. Castes).
Swami, Shri V. N. (Chanda).

Swaran Singh, Sardar (Jullundur).

Syed Mahmud, Dr. (Gopalganji).

T

Tahir, Shri Mohammed (Kishanganj).

Tangamani, Shri K. T. K. (Madurai).
Tantia, Shri Rameshwar (Sikar).

Tariq, Shri Ali Mohammad (Jammu
and Kashmir).

Tewari, Shri Dwarikanath (Cachar).

Thakore, Shri Motisinh Bahadursinh
{(Patna).

Thevar, Shri U. Muthursmalingsa
(Srivilliputhur).

Thimmaiah, Shri Dodda (EKolar—Re-
served—Sch. Castes).

WMM’!K(MM).
Thomas, Shai A. M. (Emakulnm).



X —contd.

Tiwari, Pandit Babu Lal

Khandwa).
Tiwari, Shri Ram Sahai (Khajuraho).

Tiwary, Pandit Dwarka Nath (Kesa-
ria).

(Nimar

Tripathi, Shri Vishwambar Dayal
(Unnao).

Tula Ram, Shri (Etawah—Reserved—
Sch. Castes).

Tyagi, Shri Mahavir (Dehra Dun).
o

Uike, Shri M. G.
ed—S8ch. Tribes).

WUmrao Singh, Shri (Ghosi).

Upadhyaya. FPandit
(Pratapgarh).

Upadhyaya, Shri Shiva Datt (Rewa).

(Mandla—Reserv-

Munishwar Dutt

v

Vajpayvee, Shri Atal B:rhari

puar) .

Valvi, Shri Laxman Vedu
KKhandesh—Reserved—Sch. Tribes).

Shri B. B. (Champaran).
Shri Manikya Lal (Udaipur).
Varma, Shri1 Ramsingh Bhaj (Nimar).

(Balram-

(West

Varma,

Varma,

(xi)

Y —contd.
Vedakumari, XKumari M. (Eluru).

Venkat Rso, Shri A. R. (Jalna).

Venkatasubbaiah, Shri Pendekanta
(Adoni).

Verma, Shri Ramiji (Deoria).
Vijaya Raje, Shrimati (Chatra).

Vishwanath Prasad, Shri (Azamgarh—
Reserved—Sch. Castes),

Vyas, Shri Ramesh Chandra (Bhil-

wara) .
Vyas, Shri Radhelal (Ujjain).
w
Wadiwa, Shri Narayan Maniramii

(Chhindwara—Reserved—Sch.
bes).

Warior, (Trichur).

Wasnik, Shri Balkrishna (Bbhandara—
Reserved—Sch. Castes).

Wilson, Shri
Wodeyar,

Tri-

Shr: K. K.

John N.
Shri K. G.

(Mirzapur).
(Shimoga).
b 4

Yadavw,
Banki).

Yajnik, Shri
(Ahmedabad).

Shri Ram Sewak (Bara

Indulal Kanaivalal
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Tuesiay, 12th August, 1958

The Lok Sabha met at Eleven of
the Clock.

[Mr. Srzaxxe in the Chair]
©ORAL ANSBWERS TO QUESTIONS

Development of Visag Port

*38. Bhrli V. C. Shukia: Will the
Minister of Transport and Communi-
oations be pleazed to refer to the
Teply given to Starred Question No.
966 on the Lith March, 1U5H and state:

(a) whether any proposal has since
emerged out of the discussions on the
subject of Japanese financial aid for
the devélopment of the Vizag Port;

(b) if s0, what are the salient fex-
tures of the proposal; and

(c) if the reply to part (a) iz in the
megative, the stage at which the dis-
swcussions rest at present?

The Minister of State in the Minis-
try of Transperi and Cosmumunications
(Shri Raj Bahadur): (a) to (c). A
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Bhrli V. C. Shukin: Actuslly the
ore export agreement stipulates that
seven million tons of irom ore wrill
be exported—two millions from the
Orissa deposits and five million from
Bailadilla, Has any allowance been
made for this while drawing up the
development plan of Vizag port?

Shri Raj Bahadur: The plans have
been drawm up for the development
of Vizag port, and they include the
improvement of the installations in
the railway yard, signals and com-
munications, wagon haulage system,
rotary wagon dumper, loading
towers, conveyors, shovels etc.

Shri ¥V, C, Sbhmkla: I wanted to
know if any allowance has been
made for the ultimate export of 7
million tons from Vizag port, because
according to the statement of the
Government, it appears that to begin
with two million tons of iron ore
will be exported from Orissa ore
mines and ultmately flve million

tons will be exported from Bailadilla
mines,

Shri Raj Bahadur: So far as this
particular agreement is concerned, [
am not aware of the seven million
tons target that the hon. Member
has in view. This particular agree-
ment covers the export of two million
tons annually.

Shri V. C. Shukia: What iz the
maximum tonnage of ships that will
be able to berth at the Vieag port
after the proposed development has
been completed?

Shri Raj Bahadwr: We propose to
have four more berths—two for the
ore and two for general cargo—and
these four berths will enable four
additional ships to be berthed.

Skl V, C. Bhakla: My question
was different.



Is
a fact that the Japanese aid
wi

b=

8hri Raj Bahadur: That is part
the agreement—American ald to
tune of over Rs, § crores, so far
the foreign exchange content part
it is concerned,

Shri Damani: What kind of develop-
ment is contemplated by the Japanese
aid, and what will be the proportion
of the Japanese aid to our total
expenditure?

Shri Raj Bahadar: The overall
development contemplated under the
agreement includes the improvement
and extension of the railway system
from Sambalpar to Titilagarh, deve-
lopment of the port, development of
the railway yard at the port and
development of the iron ore mine
itself.

Shri Panigrahi: Recently according
to the agreement with the Japanese
steel interests, 1'6 million tong of
iron ore was to be exported to Japan.
May I know whether all this 16 million
tons ore was or will be exported
through Vizag port alone?

esfe

said, will be of the order of 2 million
tons annually and will start from

was: what would be the maximum
tonnage of ships that will be uble to
berth at the Visag port afier its
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Shri Raj Bahadar: The maximum
tonnage that a berth can hold depends
upen the draft that the berth has
Sot and also upon the size or design
of the ship.

Villsge Recomstruction Experiment in
Khanpur, New Delhi

+

Shri Abdul Salam:
Shri Bhogji Bhai:
*39, { Shri Sangauna:
Sardar Igbal Singh:
Shri Mohan Swarup:

Will the Minister of Community
Dovelopment be pleased to state:

(a) the assistance Government has
provided to the Ford Foundation in
India for its current experiment in
village reconstruction in Khanpur
village near Qutab Minar in Delhi;

(b) whether an electric generating
posal to instal such plants in other
well water has been installed in the
Khanpur village; and

(¢) if so, whether there is any pro-
posal to instal such plants in other
parts of the country?

The Minister of Community Deve-
lopment (8hri 8. K. Dey): (a) No
financial assistance has been provided
but some technical staff has been
deputed to work with the Ford
Foundation.

(b) Yes, from bullock-power,

(c) The project is still in the experi~
mental stage,

Shri Abdul Salame: Hus the Govern-
ment any scheme to sponsor a pilad
scheme in one vilnge In ewery
state.

Shri 8, K, Dey: After we have
conducted the experiment at Khanpur
to some further length,

Shri Beaj Ra) Simgh: How mueh
time iy expected to be taken fo com-
plete the expetimanty
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fbri 8. K. Dey: It is very difficult
to estimate it, but I belisve in three
to six months we should be able to
arrive at a point where we can
definitely state whether it is repro-
ducible in other villages universally
in India.

Sbrl Sanganna: May I know whe-
ther the same process adopted for
the river valley projects to produce
electricity is adopted in this case
also?

S8hri 8. K, Dey: In the case of the
river valley projects, it is a question
of conversion of water power into
electric power. In this case it is a

question of transforming bullock
power into electric power.
Shri Damani: If this experiment

is successful, will Government consi-
der supplementing the community
projects with this scheme?

Shri 8. K. Dey: The scheme cer-
tainly holds very high promise, and
it it proves to be economical practi-
cally, it certainly will Le reproduced
all over the country.

Shri Nath Pal: The engineers thein-
selves have stated that whereas the
Five Year Plan contemplates electrifi-
cation of 15,000 villages, with the
application of this plan it is conceiv-
able that we can electrify 150,000
villages, Is it true? Has any evalua-
tion been made of this estimate?

Shri 8 K. Dey: It is still very
premature to make thig sort of
statement, but certainly . . .

Shrl Nath Pal: It is his statement.
1 do not make any statement His

him,

Shri 8, K. Doy: It can be repro-
duced in all the 580,000 villages
provided we can design a generator
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of production cost of electricity per
unit?

Shri 8. K. Dey: It has still to "be
worked out

Shri Tangamini: May 1 know in
which of the States such pilot schemes

are going to be introduced during
the current year?

Shri 8. K. Dey: 1f the present
experiment can be carried to the
conclusion that we are aiming at, we
should be able to start pilot schemes
in every State.

Shri Tangamani: How long will it
take?

Mr. Speaker: Four to six
he has said.

Shri Jadhav: May 1 know the cost
and the capacity of the plant and
whether it will be within the reach
of the average village?

Shri §. K. Dey: There is nothing
absolute about the capacity of the

months,

plant. The present plant that has
been installed has a capacity of
45 KW, but it is not difflecult to

design a generator with higher or
lesser power.

Dr. R, Banerji: For 45 KW what
will be the cost?

Shri §. K. Dey: The present cost,
estimated by our American friends
has been about Rs 15,000 to Rs. 20,000
for a combined pump and generator,
but it is believed that the cost can be
considerably reduced.

w faqfe fow : & Ir=rogr Y
f& 0% oey adti % 9z & weiy
Ty fawf wed T fewfr faoreft
w% Fft ot I T fewwr J@r
wt gt ?

Shri 8. K. Dey: At thiz stage, it is
difficult to say what the cost will be.
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Mr. Bpeaker: To avoid further
questions, may I suggest to the hon.
Minister that he may arrange to take
alf Members, who want o go and
see, to that place? It is only fifteen
or twenty miles from here.

Shri 8, K. Dey: I shall be very
happy to make these arrangements,
it the hon Members are prepared to
see the plant in action at this prel-
minary stage.

Mr. Speaker: They can learn fur-
ther information there.

Special Information Telephone
Service for Sports

-+

sqe, J Shri Bubedh Hansda:
"\ 8hri 8, C. S8amanta:

Will the Manister of Transport and
Communications be pleased to state:

(2) whether it is a fact that a spe-
cial nformation service has been
introduced by Calcutta Telephones
for the public to get the results of
the football matches and other sports
through telephones; and

(b) if so, whether any extra charge
per call would have to be paid for
this new service?

The Minister of Traosport and
Cemmunications (8hri 8. K. Patil):
(a) Yes,

(b) No extra charge iz levied. All
such calls are metered and charged
as for one local call

Shrli Sabodh Hanada: May I know
whether the new information service
that has been introduced is a tempo-
TRry one or a permanent one?

Skrt B, K, Patil: It all depends on
the success of that scheme. If it is
found successful, then it will be a
permanent.ope.

12 AUGUST 19888 Oral Amawers 250

ms,&hﬂ-'muh:mhhmb
be & slight expenditure, bmt

of a type which should discoursge
Qovernament.

Mr. Speaker: Next quesilon. Ques-
tion No, 41.

Shri Sapakar: Question No, 8§ may
also be-answered along with this.

Shrl Tyagl: Question No. 54 also.

Mr. Speaker: [ believe the Minister
has no objection.

Indo-Pak Canal Waters Dispute

+

(Shri Ram Krishan:
Sardar Igbal Singh:
Shri Ajit Singh Sarhadi:
Shri Harish Chandra Mathuar:
Shrimati Ila Palchoudhuri:
Shri Rameshwar Tantia:

J Shri N. R, Munisamy:
*4l. < Shri D, C. Sharma:
Shri Sapakar:
Shri Bibhuti Mishra:
Shri Damani:
Shri Mohan Swarup:
Pandit D, N. Tiwary:
Dr. Eam Subhag Siagh:
Shri Hem Raj:
\Shri Raghanath Bingh:

Will the Minister of Irrigation and
Power be pleased to siate:

(a) whether any conclusions have
been reached at the Rome and the
London talks held recently between
the representatives of the Govern-
ment of India and Pakistan on the
Canal Waters Dispute;

(b) it so, the nature of conclusions

(c) whether Pakistan has submit-
ted any new proposals for the settle-
ment of the Canal Waters Dispute
between the two countries;

(d) it s0, the nature of these pro-
posals and the Government of India's
reactions thereto;
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The Minister of [Irvigation 'and
Power (Hafis Mohammad Ihrakim):
{a) to (d). At the tallm held in
Rome during April-May, 1858, it was
decided that Pakistan would present
at the pext meeting in London a pln
of engineering works designed to
replace from the western rivers the
supplies received by Pakistan canals
from the eastern rivers. A plan was
put up at the recent meeting In
London, After a preliminary exami-
nation of this plan, the Indian dele-
gation obtained certain clarifications
and usked for some additional infor-
mation which the Pakistan Represen-
tative has promised to supply. The
talks were then adjourned to enable
the Indian delegation to study the
Pakistan plan and prepare its detailed
comments on the Pakistan proposals.

(e) mnd (f). Do not arise.

Indo-Fak Canal Water Dispute

+

Shri S. M. Banerjee:
Shri D. C. Sharma:
Bhri Ghosal:
Bhri Assar:

*54. 8hri Radba Raman:
Dr, Ram Subbag Singh:
Shri Shivananjappa:
Sardar Igbal Singh:
Shri Tangamani:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a
World Bank team visited India and
Pakistan in the month of June, 1058;

(b) the object of their visit;

{c) Whether they had a talk with
our Government; and

(d) the nature of report submitted
by the World Bank Team?

The Minister of Irrigation and
Power (Hafis Mohammad JYbrahim):
(a) Yes, 8ir.

{b) The object of their visit was to
study ‘the situation created by abnar-
mally low river supplies in the rivers
Beas and the Sutlej.

12 AUGUST 10858

Oral Answers a5z

(¢) Yes, Sir. They had some dis-
cussions with the representative of
the Government of India,

(d) The Government of India are
not aware of any report having been
submitted by the Bank team,
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The Minisier of Irrigation and
Power (Hafix Mohammad Ibrahim)‘
(a) Yes, Sir.

(b) Yes, Sir. A meeting was held
between the Special Commissioners
of India and Pakistan on 22nd June,
1958 at the Wagha border to exchange
the data relating to the early part of
Kharif 1958. Since then the data is
being exchanged daily.

8hri Prabhat Kar: Question No. 62
also can be taken up along with these.

Mr. Speaker: Then, there would
not be any supplementaries, I believe.

The Minister of Co-operation (Dr.
P. 8. Deshmukh): Then, hon. Mem-

bers will forget all the replies,

Shri Tyagl: On a point of order.
My suggestion, if you would kindly
consider, is that you might please re-
vise this practice, becauss in capes
where four or five gquestions are
clubbed together, Members lose their
chances of asking supplementaries on



that goes on  here There
need be no fear; he can cer-
I shall allow

tainly retain all that.
answers to be given together only to
. those guestions which are so intimate-
1y connected with one another, There
might be overlapping, and possibly,
some supplementaries may be asked
here relating to some other question
elsewhere. I shall exercise sufficient
caution and discretion in this matter.
Of course, it is only in response to a
request here that I am allowing this.
Otherwise, 1 shall myself see which
are all connected and which are not
connected,

Shri Tyagi: In that case, different
questions on the same subject may
not be allowed on one day; they may
sll be clubbed together as one ques-
tion.

Mr. Speaker: No. They are not all
sent on the same day. The difficulty 1s
that they are given in driblets for the
same day, one after the other. As and
when a question comes in, I look into
it and then pass orders. If, simul-
tanecusly, on any particular subject,
there are a number of guestions by a
number of persons, I club them all
together and put the names here, But
there are cases where questions come
separately, and they have to be treat-
ed separately, and therefore, 1 allow
them to be tabled separately. As far
as possible, we try to avoid loss of
tinve here

As for the suggestion of Shri Tyagi,
whenever he makes a suggestion, it
will be very well borne in mind by
me.

Shri Harish Chandra Mathur: Ques-
tion No, 62 is very different.
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Mr. Speaker: All of them relste to
canal water diapute.

Canal Waters Due

*g2. Shri V. C. Bhukia: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the present position of the
canal watars dues outstanding against
Pakistan; and

(b) the steps that are being taken
to secure early settlement thereof?

The Minister of [IDirigation and
Power (Hafs Mohammad Ibrahim):
(a) The amounts outstanding agsinst
Pakistan both under ‘undisputed’ and
‘disputed’ upto the quarter ending
the 30th September, 1958 are as
follows:—

Undisputed

Disputed

Rs. 27,81,631
Rs. 97,190,980
(b) The Government of Pakistan
had paid the ‘undisputed’ charges,
almost in full, upto the period ending
30th of September, 1857. The arrears
under ‘undisputed’ charges refer
mainly to the subsequent period, The
question of payment of these arrears
as well as the outstanding ‘disputed’
charges, has been taken up with the
Government of Pakistan,

Bhri Ram Krishan: May I know
whether any step has been taken so
far to curtail the water supply to
Pakistan from the eastern rivers?

Hafis Mohammed Ibrahim: I could
not follow the last portion of the
question.

Shri Ram Krishan: In view of the
uncompromising attitude of Pakistan,
may I know whether any step has
been taken to curtail the water
supply to Pakistan from the Indian
rivers?

Mr. Speaker: It is a suggestion for
action.

Halls Mohammed Ibrahim: India is
not curtailing Pakistan’s water. We
have been supplying the water sccord-
ing to the supplies in the rivers every
year.



Sardar Igbal Singh: May I know
whethar the Pakistan Government
have submitted a new plan for the
link channel, and if so, the cost of
that plan for the link channel sub-
mitted by them?

Hafis Mehamwed Ibrahim: If I
have correctly followed, then 1 shall
answer this question; I do not know
whether it will be wrong, If it |is
repeated again, I shall follow.

Sardar Iqgbal Stogh: I asked whe-
ther Pakistan had put forward a new

plan regarding the cost of the link.

canals to be built In Pakistan? If so,
what is the cost that has been indi-
cated by Pakistan?

Hafla Mohammad Ibrahim: The
cost is estimated by them, but that
cannot be disclosed because it forms
part of the matter which is between
India and Pakistan in the World Bank
and it has to be kept secret.

Bhri D. C. SBharma: In what way
the new proposals submitted by the
Government of Pakistan differ from
the proposals which they had given
before that date?

Hafis Mohammad Ihrahim: The
difference is that this time the formula
relates to the fact that the western
rivers mlone are to supply water to
Pakistan.

Shri Supakar: May I know if the
talks indicate any hope of a final set-
tlement in the near future? What
arrangements, if any, have Govern-
ment made about the canal water in
the meantime, before a final settle-
ment is reech? What is the present
arrangement regarding water?

Hafis Mohammed Ibrahim: Till a
settlement is reached, new water
arrangement in unticipated and the
possibility is that some overall settle-
ment may be arrived at by the end of
this year,
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Sardar Igbal Singh: May I know
whether the hon. Minister has seen
the statement of Mian Mumtaz Daul-
tans regarding the agreement between
India and Pakistan in 19487 If so, what
are the views of the Government of
India thereon?

Mr. Speaker: Opinion expressed in
10487

Sardar Igbal Singh: Yes,

Mr. Speaker: [ will go to the
next question. Dr. Ram Subhag Singh.

Sardar Igbal Singh: Our case de-
pends on the 1948 agreement. When
a responsible leader of Pakistan dis-
owned that agreement, how are nego-
tiations and agreement possible, be-
cause they are disowning the founda-
tion of the original agreement?

The Deputy Minister of Irrigatioa
and Power (Shri Hathl): The atten-
tion of the Government of India has
been drawn to the statement made in
Pakistan. The allegation was that the
agreement of 1948 was made under
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duress, We have categoricilly stated
that that is not fact, that it was after
long deliberations between both Gov-
ernments that that agreement was
arrived at and enforced for all these
years. It is now after seven or eight
years that this statement is made that
it was made under duress. It is not
a fact.

Bhri Ranga: Have they accepted
that position?

Sbri Hathl: No, but he is not the
Pukistan Government.

Dr. Ram Subhag Singh: May 1
know whether at the Conference in
Rome in May the World Bank team
had given any indication to wvisit this
country? If not, why was the London
Conference suddenly postponed and
the World Bank team enabled to visit
this country, and whether the team
also took into consideration payment
of the disputed money by Pakistan?

Hafis Mohammad Ibrakim: The
London Conference recently held was
in connection with the exploration of
the possibility........

Dr. RBam Subhag BSingh: The Lon-
don Conference was suddenly post-
poned and the World Bank team was
enabled to come to this country, What
was the reason for that?

Hafix Mobammad Ibrahim: Because
India wanted time to consider the
question, the proposal which was sub-
mitted by them.

Shri N. BR. Munlsamy: Is it not a
fact that the present proposals given
out by Pakistan are complete depar-
ture in all details from the 1854 pro-
posals? If so, would the hon. Minis-
ter throw some light op it?

Shiri Hathi: The 1084 proposals
were from the World Bank. This
proposal, the new plan, has been
submitted by Pakistan in order to
replace the waters which they now
get. This plan is being studied

Shri Tangamani: When the World
Bank team visited India in June
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another question, the hon, Minister
stated that there wag no proposal from
the World Bank team. ! want to
know whether there was any proposal
from our side.

Shri Hathi: The visit of the World
Bank team in June, 1958 was only
for a specific purpose. The Pakistan
Government made complainty  that
we had cut down the water supplies
in that area. Therefore,, the World
Bank team wanted to have an on the
spot survey. We suggested that the
Pakistan Government had not inti-
mated to us what really their com-
plaints were and that if the water
supplies were a little reduced, it was
because of the reduced discharges in
the rivers themselves. But the World
Bank thought that as they
were going to start negotia-
tlons in June, it would be better to
have a clear atmosphere, so that they
could start negotiations in ap atmos-
phere where both partieg have given
thelr facts to the Bank and the Bank
was apprised of the real situation.

Shri Harish Chandra Matbhur: May
1 know if the hon, Minister will be
able to give an assurance that these
endless negotiations with  Pakistan
are not going to affect in any way
the work which is to be carried on
in the Rajasthan Canal, because this
dispute relateg entirely to the waters
which are to be taken by the Rajas-
than Cansl? May I know if Govern-
ment maintain the position which
they have stated on the floor of this
House? If so, what i{s the nature of
the megotiationg which have now
been opened afresh?

Shri Hathi: We have informed the
World Bank and the Pakistan Gov-
ernment that we shall be ready by
1062 to withdraw the waters from
the Rajasthan Cengl and that it
would not be possible for us then to
wait any lenger, That postition has
been subsequently made clear and
the position regarding the constuc-
tion of the Rajasthan Cana] stands.
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FNow so far as these negotiations
are concerned, they are not fresh
negotiations; in a way they are a
continuation of the old negotiations
whereby Pakistan had to give a plan
for replacing the waters which they
now get. Those negotiations are
continuing The Pakistan Govern-
ment have given a plan in the London
meeting held on the Tth,

Shri Kasliwal: From what I could
gather from the answers of the
hon. Deputy Minister, it appears to
me that now Pakistan has made fresh
proposaly as the basis of negotiations
and that the 1684 proposals of the
World Bank are completely brushed
aside. If s0, may 1 know what is the
position now that the Government
of India take with regard to the 1954
proposals?

Bhri Hathi: This does not actually
arise out of the 19054 proposals. A
scheme wag to be discussed for re-
placement of these waters. They had
some plan which was very costly
and the Bank wag algo not in favour
of it, They have now submitted an-
other scheme.

Some Hon., Members rose—
Mr. Bpeaker: How many hon.

‘Members want to ask questions fur-
ther?

Shri V. C, Bhukia: 1 want to ask
u Question immediately on this.

Bome Hon. Members rose—

Mr. SBpeaker: 1 will allow a hali-
an hour discussion on thig matter,

Shri V. C. Shukia; I want to ask
a question immediately on this.

Mr. Speaker: Next question.

Food Bearcity in Rajasthan
+
Bardar Igbaj Singh:
4. Bhri Ajit Singh Sarhadi:
Shri P. L. Barupal:
Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether it s a fact that there
has been searcity of food in certain
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Districts of Rajasthan in May, 1858;
and

(b) if so, the steps
prove the gituation?

The Deputy Mimister of Food
Agriculture (Shri A. M. Thomas): (a)
Yes, there has been shortful in the
production of rabi grains in Rajasthan
this year. .

(b) Distribution of imported wheat

hag been started through fair price
shops in different areas,

SBardar Igbal Singh: May I know
the names of the areas which have

been affected by drought in Rajas-
than?

Shri A. M., Thomas: The areas
which are mostly affected are Jodh-
pur, Jaipur, Udeipur and Kotah and
therein we are distributing wheat
through fair price shops.
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Hon. Members ought not to take-
hold of one question relating to a
particular State and go on spinning
out of it questions relating to all the
other States of India.

Shri 5. M. Banerjee:. May I know
the prices of foodgrains which are be-
ing sold as subsidised foodgrains in
the fair price shops in Rajasthan?

Shri A. M. Thomas: Wheat is being
sold at the rate of Rs. 14/6/0; and in
one place at Rs. 15/B/-, taking into
consideration the transport charges
ete.



Rajasthan and other neighbouring
:States. For example, the wheat zone
-which hasg been formed on 13-6-1857
:still continues and the export of wheat
-products has been recently banned to
the Btates in the South; forward mar-
“keting in pulses and coarse grains has
“‘been stopped and the wheat flour mills
“have been banned from purchasing
-wwheat from the open market.

These are further steps which have
‘been taken to ease the situation in
Rajasthan also. With regard to the
general position in Rajesthan, although
-there has been a sghortfall in the
matter of rabi production, in other
cereals there has been satisfactory
-production and the overall position is
not 20 alarming as has been pointed
.out by the hon. Member,

Shri Harish Chandra Mathor: May
1 know how the Government of India
:are reconciling their attitude and action
when a large quantity of foodgrains
is exported from the area where there
is searcity already?

Shrli Banga: Is that so?

Skl A. P. Jalm: We have the
“Western zone made up of Rajasthan,
Madbya Pradesh and Bombay. Initi-
ally, the town of Bontbay was exclu-
ded; but later on the town of Bombay
was alw included. So the movement
23 imaide the zone and saot outside the

2008,
Shri Ranga: ~“Thst is not a ben.

Mr. Speaker: The import iz inside
ths xone and not outside Naxt
question. a

Bhri Ranga rose—

Mr. SBpeaker: I have called the
next question.

Sparicus Drugy in Deihi

*45. SBhri Harish Chandra Mathur:
Will the Minister of Health be
pleased to state:

(a) whether the problem of spur-
fous drugs in Delhi market has been
studied;

(b) if s0, what are the conclusions;

(c) what steps have been taken to
strengthen the machinery to meet the
nuisance; and

(d) what is the amount of seizures,
arrests and prosecutions during the
last three months?

The Minister of Heslth (8hri Kar-
markar): (a) No separate study of the
problems of spurious drugs has been
made,

(b) Does not arise.

(e¢) One additional Drugs Inspector
was appointed in 1956. Another super.
visory post of Assistant Drugs Con-
troller has been created recently.

(d) 187 bottles of Woodwards Qripe
Water, 812 Phials of Sudha Sindu and
some quantity of Wrappers and labels
of Alteris Cordial and Anacin have
been recovered. Two arrests have
been made. Prosecutions have not
yet been launched as the casey are
still under investigation.

8Shri Harish Chandra Mathar: Iy it
a fact that Delhj iz a store~-house and
distributing centre for the spurious
drugs manufactured here and import-
ed from adjoining areas; and, if that
is the information of Government, may
I know whether they comsider the
present mad to be adequate to
meet the situatinn?
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Bbrl Earmarkar: With regard to the
first aspect of the question, the hon.
Mepmber appears to bave definite in-
formation and we shall be grateful
to have it. Regarding the second, re-
cently, the Delhi Administravon
added to its staff as I said in my reply
to part (¢) of the question.

Dr. Sushila Nayar: Sir, is the Gov-
ernment aware that there a place
called Bhagirat Palace in Chandni
Chowk where spurioug drugs have
been manufactured for a long time;
and, if so, may | know what has been
" the result of any raids on the place
during the lsst year and how much
fine was imposed in cases that were
brought to light?

Shri Karmarkar: [ was not aware
of that Bhagirat Palace till npow. With
regard to the other, I shall pass on the
information to the Delhi Administra-
tion for necessary action in the matter.

Dr. Bushila Nayar: Has it come to
the notice of Government that fines
imposed in proved cases of spurious
drugs continue to be light so that they
are not having the deterrent effect
that is expected of such fines?

Shri Earmarkar: I should like to
have notice of that.

8hri Easwara Iyer: There are a
number of advertisements still appear-
ing in newspapers and magazines pro-
fessing to be wonder drugs or panacea
for all ailments, I want to know whe-
ther Government have any efficient
machinery to test the efficacy of these
wonder drugs and see whether they
are really useful, as remedies, as they
profess to remedy.

Shri EKarmarkar: It is a gquestion
relating to spurious drugs masguer-
ading as some other real drugs. Re-
garding wonder drugs, [ think, I
should like to have notice.

Shri Harish Chandra Matbhur: May
I know if the hon. Minister has given
any conglderation to whether even at
those manutacturing concerns which
manufacture the genuine drugs any
has been made to see that the
and the peckings are such that
are not eaxily imitated and that

§ig
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they are distinct from the spurious
drugs?

shri Karmarkar: [ should presume
that the various State Adminigtrations
and that Union Administration are
taking good care about that. But, if
the hon. Member has any particular
complaint about any particular area, I
should like to have notice of that so
that I may have the necessary action
taken in the matter.

Shri Ansar Harvani: May [ know
whether Government is aware that
such drugs are being supplied to
even Government controlled hospitals
and, if so, what steps have been taken
to prevent this?

Shri Karmarkar: 1 am not aware
that these drugs are being supplied
to Government hospitals. But, I am
prepared to admit that Government
hospitals are susceptible to be deceiv-
ed I ghall look into that.

Delhi Flylng Club

+
Shri D, C. Bharma:
*47. { Sardar Iqba} Singh;
| Shri Ram Krishan;

Will the Minister of Transport and
Communications be pleased to state:

(a) the steps taken by Government
of India to help the Delhi Flying Club
to resume the flying activities which
had been stopped as a result of the
air crash at Safdarjung airport in
May, 1958;

(b) the amount of cash assistance
afforded to the Club; and

(c) the number of aircraft given to
the Club by Government of India?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) to (c): I
lay on the Table of the Lok Sabha a
statement giving the requisite infor-
mation. [See Appendix I, Annexure,
No. 44.]

Shri D, C. Sharma: May I know
how many trainer aircraft the Delhi
Flying Club have now, not on loan but
on a permanent basis?
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Shri Mohinddin: At the present
moment, the Club has three trainer
in flying candition, Ons more
certified as airworthy very
there are two others which
examination and repairs.

C. Sharma: May I know
Delhi Flying Club will
have their full quota of air-
trainer aircraft because there
sircraft which are not up to the
ark?

Shri Mohluddin: As a maiter of
fact, when the accident happened, the
Club had only four aircraft actuslly in
operation. And, at the present mo-
ment they, have got 8 and will have
4 aircraft very soon and they are
likely to have stil] more.

Sardar Iqbal Singh: May I know
the total amount of assistance which
has been asked by the Delhi Flying
Clud for its rebabilitation?

IE
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Shri Mohimddin: The flying club
had asked for replacement of equip-
ment and furniture, etc. a sum of
about Ra. 78,000 and the Government
had sanctioned, as an ad hoc arrange-
ment, Rs, 60,000 for the time being.

Fire at Alambagh Railway Stores
+
 Shri U. L. Patil:
Shri Vajpayee:
Shri Ram Xrishan:
Bhri Ajit Singh Barhadi:
Shri Mohan Swarup;
48, 4 Shrl Bowse:
Shrizmaatl Mafida Ahmed:
Shri Aniradh Sinha
Fandit D. N, Tiwary
Shri Shree Narayan Das:
Shri Hem Barua:
| Sardar Iqbal Bingh:

Will the Minister of RExallways be
pleased to slate:

{a) whether it is a fact that a huge
firg broke out in the Northern Rail-
way General Btores at Alambagh,
Lucknow on 18th May, 1938 causing
heavy loss of railway property:
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(b) it so, the detalls of the pro-

perty destroyed and the estimated
loss sustained by the Railways;

(c) whether an enquiry has been
made to determine the cause of the
fire;

(d) if so, the findings thereof;

(e) whether any persong have been
found responsible for the accident;
and

(1) if so, the actiop taken agminst
them?

The Deputy Minister of Railways
(S8hri Shahnawas Khan): (a) Yes, a
fire did break out,

(b) The loss sustained was as un~
der:—

(i) Losy to permanent way, build-
ings and Tools eand plants:
Rs. 67,000.

(it) Loss to Rolling stock: Rs, 66,207,

(iii) Loss to other Rallway pro-
perty: Rs. 1,88,740.

Total loss: Rs. 3,22,037/-

This loss is likely to be reduced to
some extent on sorting out 2000 Cwts.
of damaged cotton waste which Is in
progress.

(c) Yea.

(d) A statement is laid on the
Table of the House. [See Appendix I,
Annexure No. 45.]

(e) Yes,
(f) This is under consideration.

Shri Bose: Now that the cause of

the fire has been found out, have any
steps been taken to eliminate the
cause and to find out some new method
of sealing?

Shri Shahzawax Khan: The fire
was caused because of the carelessness
of the Khallasi who upset the sealing
lamp which contained kerosene ofl and
spilt it over the stores. No drastic



were taken immediately?

Bhri Shahnawazx Khan: Generally,
in all the workshops there are fire-
fighting units. Then, there was the
civil fire brigade and the military fire
brigade. All these were summoned.
But since the wood lying there was
rather dry and it was the month of
May, it was very inflammable, But all
these aids were summouned and they
controlled the fire as fast as they
could,
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Electric Power Station Experts’
Delegation to Yugoslavia

", Bardar Igbal Singh:
Shri Ram Krishan:

Wil the Minister of Irrigation and
Power be pleased to state:

{a) whether delegation of Electric
Power Station Experts has visited
Yugoslavia;

(b) the names of the members of
this delegation; and

(c¢) the main purpose of their
wisit?

The Minister of Ervigation and
Fower (Halls Mohsmmad Idrakim):
{n) Yea, Bir,
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(b) 1, Shri K L. Vij,
Director, Central Water and
Power Commission, (Power
Wing), New Delhi

2. Shri M. W. Goklany,
Superintending Engineer,
Damodar Valley Corporation,
Calcutta.

8. Bhri K. 8. Subrahmanyam,
Executive Engineer,
Superintendent, Hydro-elec-
tric Department, Mysore.

(c) The main purpose of the visit
of the delegation was to assess the
intrinsic value of generating plant
and electrical equpiment manufactur-
ed by the various firms in Yugoslavia,
Hungary, Rumania and Austris,

Sardar Igba! Singh: May 1 know
whether this Delegation has submitted
any report?

Hafls Mohammad
they have.

Ibrahim; Yes,

C.D, Projects and N.ES.

*51, Shri H. N. Mukerjee: Wil the
Minister of Community Development
be pleased to state:

(a) how far agricultural production
has been made the primary objective
of the Community Development Pro-
jects and of the National Extension
Service; and

(b) to what extent, and with what
resulty Panchayats have been asso-
ciated so far with the work of agri-
cultural production?

The Minister of Community Devel-
opment (Shri 8. K. Dey): (a) Agri-
cultural production has been given the
topmost priority under the Community
Development Programme.

(b) Some Panchayats have helped in
the execution of minor irrigation
works or in the distribution of seeds
and fertilizers. Panchayats are also
being associated to an increasing ex-
unttnthepupauﬁunofvﬂl;g:phm
of agricultural production. asso-
ciation of Panchayats has been useful
to the programme.



269 Oral Amswers

Bhkei H. N, Mukerjoe: May I know
it definite targets of agricultural pro-
duction have been laid down for
groups of villages in charge of exten-
sion workers as appears to have been
recommended at a conference in Sep-
tember-October, 1858 with the Plan-
ning Commission and the Ministry of
Community Development and if so,
how far have such targets been
reached?

8hri 8. K. Dey: These targets ere
being worked out for groups of villa-
ges hut it takes quite some time to
implement these targets because the
requirements of improved agriculture,
such as improved seeds and fertihizers
take time to grow.

Shri H. N, Mukerjee: May ! know if
any progress has been made towards
the getting up 1n villages in collabora-
tion with the panchayats wherever
possible of multi-purpose co-operative
societies so that every family could
get integrated in the system of pro-
duction?

Shri 8. K. Dey: I cannot say that
there iz a multi-purpose co-operative
society in every village but the co-
operative movement is gradually ex-
panding to encomposs the largest num.
ber of tamilies possible.

Shri Ragubir Sahal rose—
Mr, Speaker: Shri Ragubir Sahai
Esmari M. Vodakumari rose—

Mr. Speaker: ] have called a male
Member.

f#hri Ragubir Sahai: hltnotabﬂ
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taking steps to train progressive oul-
tivators in the villages to make them
form the nucleus which the pancha-
vats can use for the propagation of
agricultural programme. In the State
from which the hon. Member comes:
there was an intensive drive during
the kharif campaign and the panchs-
yats were very closely associated. The
experience in that drive had encourag-
ed the State to have a renewed drive
during the rabi campaign and perhaps
this will also be a foundation for the
rabi campaign for the country as a
whole which the Ministry of Food
and Agriculture has envisaged.

Kumari M. Vedakumari: Apart
from associating the panchayats and
making them the primary bodies, what
specral measures have been taken by
the Government? What are the fin-
ancial allocations and what are the
extra-duties on the block development
and N.ES officers?

Shri 8. K. Dey: We have asked the
State Governments to see that all
programmes from now on are planned
and implemented in clore collabora-
tion with the members of the block
development committee and all the
plang are supposed to be approved by
these committees and then implement-
ed through the village institutions.

Shri Thimmalah: Is the Govern.
ment aware that a major portion of
the seeds and manures are being dis-
tributed among the members of the
panchayat and members of the ad-
visory board?

Shri 8. K. Dey: When there is a
scarcity, these things occasionally
happen. Government will continue
its vigilant measures and see that
these things do not happen.



Bkri Pamigrahi: May I know whe-
ther the Ministry is aware that most
of the seeds which are being distribu-
ted in the community development
and national extension service areas
do not germinate and they do not
therefore achieve the purpose?

Shri 8. K. Dey: I am not aware of
any such universal complaint although
complaints of this kind do arise from
time to time,

Shri Tangamanl: The hon. Minis-
ter stated that intensive training is
being given to village leaders. May 1
know how these trained willage
leaders are going to be associated in
the matter of agricultural production,

Bhri 8. K. Dey; These village {arru
leaders are expected to constitute the
nucleus of a farmers’ organisation in
the village, who will try to propagate
their improved practices to their less
favoured neighbours.

Heat Wave In the Country

+
oxy J Shri Bupakar:
Pandit D. N. Tiwary:
Will the Minister of Health be

pleased to state:

(a) whether Government have re-
ceived reports of deaths due to heat-
wave in many parts of India recently;
(b) whether the incidence of
deaths on account of the above has
been higher this year as compared
1o previous years;

(c) it so, whether any specific
medicine has been invented for cure
and prevention of such heat-wave
cases; and

{d) if so, what sieps have been
taken to propagate the same?

The Minisler of Bealth (Bhri Kar-
-nhﬂy {a) Yes.

(®) No information it available.
(¢} Ne
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(d) Does not arise.

Shri Supakar: May | know the
total number of deaths from sun-
stroke this year in the different States
of India?

Shri Karmarkar: The figures in:
respect of the States for which I
find deaths recorded are: Bombay 72,
Orissa 1, Punjab 1, Rajasthan 17,
U.P. 233, West Bengal—information-
not available, Delhi 34—32 deaths in
Irwin Hospital and 2 deaths in private
hospitals.

Dr. Ram Subhzg Singh: What about
Bihar?

Shri Karmarkar: Information not
available.

Shri Supakar: May 1 know the
reason why the incidence of death was
higher this year than in previous
years although, perhaps, the tempera-
ture was not extraordinarily high?

Shri Karmarkar: As I sgid in my
original reply, we have no information.
regarding the fact that this year's
deaths were larger than the deaths
during previous years. It is a fact
that heat-wave of similar duration
and covering such extensive areas has
not occurred during the past ten years.
As to why people died and why people
did not die, it is very difficult to say
because it not only depends on heat-
wave, but also on the amount of ex-
posure that the people undergo.

Dr. Sushila Nayar: Has it come to
the notice of the hon. Mimister that
some of these deaths, particularly
amongst chlidren, were due to gcar-
city of hospital accommodation for
children—pedeatric beds—and, if that
be s0, what action is proposed to be
taken to rectify it so that all children
affected by excessive heat can get
immvedinte facilities for hospitalisation?

Skri Earmarkar: I am not aware of



&% 8 priority matter and
struggle our best to see that every
affected child is accommodated.

*58. { Shrl Basumatari:
Bhrimati Renu Chakravartty:
Shri Amjad All:

Will the Minister of Transport and
Communicatiens be pleased to state:

(a) whether it is a fact that pas-
senger fares have been increased by
‘the Indian Airlines Corporation on
certain routes in Assam, Manipur
and Tripurs;

{(b) if so, the reasons thereof;

(c) whether the increased rates
are at par with the rest of India; and

(@) 4 so, whether any decision has
been reached regarding starting of
Janata Air Services in view of the
serious transport difficulties in these
mreas?

“The Deputy Minister of Civil Avia-
Mon (Shri Mokiwddin): (a) Yes, Sir.

(b) The passenger fares of the
Indian Airlines Corporation for all
the Sectory were revised on the basis
of the recommendations of the Air
Transport Council,

(¢) Yes.

(d) No, Sir. The question Is still
Munder consideration.
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the question of introducing an austes-
ity or janata service is st{ll under con-
sideration. The ILIAC proposes, in
about two or three months’ time, as
soon as the scheme is ready, to fotro-
duce a service at a alightly reduced
rate to certain cities in the Eastern
sector—that is, Agartala and some
other places—and 1 may inform that
it will take about three or four mmonths.

Shrimati Ream Chakravartty: In
view of the fact that Tripura being
on the border between Pakistan and
India has been closed, and only
yesterday we heard that the prices
of commodities are rising, has the
Government considered as an urgent
necessity to start cheap freight services
also?

Sbri Mohiuddin: The LAC. runs =
scheduled and non-scheduled freight
service from Calcutta to the wvarious
places on this sector. The freight
rates have been fixed in such a manner
that the payment of these freight rates
may not involve heavy costs. On
account of the closure of the border
receatly, they have not considered any
revision in the freight rates.

Shrimati Rena Chakravarity: Does
the Government propose to consider
this, in view of the fact that jt is
totally cut off by land route?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): It is
a suggestion for action; we shall very
sympathetically consider that,

Shrimati Renuka Ray: In view of
the fact that the poaition has become
very bad in Tripura just at present
and the Minister stated that it will
take three months to revise the rates,
would he consider a revidon of thest
rates, not slightly but on an adequate
basis, immediately, instead of waiting
for another three momthat

Bhri 8. K. Patil: S0 far as the
fraight structure iy conoerned 1t is
integrated one, and whather
departure from that should
or not in individual cases is

i
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of concessional rates. We sghall surely
consider it, and, of course, the urgen-
cy of the case is also being noted.

Sbri Dasaratha Deb: During the
recent visits of the Deputy Minister
to that area, may 1 know whether
any representation was made to him
for reduction of passenger fares and
freight charges? May 1 also know
whether, in view of the transport
dificulties experienced in that parti-
cular area, Government will immedi-
ately consider the question of reduc-
ing the rates?

Shri S. K. Patll: I have answered
that question.

Sugar Prices
4

Dr. Ram Subhag Singh:
Shri Hem Raj:
*56. Shri Mohan Swarup:
| Shri Braj Raj Singh:
| Shri Mahanty:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether sugar prices have risen
in tht country as a result of sugar
export promotion campaign;

(b) it so, by what percentage;
and

(c) what efforts are being made by
Government to arrest this increase
in prices?

The Deputy Minitser of Food and
Agriculture (Bhri A. M. Thomas):
(a) and (b) VYes, the prices had risen
by 2 to 7% in different parts of the
country.

(¢) The Government of India fixed
on 30th July, 1958 controlled ex-
factory prices for factories situated
in the Punjab, U.P. and North Bihar,
where the rise was more marked. The
prices have since come down.

Dr. Ram Sabhay Singh: May I
know why South Bihar was not in-
cluded in this price-control scheme?

The Miuistor of Food and Agrical-
tere (Shri AP, Jaln): We examined
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this question. These controlled prices
are based on the cost of production.
‘The cost of production of South
Bihar factories, becauze they work
for a short period, was high, and we
thought that we can effecttively
control the prices by prescribing the
controlled prices for the whole of
Uttar Pradesh and North Bihar. It
had this effect, and the sale prices in
the South Bihar factories have also
come down.

Dr. Ram Subbag Singh: The hon.
Minister said that the controlled
prices were decided on the basis of
the cost of production. May I
know whether the costs of production
in Western U.P. and North Bihar are
the same or different; and, if they are
different, why the two were tagged
together?

Shri A. P. Jain: Well, the differ-
ence is very little and, in fact, we
felt that the controlled prices should
be at a level whereby neither of the
two regions should suffer.

Shri C. D. Pande: Has it come to
the notice of the Government that the
day they raised the excise duty by
Rs. 2 a maund the market price of
sugar has gone up by Rs. 6 a maund?

Shri A. P. Jain: The figures given
by the hon. Member are not accurate;
but, nonetheless, it is a fact that on
occasions the rise in  the price of
sugar has been higher than what is
warranted by the rise in excise duties.

Shri Tyagl: The hon. Minister had
given an assurance here that all the
losses which would be incurred on
the export of sugar shall be borne by
the millowners and shall not be allow-
ed to be transferred to the consumers.
May I know what steps he took to

safeguard against the millowners
driving back their losses from the
consumers?

12 hrs.

Shri A. P. Jain: 1 do not remember
to have ever given any such assurance,
but the wery fact that when the
prices were raised and we have taken
action to control the price would
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slow that we are alive to the situation,
As a result of this control the prices
have come down.

Shri Tyagl: Is it a fact that at the
conference at Lucknow the hon.
Minister had taken an assurance from
the millowners that they would not
raise the price after this export?

Shri A. P. Jain: The hon. Member
is again mistaken. There was no
conference at Lucknow. The talks
took place at Naini Tal.

Shri Tyagl: I
wrong name.

apologise for the

Shri A. P. Jaln: There, the millow-
ners gave an assurance that they will
not raise the price of sugar as a
result of allowing the export quota
Some of the millowners did not abide
by that assurance, and therefore we
had to take action. We have brought
down the price What else could we
do?

Shri Braj Baj Singh: What was the
ex-factory price at the time of the
promulgation of the export promotion
ordinance?

Shri A. P. Jain: I am giving the
price in the important markets.

Shri A. M. Thomas: I may mention
the All-India market prices: at
Jullundur, on the 286th July, it was
Rs. 39.22; at Delhi, it was Rs. 40.25;
at Calcutta, it was ....

Shri A. P, Jaim: I want notice for
that, but, if the hon. Member wants
market prices, I can give them.

Shri Braj Raj Singh: How much
sugar was released after the promul-
gation of the ordinance on the 30th
July for free sale in the market?
How much has been exported after
the promulgation of the ordinance up
to now?

Shrt A. P. Jalm: According to the
latest information which I got ocon-
tracis for the export of sbout 18,000
to 17,000 tons of sugar have been
entered into,
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Shri Braj Raj Singh: That has not
been exported.

Shri A. P. Jain: It takes a little

time to export, after contracts have
been made.

Shri Braj Raj Singh: How much
was released for free sale?

Mr. Speaker: The matter will come
up Jater. The Question Hour is
over.

Shri Braj Raj Singh: My resolu-
tion is there, and so I want the in-
formation in connection with the
discussion on the resolution.

Mr. Speaker: The Question Hour
is over.

WRITTEN ANSWERS TO
QUESTIONS

Ad Hoc Tribumal

*42. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1482 on the 5th April,
1958 and state:

(a) whether the Ad Hoc Tribunal
appointed in 1953 to go into some
grievances of Railwaymen has since
framed its recommendations;

(b) if so, the salient features of the
same; and

(c) when action will be initiated
for implementing the same?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) Not
yet,

(b) and (c¢). Do not arise.

Timber

*43. Shri V. P. Nayar: Will the
Minister of Poed and Agrieuitsre be
pleased 10 state:

(a) whether Government of Indla
hag information regarding the pres-
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ent position of standing timber in
the country; and

(b) whether it is on the increase
or decrease?

The Minister of Food and Agricul-
ture (Skri A. P, Jain): (a) A state-
ment showning the volume of Stand-
ing Timber and fire wood in India for
the year 1850-51 to 1855-56 is placed
on the Table, (See Appendix I, An-
nexure No. 46]. Information for
timber alone is not available.

{b) On the basis of available in-
formation, there is an increase in the
case of Bihar, Bombay, Madhya
Pradesh, Orissa, U.P., Hyderabad,
Jammu and Kashmir, Himachal
Pradesh and Andamans and Nicobar
Islands whereas in the case of Mysore
and West Bengal (in  1055-56)
there has been a decrease

Reservation of Shipping Space for
Coir Products

*46. Shri Vasudevan Nair: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) whether the Govermment have
received representations form the
Kerala Government to take steps to
reserve fifteen per cent of the ship-
ping space for.coir products from
ports of Kerala in view of the fact
that shippers were not accepting coir
goods when they had heavier cargoes;
and

(b) if sa, the steps taken in the
matter?

The Minister of Btate in the Minis-
try of Transpert and
(8hri Raj Bahadwr): (a) Yes, Sir.

(b) It has not been possible to ac-
cept the proposal as,

(i) the Indian Coastal Conference
who were consuited, have
opposed it on the ground that
it will not work,

(i) the demand for shipping
space  for wvarious cargoes.
is dlotated by market condi-
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tions at the ports of destina-
tion,

(ili) any reservation for any
particular commodity will
give rise to claims for similar
treatment in respect of other
trades which will be difficult
to resist; and

(iv) in the context of our limited
tonnage on the coast, it would
not be in the best interests
of our economy to make such
reservations.

Dust Storms

*50. Shri Mohammed Elias: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of dust storms
which raged in the Capital during
the months of May and June, 1958;

{b) whether it is a fact that the
frequency and violence of these
storms have been increasing;

(c) if so, the reasons therefor; and

(d) whether any steps are pro-
posed to be taken to make Delhi's
air cleaner and caimer?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) 7 in May
and 6 in June.

(b) No, Sir.
(c) Does not arise,

(d) No Sir, the technical develop-
ments in Science have not yet reached
the stage where it is possible to regu-
late the climatic changes within a
territorial region.

Land Cultivation

*57. Shri Ramam: Will the Minister
of Food and Agricuiture be pleased to
state whether any instructions were
sent to the State Governments for the
assignment of waste lands to landless
labourers for cultivation?

The Minister of Food and Agrioul-
tare (Shri A. P. Jain): Yes, Sir. The
State Governments were asked, to
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carry out a survey of the waste culti-
vable lands, lying fallow, in their
States, with a view to locate compact
blocks for the purpose of settlement,
and to find out the extent of land-
less labourers awaiting resettlement
on these lands. They were also asked
to formulate suitable schemes and
submit to the Government of India for
financial assistance.

Safety Organisations in Rallways

*58. Shri Hem Barua: Will the
Minister of Raillways be pleased to
state:

(a) whether it is a fact that Safety
Organisations have been recently set
up in the different Railways to en-
quire into the causes of accidents and
suggest ways and means to avoid
them;

(b) if so, whether these organi-
sations have already started their
vrork; and

(c) it so, by what time the findings
of these organisations are likely to
be made avajlable?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a), (b) and
(c). A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
Annexure No. 47.]

Ad-hoc Committee on Transport
Administration in States

Shri Ram Krishan:
Sardar Iqbal Bingh:
Shri 8. M. Banerjee:
Shri Tangamanl:

Will the Minister of Transport and
Communlications be pleased to state:

*59.

(a) whether the ad hoc Committee
get up to advise on the re-organi-
sation of Transport Administration in
the States has commenced its work;

(b) if so, work done so far; and

(c) when it is expected to make its
recommendations?

12 AUGUST 1088
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The Minister of Biate in the Minisiry
of Transport and OCommunjoations
(Shri Raj Bahadur): (a) Yes.

(b) A statement giving the required
information is laid on the Table of the
House. [See Appendix I, Annexure
No. 48].

(¢) In about six months.

Import of Wheat

60 Shri D. C. Sharma:
“ 1\ Shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the over-all position
with regard to the import of wheat;

(b) whether imports are keeping
pace with the requirements of the
country,;

(¢) the total quantity of wheat held
as a reserve by or on behalf of the
Centre; and

(d) the particular difficulties either
in import, off-take or distribution of
wheat, the Government expect before
the ¢end of the current financial year?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Arrange-
ments already exist for the import of
about 23 lakh tons of wheat during
the year 1958. Against this quantity,
about 147 lakh tons were received in
India up to the end of July 1958.

(b) Yes.

{c) About 8 lakh tons on the 18th
July. In addition there is a stock of
over 2 lakh tons with the State Gov-
ernments.

(d) Suitable steps ure being taken to
ensure that no difficulties arise in im-
port, off-take or distribution of wheat.
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Train Cclilsion at Jagraon

Shri Vajpayee:

Shri U. L. Patll:

Bhri D, C. Bharma:
61 Bhri Kunhan:

Sardar Igbal Singh:

Shri Khushwaqt Rai:

Will the Minister of Rallways be
pleased to state:

{a) whether it is a fact that a
Ludhiana-bound passenger train col-
lided with another train at Jagraon
on the 6th June, 1958;

(b) if so, the number of casualties,
and other details of this aceident;

{c) whether an enquiry has been
made into the occurrence;

{(d) if so, the findings thereof; and
(e) the action taken thereon?

The Deputy Minister of Railways
{8hri Shah Nawaz Khan): (a) and (b).
At about 7-20 hours on 6th June 1958,
while No. 1 LF Passenger train was
standing on the loop line of Jagraon
station on the Ludhiana-Ferozepore
single line section of the Northern
Railway, in course of backing the rake
of No. 2 LJG Down Shuttle on to the
same line, the rear-end collided with
1 LF Passenger train. QOne person
received grievous and 29 others minor
injuries.

(c) A statutory enquiry into the acci-
dent has been held by the Govern-
ment Inspector of Railways, Lucknow.

(d) His provisional finding is that
the collision was caused by the failure
on the part of the Guard and Driver
of No. 2LJG Dn, to comply with the
rules for shunting of trains.

(e) Both the Guard and the Driver
of No. 2 LJG Dn have been placed
under suspension pending departmen-
tal action.

Hindi in P. & T. Department
*g3, Shri Subodh Hansda:
Shri 8. C. Samanta:
Will the Minister of Transport and
Communieations be pleased to state:
(a) whether Government have made

Hindi Training compulsory for the
Posts and Telegraphs Staff;
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{b) if so, what steps have been
taken to propagate Hindi among the
Pos's and Telegraphs Staff in the
rural areas; and

(c) whether any special facility is
given to the staff for training in Hindi
in the rural areas?

The Minister of
Communications
(a) No.

(b) The question does not arise.
(c) No.

Loading and Unloading of Vessels at
Ports

*64. Dr. Ram Subhag Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government propose
to evolve any scheme for the smooth
and speedier loading and unloading of
vessels at ports; and

(b) if so, what steps have been
taken in this regard?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Government have already introduced
piece rate schemes at the ports of
Bombay and Madras, with the object
of ensuring speedier loading and un-
loanding of vessels. A similar scheme
is being prepared for the Port of Cal-
cutta. The question of preparing
similar schemes for Vizagapatam and
Cochin Ports will be taken up after
the scheme for the Calcutta Port has
been finalised.

Isolation Centre for T.B. Patients
in Delhi

Shri Vasudevan Nair:
*g5.

Transport and
(Shri 8. K. Patil):

Shri Warilor:
Shri Vajpayee:

Will the Minister of Health b=
pleased to state:

(a) whether Government  havc
decided to open an isolation Centie
for T.B. patients in Delhi; and

(b) if so, the details of the scheme?

The Minister of Health (Shri D. ¥
Karmarkar): (a) and (b). A 52-bed-
ded T. B. isolation ward was establish-
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ed in the Lala Ram Sarup T. B. Hos-
pital, Mehrauli, during 1857-58 at a
cost of Rs. 2,16468 and admission of
patients began in March, 1858.
Regional Family Planning Traluing
Centres

*g8. Sardar Igbal Singh: Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
No. 1178 on the 16th December, 1857
and state the names of the places
where the proposed six regional Fami-
ly Planning Training Centires will be
opened?

The Minister of Health (Shri Kar-
markar): The six regional Training
Centres are proposed to be establish-
ed one each in Trivandrum, Madras,
Indore, Patiala, Lucknow and Caleutta.

Pradip Port

g7 Shrl V. C. Shuokla:
* 1 Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3560 on the B8th May, 1858
and state:

(a) whether the charts and draw-
ings relating to the research work on
Pradip Port conducted by Tokyo Uni-
versity have since been received; and

(b) f so, what is the result of the
Government’s examination of the re-
port on the subject?

The Minister of State in the Ministry
of Transport and Communications
(8bri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Food Poisoning Enquiry Commission

(" Shri Bam Krishan:

Shri SBupakar:

Shri Kodiyan:

Shrimati Mafida Ahmed:

Shri Knmaran:

Shrt Kunhan:

Bhri Tangamani:

Shri Pecker Sahib:

Shri N. B. Munisamy:

L Shri Maniyangadan:
Will the Minister of Health be

pleased to state:

(a) whether the Report submitied

et |
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by the Commission appointed by Gov-
ernment of India to enquire into food
poisoning cases has since been examin-
ed; and

(b) 1if so, the steps taken to imple-
ment the recommendations made
therein?

The Minister of Health (8hrl Kar-
markar): (a) Yes.

(b) A statement is laid on the Table
of the Lok Sabha. {See Appendix I,
Annexure No. 49.]

Supply of Locomotives to Raliways
by Telco

Shri Vajpayee:
Dr. Ram Subhag Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 845 on the 11th
March, 1958, and state:

Shri D. C. Sharma.
*89.

(a) whether any wagreemeni has
been arrived at between the Railways
and the Tata Locomotive Company
regarding the prices to be paid by
the Railways for the Telco locomo-
tives; and

(b) it so, the price fixed per loco-
motive?

The Deputly Minister of Rallways
(Shri Shahnawaz Khan): (a) If, as
would appear, the intention is to know
the prices to be paid from 1st April,
1958 onwards, the answer is that no
agreement has yet been reached.

(b) Does not arise,
Alr Crash ln Nepal

Shri Vajpayee:
. { Shri U. L. Patll:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether an Indian Airlines
Dakota crashed in Nepal on the 18th
Jure, 1858;

(b) the number of casualties and
other details about ths accldent:
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{¢) whether an enquiry has been
made into the causes of this accident;
and

(d) if so, the findings thereof, and
the action taken thereon?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
No, 8Sir. The aircraft which crashed
on the 13th June, 1858 at Pokhra in
Nepal belonged to Kalinga Airlines
and was being operated by the Indian
Airlines Corporation Associates. The
aircraft carried 27 passengers and 4
crew. There were no casualties as a
result of the accident but the aircraft
suffered substantial damage.

(c) The accident occurred in Nepa-
lese territory and is under investiga-
tion by the Nepal Government.

(d) The accident
awaited.

report is still

1L.C.AR.

76. Shri V. C, Shukla: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
the Starred Question No. 183 on the
17th February, 19568 and state:

(a) whether any decision has since
been taken by Government over the
recommendations of the Indian Coun-
cil of Agricultural Research relating
to the raising of the cess levied under
the A.P. Cess Act, 1940, from § per
cent to 1 per cent ad valorem on
certain items; and

(b) if so, the broad details of the
decision?

The Minister of Food and Agricul-
tare (Shri A. P. Jain)r (a) and (b).
No decision hms yet been taken by Gov-
ernment.

Alr Reservation for V.LPs.

Ti. Shei V. C. Bhmkia: Will the
Minister of Transpert and OCommuni-
cations be pleased to simte:

(a) whether it is & fact that a certain
Quota of seals in every service of the
Indian Aflrlines Corporation is kept
reserved for use of V.IPs.; and
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{b) if so, what is the number of
seats reserved?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No.

(b) Does not arise.

Pradip Port

Shri V. C. Shukla:
78. { Shri Ram Krishan:

| Shri Sanganna:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3523 on the 8th May, 1858
and state by what time the report on
the model experiments that are being
conducted at the Poona Research
Institute for determining the scope of
development of port facilities at
Pradip is expected to be ready?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The report is ex-
pected to be ready by the end of 1958.

Alr-conditioned Coaches

79. Shri V. C. Shukla: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 969 on the Tth March,
1958 and state the total expenditure
incurred by the Railways in running
the Air Conditioned coaches including
De-Luxe III Class Coaches during the
years 1956-57 and 1957-58 (upto Octo-
ber, 1957)?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The expendi-
ture incurred by the Railways in run-
ning any class of coaches is not ascer-
tainable with any accuracy.
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Sugar Production

g2, J Shri Anirudh Sinha:
Sardar Iqgbal Singh:

Will the Minister of Food and Agri-
a_nlhu be pleased to state the guan-
tity of sugarcane crushed and sugar
produced during 1955-56, 1956-57 and
1987-88 crushing seasons State-wise?

The Minister of Food and Agrical-
tare (Shri A. P, Jain): A statement
giving the required information is laid
on the Table of the House. [See Ap-
pendix 1, Annexure No. 50].
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Btock of Rice

Shri Anlrudh Sinhs:
Sardar Igbal Singh:
Shri Wodeyar:

L Shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

*33.

() the total stock of rice both
fine and coarse in tons in the posses-
sion of the Central Government; and

{(b) the sources from which the
same has been procured?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) 4'06 lakhs
tons on 27th July, 1958.

(b) Partly through imports from
Burma, US.A. and Viet Nam and
partly through internal procurement
in the States of Andhra, Punjab and
Orissa.

Warehousing Corporation

84. Shri Anirudh Sinha: Will the
Mimnster of Food and Agriculture be
pleased to state:

(a) the names of the Stategs which
have set up Warehousing Corpora-
tions;

(b) the number of warehouses
established in the country upto the
30th June, 1958, State-wise;

(¢) the number of  warehouses
under the Central Warehousing Cor-
poration, State-wise with their places
of location; and

(d) the quantity and kind of grains
stocked in the warehouses as on the
30th June, 19387

The Minister for Food & Agriculture
(Shri A. P. Jain): (a) (1) Bombay
(2) Mysore (3) Madras (4) Bihar
(5) West DBengal (8) Rajasthan
(7) Uttar Pradesh (8) Punjab
(9) Orissa (10) Madhyva Pradesh
(11) Andhra Pradesh.
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(b) Nil.

(c) Nine Warchouses :
Andhra Pradesh Warrangal

Bombay .
Mysore
Orissa
Punjab

Uttar Pradesh .

(d) Wheat
Rice .
Jowar.
Paddy
Maize

ToTAL .

Amravati, Gondia
and  Sangli.

Devangere & Gadag-

Bargarh.

Moga

Chandausi

76513745 mds.
780320 ,,
3753°99 ..
1625-04 ,,
65424 .

” 90,349°92 mds.

In addinon to grains listed above. the

warchouses stored

the following commo-

dities.
Pulses and grams 2889-14 mds.
Cotton docras 1247 "
Cotton B.C. 35 "
Cotton hint 103 »
Cotton seed 154°90
Linsced . 133563 ,,
Groundnut 17598 .,
Chillies . 115-62 ,,
Turmeric 23-38 ,,
Others 1025-30 ,
TorAL 7104-95 mds.
Locomotives

85, Bhri 5. M. Banerjee: Will the

Minister of Rallways be

state:

(a) the

number

pleased to

of locomotives

manufactured in Chittaranjan during

1957-58; and

(b) whether the cost of production

has come
1956-577

down as

compared to

The Deputy Minister of Rallways
(8hrl Shahnawas Khan): (a) 164,

(b) There is a slight increase in

the production cost in

1957-58 wus

compared to that In 1966-57.
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Moblle Post Offices

86. Shri Assar: Will the Minister
of Transport and Commaunications be
pleased to state:

(a) the places in India where
“Mobile Post"” Offices have been start-
ed so far;

(b) the durations for which they
have been runmng since their com-
mencement?

(c) the special advantages for
which these Post Offices have been
started; and

{d) the expenditure so far incurred
on each Mobiie Post Office?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a) to
(d). A statement is laid on the Table
of the Lok Sabha. ([See Appendix I,
Annexure No. 51].

Assistance to the Family of
Shri Jodha Ram

87. Shri Vajpayee: Will the Minister
of Rallways be pleased to refer to the
reply given to Starred Question No.
948 on the Tth March, 1958 and state
the steps taken to assist the family
of Late Shri Jodha Ram, who was
knocked down by the Up Dehra Dun
Express on the 18th December, 1957
in trying to save the life of a child?

The Depaty Minister of Railways
(Shri Shahnawaz Khan): The follow-
ing monetary assistance has been given
by the Northern Railway Administra-
tion to the family members of the late
Shri Jodha Ram, who was knocked
down by the Up Dehra Dun Express
on the 19th December, 1857 in trying
to save the life of a child:—

(1) A sum of Rs. 1000/- has been
sanctioned as cash reward for the act
of outstanding gallantry performed by
late Shri Jodha Ram. The amount
has been paid to the guardian of the
minor son of the deceased employee.

(2) A sum of Rs. 3000/- towards
compensation admissible under Work-
men's Compensation Act has been
deposited with the Commissioner for
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Workmen's Compensation Meerut for
payment to the legal heirs of the
deceased employee,

(3) Educational assistance from the
Staff Benefit Fund to the minor son
of the deceased employee to the extent
of actual expenditure on tuition fee,
books and stationery to enable him
to carry on his studies upto the passing
of the Matriculation Examination is
proposed to be given. So far,
Rs. 57.189 np. has been sanctioned,
according to actual expenditure
incurred by him.

Export of Sugar

Shri Assar:
Dr. Ram Subhag Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) quantity of sugar exported upto
the 31st July, 1858 after the promul-
gation of sugar Export Promotion
Ordinance, 1958,

(b) the names of the counfrfes to
which it has been exported;

(c) whether all sugar factories have
given their share to export sugar
quota according to Governmenf Noti-
fication; and

(d) if not, the names of the sugar
factories which have not given their
export share?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): (a) and (b).
17,000 tons of sugar has been sold for
export to Malaya, Sudan and Persian
Gulf ports for shipment during August
~September.

{c) and (d). No complaint has been
received from the export agency about
refusal by any factory to deliver its

export guota.
Exponditure on Parties and Dinners
89, Shei Pangarkar: Will the Minis-

ter of Railways be pleased to rtate the
expenditure incurred on tea parties
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and formal dinners during the year
1858 by each of the Zonal Railways
and the Railway Board?

The Deputy Minister of Railways
(8hri Shahpnawas Khan): The infor-
mation is being collected and will be
placed on the table of the House when
ready.

Rallway Protection Foroe

59. Shri Pangarkar: Will the Minis-
ter of Rallways be pleased to state:

(a) the strength of the Railway
Protection Force on the Central Rail-
way as on the 31st July, 1958;

(b) the number of Chief Security
Officers, Inspectors and other junior
officers; and

(c) the total expenditure incurred
in maintaining the force during
1957-58?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
The required information 15 furnished
below:—

Chief Security Officer 1
Security Officer 1
Assistant Security Officers 10
Inspectors 47
Sub-Inspectors 154
Other Class III Staff 119
Class IV Staff 4970
(c) Rs. 82,10,000
Price of Sugar

81. Shri Tyagl: Will the Minister of
Food and Agriculture be pleased to
state:

(a) what is the average ex-factory
price of sugar per maund shd what is
the break-up of the various compo-
nents of price structure;

(b) what percentage of profit
margin is allowed to the Industry;

() how much sugar do Governmaent
intend to export this year;

(d) the total amount of loss on
account of export of sugar;
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(e) the extent of price incresse of
sugar in the retail markets of India;
and

(f) the action taken by Government
to permit industry to make good the
loss?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
The ex-factory price of sugar fixed by
the Government of India with effect
from 30th July 1958 for factories
situated in Uttar Pradesh and North
Bihar is Rs. 368 per maund and for
factories in Punjab Rs. 36.50 per
maund. The break-up of the cost
structure will be placed on the table
of the House after certain representa-
tions made by the industry have been
disposed of.

{c) A quantity of 50,000 tons sugar
has been released for export during
the current year ie. upto 31st Octo-
ber, 1958.

(d) At the prevailing prices of sugar
in the world markets, the loss on
export is estimated at £18 to £ 20 per
ton, after allowing refund of full
excise duty and cess. At this rate the
total loss on 50,000 tons sugar would
be about Rs. 1'25 crores.

(e) The increase in the price of
sugar in the various parts of the coun-
try was of the order™®t 2 to 7 per cent.
Prices have since come down.

(f) The loss on exports when spread
over the stocks available with the
industry, at the time when export
policy was announced, works out to
about annas eight per maund. This
loss could be made up from internal
sales.

Ex-Bikaner State Raillway Staff

92, Shrl Earni Singhji: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 277 on the 28th May, 1057
and sitate the progress made towards
deciding the question of fixation of
the seniority of ex-Bikaner State Rail-
way Stafl vis-a-ois the staff of the

12 AUGUST 1958

Written Answers 266

The Deputy Minister of Rallways
(Shri Shahnawaz Ehan): The deci-
sion in the matter has since been taken
by the Northern Railway administra-
tion in consultation with the Uttariya
Railway Mazdoor Union and seniority
lists of the staff have been compiled
and circulated for the information of
the staff.

Falr Price Shops in Rajasthan

93. Shri Karni Siaghji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number, district-wise, of
fair price shops at present in Rajas-
than;

(b) the prices at which foodgrains
are being sold at these shops with
particular reference to The Bikaner
Division; and

(¢) the prices of foodgrains obtain-
ing in open market?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (¢). The
information is being collected and will
be placed on the Table of the Sabha
on receipt.

Loans to Agriculturists in Rajasthan

95. Shri Earni Singhjl: Will the
Mumister of Food and Agriculture be
pleased to state:

(a) the-amount allotted year-wise
by the Central Government to Rajas-
than State for advancing loans to
agriculturists during the First Five
Year Plan and the amount earmarked
for the Second Plan period; and

(b) the various schemes under
which the amounts were so allotted?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b).
'Ihemqulredin!omtionlsheimml-
lactedmdwillhehldonm‘rubleof
the Sabha in due course.
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National Users’ Councli and
Committees

. Shri Eam Krishan:
Sardar Iqbal Bingh:

Will the Minister of Rallwayszs be
pleased to refer to the reply given to
Starred Question No. 861 on the 11th
March, 1958 and state:

(a) whether it is a fact that the
formation of new National Users’ Con-
sultative Council, Zonal and Divi-
sional Users’ Consultative Committees
on various railways has not been com-
pleted so far;

(b) if so, the reasons for so much
delay; and

(c) by what time they will be
formed?

The Deputy Minister of Railways
(Bhri 8. V. Ramaswamy): (a). The
formation of the National Railway
Users’ Consultative Council at the
Centre and the Zonal & Regional/
Divisional Railway Users' Consultative
Committees on the Railways has been
completed.

(b) and (c). Do not arise,

Community Development Conference

" Shri Ram Krishan:
Shri Kodiyan:
Shri Kumaran:
Shri N. R. Munisamy:
Shri Bibhutl Mishra:
. 1 Shri Damani:
Shri Panigrahi:
Pandit D. N. Tiwary:
Shri Shree Narayan SIut

Will the Minister of Community
Dzvelopment be pleased to state the
mction taken by Government to im-
plement the decisions taken at the
Community Development Conference
held at Mount Abu in May, 10587

The Minister of Community Deve-
lopment (Bhri 8. K. Dey): A state-
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ment giving the information is laid on
the Table of the House, [See Appen-
dix I, Annexure No. 81A].

T.B. in Punjab

8. Bhri Ram Krishan: Will the
Minister of Health be pleased to state
the total amount to be given to Punjab
for the prevention of T.B. during
1938-597

The Minister of Health (Shri
Karmarkar): Assistance to the extent
of Rs. 6,87,200 approximately 1s pro-
posed 1o be given to Punjab during
1958-59 for the prevention of T.B.

Remodelling of Kazipet Rallway
Station Yard

99. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3564 on the 8th May,
1958 and state:

(a) whether the examination of the
revised scheme for remodelling of the
yard at Kazipet Railway station has
since been completed;

(b) if so, what is the estimate for
this scheme; and

(c) when actually the work is likely
to commence?

The Deputy Minister of Rallwayr
(Shri 8. V. Ramaswamy): (a) to (c).
The survey of the Yard has been
finalised and the revised drawings are
under preparation.

Vacancy of Posts of the Status of
General Manager on Zonal Rallways

100. Shri Harish Chandra Matbur:
Will the Minister of Rallways be
pleased to state:

(a) which of the posts of the status
of General Manager Zonal Railways
and above have fallen vacant since
the 1st January, 1958 (i) permanently
and (li) temporarily;

{b) which of the posts have been
filled by promotion (i) on grounds of
seniority and (i) on grounds of merit
by supersession; and
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(c) what ig Government's policy in
making such appointments and whe-
ther it has undergone any change re-
cently?

The Deputy Minister of Railway
(S8hri Shahnawaz Khan): (a) The
following posts fell vacant:

1. General Manager. Eastern Railway.

. General Manager, South Factern Rail-
way.

. General Manager, Southern Railway.

. General Manager, Central Railway.

. General Manager, Western Railway.

. General Manager, & Chief Enginecr
Railway Elzcr-ification

7. Additional Member. Stafl, Railway
Board.

8. Member, Statf, Railway Board.

L5

> e W

(2) Posts at 1 to s and 8 abuove arce
permanent.
i) Posts at 6 and 7 above are tem-

porary.
h) and (¢). These are purely selecuion posts
and there bas been noe change in policy
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Sailts filed for Compensation against
Rallways

169. Shri Mohan Swarup: Will the
Minister of Rallways be pleased to
state:

(a) the total number of suits filed
sgainst the Northern and North-
Eastern Railways separately for com-
pensations in respect of loss, partial
delivery and non-delivery of consign-
ments during the years 1854-55, 1955-
58 and 1856-57 in the civil courts;

{b) how many of the above suits
were decreed by the courts against
each Railway; and

{(c) in how many of the above
suits, costs were awarded to plain-
tiffs against the Railway Administra-
tion and how much cost was incurred
by the Northern and North-Eastern
Railway in defending the suits?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) and (b).
A statement is laid on the Table of
the Lok Sabha. [See Appendix I, an-
nexure No. 54.]

{c) Separate statistics pertaining to
these details are not maintained.

Decrees against NE. Rallway

116. Skri Moban Swarup: Will the
lamim.r of Rallways be pleased to
state:

114 L8SD—3

12 AUGUST 1958

Written Answers 308

(a) how many decrees passed by
the civil courts during the years
1954-55, 1955-56, 19668-57 and 1957-58
were put into execution against
North Eastern Railway and with
what results;

(b) what was the total amount of
costs of adjournment of suits allowed
by the civil courts against North
Eastern Railway during the years
19.’;4-55, 1955-56, 1956-57 and 19857-58;
an

(c) whether it was not possible to
avoid such costs?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) A state-
ment 1s placed on the Table of the

House. [See Appendix I, annexure
No. 55.]

[ No separate account of

(b -
)1193,?;5 such expenditure has
1956.57 been maintained by the
Railway for these years.

1957-58 Rs. 2,688.
(c) No, Sir.

Holiday Homes for Officers

111L. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 50 on the 12th February,
1958 and state:

(a) whether Government have
since finalised their scheme for pro-
viding cheap holiday homes to their
officers on similar lines as have been
provided for their non-gazetted staff;
and

(b) if so, the main features of the
scheme?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) am_i (b).
The matter is still under considera-
tion.
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India-U.S.A, Cargo Bervice

112, Shri D. C. Sharma: Wil the
Mirdster of Transport and Coinmuni-
ecations be pleased to state the progress
made so far with regard to the float-
ing of a new shipping company for
operating a cargo service between
India and US.A?

The Minister of State in the Minis-
try of Tramsport and Communications
(Shri Raj Bahadur): A new shipping
company, known as Indian Overseas
Shipping Company Limited, has been
incorporated on the 9th November,
1957 for operating a cargo service
between India and US.A. The com-
pany have been granted permission
by Government to issue capital to the
extent of Rs. 150 lakhs. So far as is
known, the company have not yet
acquired a ship.

Telegraph Enquiry Committee

Shri D. C. Sharma:

Shri Sanganna:

$hri 8. M. Banerjee:
113 Shri Tangamani:

* 3 Shri Bhakt Darshan:
Shri 8. C. Samanta:
Sardar Igbal Singh:
Shri Ram Krishan:

Will the Minister of Transport and
Communicationos be pleased to refer
to the reply given to Starred Ques-
tion No. 54 on the 12th February,
1858 and state:

(a) whether the Telegraph Enquiry
Committee has since submitted its

Teport;

(b) if so, what are its recommend-
ations; and

(c) the decisions taken thereon?

The Minister of Transport and
Communications (Skri S. K. Patil): (a)
No. It is expected to be submitted by
31t August, 1958

{b) and (c). Do not arise in view
of reply to (a) above.
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Rallway Offictals’ Delegation to Japan

Shri D, C. Sharmm:
114 Shri Bibhut! Mishra:
Skri Daljit Bingh

Will the Minister of Rallways be
pleased to state: .

(a) whether it is a fact that on
the invitation of the Japanese
National Railway, a delegation of
Railway officials visited Japan in
May, 1958 to study the railway
system there;

(b) it so, the main recommenda-
tions of the Delegation with parti-
cular reference to modernisation and
electrification of Indian Railways;
and

(c) the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A dele-
gation of three Railway officials visited
Japan 1n May, 1958 at the invitation
of the Japanese National Railway with
a view to promoting and developing
close relations between the Indian
Railways and the Japanese National
Railway and also for discussions
regarding modermising the Railways,
particularly alternating current elec-
trification.

(b) and (c¢). The delegation saw the
working of the Railways generally and
it )5 not the intention to have a detail-
ed report. Appropriate action will be
taken departmentally on the matiers
that came to their notice,

Alr Accidents

115. Shri D. C. Sharma: Will the
Minister of Transport and Commani-
catlons be pleased to lay on the Table
a statement showing:

(a) details of air accidents which
took place during 1957 and 1958 so
far, year-wise, concerning the Air
India International and the Indian
Airlines Corporation, separately;

(b) the extent of loss sustained by
the Air India International and the
Indian Air Lines Corporation, sepa-
rately, as a result of such accidents;
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{c) the remsons for each wmccident;
and

(d) the steps taken to check their
recurrence?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) to (d).
Statements A and B giving the requi-
site information in respect of (a), (¢)
and (d) and in respect of (b) respec-
tively are laid on the Table of the
House. [See Appendix I, annexure
No. 56.]

Malarin Eradication Programme

116 {Shrl D. C. Sharma:
: Sardar Igbal Singh:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 11386 on the
16th December, 1957 and state:

(a) whether it is a fact that the
implementation of the three-year
nation-wide malaria eradication pro-
gramme has been delayed;

(b) if so, the reasons for the delay,
(State-wise); and

(c) the further steps taken by the
Government of India for the success-
ful implementation of the programme?

-

The Minister of Health (Shri
Earmarkar): (a) There was some
delay in starting the programme in
the following States:—

—

. Bombay.

Madhya Pradesh.

. Punjab.

Orissa.

Rajasthan.

Delhi.

Uttar Pradesh.
Jammu and Kashmir.
West Bengal

. Himachal Pradesh.

. Andeman apd Nicobar Islands.

P IR T O &
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The other States started the pro-
gramme according to Schedule.

(b) The reasons for starting the
programme late State-wise are given
below:

(1) Bombay—Programme started
from 23rd July. Delay in issuing the
sanction was due to flnancial difficul-
ties. This has since been overcome.

2) Madhya Pradesh—All arrange-
ments for starting the programme have
been made. The delay in starting the
programme is due to non-receipt of

material and equipment. These are
being supplied.
(3) Punjab—Programme started

from 12th July. The delay was due
to initial administrative difficulties,

{4) Orissa—Programme started on
22nd May, 1958, The delay was due
to initial administrative difficulties.

(5) Rajasthan—Programme  startd
from 10th July. The delay is due to
non-receipt of material and equipment
which are being supplied now.

(6) Delhi—Programme started from
July. As the question of transferring
the Antimalaria Organisation to the
Delhi Municipal Corporation was
under consideration, the programme
could not be sanctioned earlier.

(7) Uttar Pradesh—Programme
started from 1st June. The reasons
delay have not been communicated by
the State Government.

(8) Jammu and Kashmir—Pro-
gramme started from 10th May. The
reasons for delay have not been com-
municated by the State Government.

(9) West Bengal—Programme start-
ed from 15th April. The reasons for
delay have not been communicated
by the State Government.

(10) Himachal Pradesh—Programme
started with effect from 15th April.
The State GCovernment has stated
that the delay has not hampered the
progress of the Scheme.
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(11) Andaman and Nicobar Isiands
—Information from the Administra-
tion has not yet been received.

(c) The following steps have been
taken by the Government of India for
the successful implementation of the
programme:

1. For the co-ordination of work of
the various States, additional posts
required for the establishment of a
separate Directorate at the Malaria
Institute of India and six regional
organisations in the country have
been sanctioned. Necessary action for
filling up these posts is being taken.

2. The details of the Malaria Eradi-
cation Programme circulated to the
State Governments.

3. Planning Commission dJiscussed
the details with representatives of the
State Governments.

4. The State Governments were re-
quested to make every effort to im-
plement the programme in accordance
with the details of work schedule and
to accord high priority to the Pro-
gramme.

5. Supply orders have already been
placed for supply of sprayers and
stirrup pumps and the supplies as
and when received are being des-
patched to the States.

6. All the jeeps and trucks to be
supplied by T.C.M. have been ship-
ped. A part of the supply has been
received and is being despatched to
the States.

7. 10,880 tons of D.D.T. weceived
from UST.CM.WH.O. are under
despatch to the States,

8. Arrangement has been made with
the Railway Board to give high
priority for transport of material
required for the Programme,

9. In order to expedite the imple-
mentation of the Programme a high
level working Committee has been for-
med at the Centre. The States have
also been requested to form such
Committees,
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10. A publicity week was celebrated
from the 23rd to 30th June, 1888, to
give publicity to this Programme for
enlisting the co-operation of the pub-
lic.

Delhi Ring Road

117. Shri D. €. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state
the progress made with regard to the
construction of Delhi Ring Road ?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): A statement
shawing the progress on the Ring Road
round Delhi is laid on the Table of
the House. [See Appendix I, Annex-
ure No. 57.]

Over-crowding in Tralns on Western
Rallway

118. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the steps taken to remove or
reduce over-crowding in trains on the
Western Railway; and

(b) the results thereof?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
A statement is laid on the Table of the
Lok Sabha. [See Appendix I, Annexure
No. 68.]

T.B. among Children in India

119. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Tuber-
culosis among children of India is on
the increase; and

(b) it so, what gre the causes for
the increase?

The Minister of Health (Shri Kar-
markar): (a) and (b) Reliable statis-
tics regarding the incidence of tuber-
culosis among children in Indla are not
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available and it is not, therefore, pos-
slble to say whether there has been
any increase in the incidence of tuber-
culosis among children.

Bugar

120 S Bhri D. C. Sharma:
* { Sardar Igbal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the percentage of recovery of
sugar from sugar-cane in Punjab
during 1953-54 to 1957-58 seasons;
and

(b) how does it compare with that
of UP.?

The Minister of Food and Agiicul-
ture (Shri A. P. Jain): (a) and (b).
The percentage recovery of sugar from
sugar-cane in the States of Punjab
and U.P. during 1953-54¢ to 1957-58
seasons was as under:—

Season Punjab U.P.
1953—54 942 987
1954—S55 H96 967
1955—56 §8-88 971
1956—57 9-02 969
1957—58 9'42 9'93

Agricultural Ministers’ Conferemce

121, Sardar Iqbal Singh:
Y Shri Ram Krishan:

‘Will the Minister of Food and Agri-
cultuare be pleased to refer to the
reply given 1o Starred Question No.
724 on the 3rd December, 1857 and
state the main recommendations of
Agricultural Ministers’ Conference
held at Srinagar in October, 1857
which have been implemented so far
by the Government of India?

The Minister of Food and Agrienl-
tare (Shri A. P. Jain): The main re-
commendations of the Agriculture
Ministers’ Conference which have been
implemented by the Government of
India are a= under:—

(1) it is essential to provide more
money to States for minor irrigstion;

12 AUGUST 1858

Written Answers 316

(ii) the Central Government should
set up a Committee consisting of ex-
perts and administrators—both {rom
Centre and States which should visit
four or five States and recommend to
States model Agricultural organisa.
tions for adoption as well as measures
for delegation of powers to agricul-
tural Officers at State, district and
block levels;

(iii) to ensure adequate and timely
supply of super phosphates to the
States, a conference of State represen-
tatives and manufacturers may be
convened by the Ministry of Food
and Agriculture;

(iv) in connection with seed multi-
plication farms, the amount given for
the (acquisition) of land should be
raised to Rs. 1,500 per acre; and

(v) the transport arrangements from
fruit producing areas to consuming
areas should be improved by supplying
adequate number of wooden wagons,

Central Council of Local Government

122 Sardar Igbal Singh:
* Shri Ram Krishan:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 283 on the
20th November, 1957 and state:

(a) whether the Central Govern-
ment have since considered the re-
commendations of the Central Council
of Local Government;

(b) the recommendations which
have been accepted by the Central
and State Governments so far; and

(c) the reactions of the Central
and State Governments regarding
other recommendations?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) and (c¢). A statement showing
the action taken by the Central and
State Governments is laid on the Table
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of the House,
nexure No. 59.]

[See Appendix I, an-

Family Planning

123 Sardar Igbal Singh:
Shri Eam Krishan:

Will the Minister of Health be
pleased to state:

(a) whether the Government have
suggested to the State Governments
to appoint separate Director or Assis-
tant Director or Officer on Special
Dutv to co-ordinate Family Planning
in the States; and

(b) the names of States w}uch have
appointed such officers?

The Minister of Health (Shri
Earmarkar): (a) Yes, Sir. All the
State Governments were requested in
December, 1856, to appoint Family
Planning Officers of the status of
Assistant Director of Public Health at
State Headquarters to intensify and
co-ordinate Family Planning Pro-
gramme fin the State,

(b) Full-time Family Planning
Officers have been appointed in the
States of Andhra, Kerala, Madras,
Mysore, Punjab, Rajasthan and Uttar
Pradesh and part time officers in
Assam, Bihar and Himachal Pradesh.
Government of Bombay appointed a
full-time Family Planning Officer but
this officer has been transferred and
the post is temporarily held by a part-
time officer. The Family Planning
Officer in West Bengal in addition to
her duties also deals with Maternity
and Child Welfare.

Ilel'lonll'rujtluumhlhﬂqn
at Mashobra

124, J Bardar Igbal Singh:
Shri Ram Krishan:

Wil the Minister of Foed and Agri-
culture be pleased to state:

{a) whether the Central Govern-
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ment propose to establish a Regional
Fruit Research Station at Mashobra;

(b) if so, the main functions of thia
centre; and

(c) the total cost, recurring and
non-recurring, which the Central
Government will incur every year
during the three years?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) A Regional
Fruit Research Station has already
heen set up at Mashobra.

(b) The main function of the station
is to carry out research work, both
applied and {undamental, on tempe-
rate fruits such as apple, cherry, pesr,
etc.

(c) Total additional expenditure
involved due to the setting up of this
station from 1st February, 1958 to
31st March, 1981 is estimated &t
Rs. 3,90,600 (Rs. 3,60,600 recurring and
Rs. 30,000 non-recurring) as detailed
below:—

1957-5%  1958-59 1959-60 1960-61 Total
1-2-5% to

31-3-5%

Recurring 81,60¢ 1,79,960 82,915 3,60,600
Rs. 16,120

Non-recur- Fo,ooo - —

30,000
ring Rs. Ni

The expenditure on staff and other
facilities (land, laboratories, etc.)
already available in Himachal Pradesh
will amount to about Rs. 4,48,000
during the same period.

Delay In Delivery of Money Orflers

125, Bhri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any complaints have
been received by Government regard-
ing the inordinate delay in the deli-

very of maney orders in rural post
offices during 1857-58; and

(b) if so, the action taken thereon?

The Minister of Transport
Commanications (ﬂhls.l.l'wn
{(a) Yea.
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(b) The statement showing the steps
taken to improve the situation wuas
p.aced on the Table of the Sabha on
‘28th February, 1958 in reply to Star-
red Question No. 574

Food Polsening in Kerala and other
States

Shri Supakar:
126 Sardar Igbal Singh:
' ] Shri Ram Krishan:
Shri Easwara Iyer:

Will the Minister of Health be
pleased to state:

(a) the total number of cases of
food poisoning in Kerala and other
States in the past six months;

(b) the number of deaths on this
account; and

(c) the steps taken by Government
to prevent its recurrence in future?

The Minister of Health (Bhri
Karmarkar): (a) to (c). A statement
is laid on the Table of the Sabha,
[See Appendix I, annexure No. 80.]

Draft Model Act lor Local Bodies

127. 8hri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply ziven to Starred Question
No. 979 on the 14th March, 1958, and
state the progress made so far with
regard to the preparation of a draft
model Act for the local bodies?

The Minister of Health (Shri
Earmarkar): Model Acts for Pancha-
vats and Municipalities have since
been prepared und copies thereof have
been placed in the Lok Sabha and

Rajya Saebha Libraries.

Model Act for District Boards is
expected to be ready by the end of
September, 1958.
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Food Poisaning in Kerals

129, Shri Tangamani: Will the
Minister of Health be pleased to state:

(a) whether the Kerala State Gov-
ernment sent samples of food sus-
pected to be contaminated in connec-
tion with the food poisoning cases in
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the State for analysis at the Central
Food Laboratory, Calcutta;

(b) if so, when were the samples
received and when was the analysis
undertaken;

(c) whether it is a fact that a lot
of delay was caused in examining the
samples; and

(d) if so, the reasons thercfor?

The Minister of Health (Shri
Karmarkar): (a) Samples of food
used at breakfast on the 29th April,
1958 at the Lok Sahayak Seva Camp
at Sasthamcottah were sent by the
Additional District Magistrate, Quilon,
for analysis by the Central Food
Laboratory, Calcutta,

(b) The samples were received at
the Laboratory on the 12th May, 1958
and the analysis was undertaken on
the 16th May, 1858.

(c) No, Sir.
(d) Does not arise.

Model Agricultural Organisation
Expert Committee

130 Shri N. R. Munisamy:
' Sardar Igbal Singh:

Will the Minister of Food and Agri-
cultare be pleased to state the number
of States visited so far by the Model
Agricultural Organisation Expert
Committee headed by Raja Surendra
Singh?

The Minister of Food and Agricul-
fure (Shri A. P. Jain): The Com-
mittee has so far visited the following
three States, Assam, DBihar and
Bombay.

Bupply of Aftq in Tripura

131. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government is aware
that an objection against the supply
of atta to the rural areas in Tripuras
has been raised by the people of
Tripura; and
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{(b) if so, what steps have been
taken so far in this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
Atta is supplied as a part of ration
only in the Sadar Sub-Division. Gov-
ernment is not aware of any objection
to this except that there was a news
item in the local press three or four
months ago alleging that atta mixed
with dust was being sold through fair
price shops. On investigation, the
allegation was found to be baseless.

Procurement of Rice and Paddy im
Tripura

132. 8hri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of paddy and rice
that has been procured locally in

Tripura during the current crop year;
and

(b) whether any quantity of such
paddy and rice has been sald through
the fair price shops?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (8) Paddy—
25,800 maunds approximately.

Rice—7,300 maunds approximately.
(b) Not yet.

Tube Wells

133. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the number of tube-
wells installed during the first two
years of the Second Five Year Plan?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): The number
of irrigation tube-wells installed
during the first two years of the
Second Five Year Plan was 1,143,

Survey of Leprosy in States

134 {Su:hr Iqbal Singh:
* 9 Shri Ram Krishan:

Will the Minister of Health be
pleased to refer to the reply givem to
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Unstarred Question No. 88 on the
12th November, 1957 and state:

{n) whether the survey work under-
taken in Leprosy Control Centires
established under the Leprosy Control
Scheme 1n the States has since been
completed; and

(b) if so, the number of lepers re-
corded in each State so far?

The Minister of
Karmarkar): (a) No

Health (Shri

(b) The survey work undertaken in
Leprosy Control Centres established
under the Leprosy Control Scheme in
the States 1s still in progress The
population surveyed and the numbel
of leprosy cases dctected upto 3lst
March, 1958 1s indicated in the state-
ment laid on the Table of the House
[See Appendix I, annexure No. 61]

Natlonal Filaria and National Malaria
Control Programmes in Punjab

135 Sardar Igbal Singh:
" 4 Shri Ram Krishan:

Will the Minister of Health be
pleased to state’

(a) the total amounts of contribu-
tion by the Government of India to
Punjab Government under National
Filaria Control programme and
National Malaria Control Programme,
separately, so far;

(b) whether any amount has been
allocated for controlling Malana 1n
Punjab under the Malaria Eradication
Programme for 1958-59;

{c) whether any other assistance
has been given; and

(d) whether any report has been
received by Government from the
Government of Punjab as to the
amount spent, district-wise, uptil now?

The Minivter of Health (Shri
Esrmarkar): (a) As there is no fllaria
problem in the Punjab no contribu-
tion was made under the National
Filaria Control Programme to that
Government,
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A sum of Rs. 104.42 lakhs was con-
tributed by the Government of India
to the Punj)ab Government during the
years 1852-53 to 1857-58 in the shape
of material and equipment and grants-
m-aid 1n lieu of customs duty under
the National Malaria Control Pro-
gramme.

(b) A sum of Rs 3240 lakhs has
been allocated to the Punjab under
the Malaria Eradication Programme
for the year 1958-59

(c) Yes, in the shape of technical
assistance, traiming and gudance

(d) Yes, a statement 1s laid on the
Table of the Sabha [See Appendix
I, annexure No 62]

Soll Conservation in Punjab

136 Sardar Igbal Singh:
* | Shrl Ram Krishan:

Will the Minister of Food and Agri-
culture be pleased to state:

{(a) the amount allotted for soul
conservation in Punjab for the year
1958-59,

(b) the names of the schemes sanc-
tioned; and

(c) the amount already spent during
that year?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) Rs. 1119
lakhs including Central and State's
share -

(b) The {following schemes have
been included in the State Plan for
1958-59-

(1) Cho-traiming including Check-
damming and Gully-plugging
in Hoshiarpur Dastriet.

(2) Cho-training including Check-
damming and Gully-plugging
in Ambala District.

(3) Terracing and Watt-bandi

including Spill-ways in
Hoshiarpur District.

(4) Terracing and Watt-bandi
including Spill-ways in.

Ambala District,
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(5) Terracing angd Watt-bandi
including Spill-ways in
Kangra District.

(8) Prevention of Erosion from
slopping agricultural land in
Gurgaon District.

{7) Soil Conservation and Contour
Bunding etc. in private lands
in Gurdaspur.

(8) Operating and Maintaiung of
the Soil Conservation Demons-
tration Centre in the Punjab—
Water erosion area in Hoshiar-
pur District.

(9) Soil Conservation over Shiwa-
liks.

(10) Anti-erosion measures in
Kulu Sub-division.

(11) Afforestation of the Bhakra
Dam Catchment area.

(12) Afforestation of the Catch-
ment of Asni and Giri Rivers,

(13) Immobilization of Desert.

(14) Desert Control ete. border-
ing on Rajasthan.

(15) Sand fixation experiment in
Hissar District.

(18) Soil Conservation works in
Catchment areas of Patiala
Rao and Sukhna Cho near
Chandigarh.

(17) Soil Conservation works in
agriculture and gullied lands.

(18) Afforestation of hills behind
the Capital at Chandigerh.

{(19) Construction of water storage
dams in Gurdaspur District.

(c) Rs. 030 lakhs upto 3ist May,
"u:l.!;turepmtodhythesuuavnm-
omn
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Defective Construction of Ship

138. Shri D. C. Sharma: Will the
Minister of Transport and Commani-
cations be pleased to refer to the reply
given to Starred Question No. 2085
on the 8th May, 1038 and state:

(a) whether the report submitted
by the Enquiry Committee appointed
to investigate the circumstances lead-
ing to the defects noticed in the con-
struction of ‘ANDAMANS' has since
been considered; and

(b) if so, the action taken thereon?

The Minister of State In the Minls-
try of Transport and Communications
(Bhri RBaj Bahadsr): (a) and (b). 1.
The Report of the Enquiry Camnmittee
on m.v. “Andemans” has besn exsmin-
ed by the Board of Directors of HLBL.
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well as by Government and the resolu-
tion passed by the former in this
connection has been approved by Gov-
ernment. A copy of the said resolu-
sion of the Board is laid on the Table

of the House, [See Appendix I, an-
mexure No. 63.]

2. In addition the following action
has also been taken:—

(1) The recommendations made by
the Committee for avoiding
recurrence of defects in the
construction of vessels in the
Shipyard have all been adopt-
ed, and where necessary,
instructions issued to the
management. (A copy of the
summary of recommendations
of the Committee is laid on
the Table of the House. [See
Appendix 1, annexure No. 64.]

{ii) The French Consultants have
been replaced by German
technicians.

(iii) In regard to A.CL's. res-
ponsibility for the defects in
m.v. “Andamans”, the matter
has been taken up with them
by the Board of Directors.

Inundation in Tripura

139. Shri Bangshi Thakur: Will the
Minister of Food and Agricaltare be
pleased to state:

(a) what is the total mrea of Suk-
Sagar of Udaypur Sub-Division of
Tripura;

(b) what is the total amount of pro-
duction of that area if the peasants
can reap three harvests in a year as
usual;

{c) whether It is a fact that the
production of that area only is suffi-
clent to feed two-thirds of the popu-
lation of Udaypur for a year;

(d) whether it is also a fact that
the crops of that area are generally
damaged by over-flow of water; and

{®) whether the Government con-
template to control and regularise the
water that cause inundation in that
arsa?

12 AUGUST 1058

Written Answers 328

The Minister of Food and Agricul-
lure (Shri A. P. Jailn): (a) 5000 acres
approximately.

(b) Usually not more than two
crops are taken in a year. The pro-
duction in a normal year is about
45,000 mds. of rice.

{c) The production is not sufficient

to feed even two-thirds of the popu-
lation.

(d) Yes.

(¢) Yes. Preliminary investigations
are being made with a view to evolve

measures for controlling the flood
waters.

Paddy Production In Tripura

140. Shri Bangshl Thakur: Will the
Minister of Food and Agricalture be
pleased to state:

(a) what is the total production of
paddy in Tripura in the years 1958-57
and 1857-58, respectively; and

(b) out of that total production of
the iwo years how much has been
taken away by the Jiratias in East
Pakistan and how much is in the

possession of businessmen and Gov-
ernment?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a)

Period Production
1956-57 60,92,000 naunds
1957-58 48,40,000 maunds

{b) About 17,800 maunds paddy was
taken away by Jiratias to East Pakis-
tan and about 36,800 maunds is in
stock with the Tripura Administra-
tion. It is not possible to estimate
precisely the stocks in possession of
businessmen.

Co-operative Sagar Faclories

141. Bhri Abdul Balam: Will the
Minister of Foed and Agricultare be
pleased to state:

(a) how many co-operative sugar
factories have been licensed so far;
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(b) how many of themm have com-
menced production;

(c) how many of the remainder are
expected to be actually established;
and

(d) the extent of cane-growing
lands forming an integral part of each
co-operative sugar factory already
established or expected to be defi-
nitely established?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) 38

(b) 12

(c) A statement showing the posi-
tion 1s laid on the Table of the House
[See Appendix I, annexure No. 65)

(d) None of the new co-operative
factories licenced for establishment
has 1ts own cane-growing farm, but
the factorres would draw cane at their
gate from willages within a reasonable
distance of theiwr premuses—say upto
10-12 miles—depending on the trans-
port facilities They will also bring
cane by rail or trucks from outlying
cane areas where necessary and feasi-
ble The position differs and will
differ from factory to factory
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Okhla Sewage Treatment Plant

Shri D. C. Sharma:

148. Shri Vasmdevan Nalr:
LShrl Warlor:
Will the Mimister of Health be
pleased to state
(a) the progress made so far with
regard to the Okhla Sewage Treat-
ment Plant;

(b) whether it 1s u fact that the
Plant will produce gas for domestic
and industrial use in Delh;

(¢) 1f so, what steps have been taken
so far to supply the gas to the public;
and

(d) how far the experiment has
been successful?

The Minister of Health (Shri

Karmarkar): (a) The work of con-
structing a Sewage Tremtment Plant

at Okhla was started in December,
1957 and is scheduled to be completed
by October, 1859.

(b) Yes, Sir.

(¢) The matter will be considered
by the Delhi Municipal Corporation
in due course.

(d) Does not arise at present
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Family Planning

144. Shrl Eumaran: Will the Minis-
ter of Health be pleased to state:

(a) whether Government have a
scheme to send doctors to more ad-
vanced countries to study methods of
birth control; and

(b) it so,
scheme?

at what stage is the

The Minister of Health (Shri
Karmarkar): (a) and (b). There is no
separate scheme to send doctors for
higher training in family planning.
Facilities for training of suitable
candidates abroad in family planning
or allied subjects are kept in view in
Fellowship programmes.

U.8. Technical Assistance Scheme

146. Shri Panigrahi: Will the Minis-
ter of Health be pleased to state:

{a) whether under the U.S. techni-
cul assistance scheme any modern
medical equipments were allotted to
the State of Orissa; and

(b) whether the Government of
India have asked the State Govern-
ment to return the same?

The Minister of Health (Shri
Karmarkar): (a) Yes. Equipment
worth U.S. $56,878.00.

{b) No.

Fruit Preservation Units

147. Shri Kunhan: Will the Minister
of Food and Agricalture be pleased
to state:

(a) the number of fruit preserva-
tion units proposed to be set up dur-
ing the Second Five Year Plan and
the expenditure provided therefor;

(b) the number of units already set
up up-to-date and the expenditure in-
curred;

(c) what is the State-wise distribu-
tion of the units set up so far; and
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(d) what aid has the Central Gov-
ernment given to the States for the
purpose?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) There is
a provision of Rs. 62 lakhs under the
Second Five Year Plan for the estab-
lishment of 8 new large-scale and 200
small-scale fruit preservation wunits
and expansion of the existing units.

(b) These units are to be set up
either as a State enterprise by the
various State Governments or through
private parties. According to the
information so far received, one exist-
ing factory in Uttar Pradesh is being
renovated and 8 small-scale units have

" either been established or loans sanc-

tioned by the State Governments for
that purpose. The total expenditure
incurred is about Rs. 6,92,000.

(¢) Small-scale Units:—

l.oans sanctioned for

Already sct-up !
setting them up

Orissa s -
Bihar —_ 2
West Bengal —- 1

(d) The Central aid given to the
various State Governments by way of
loans during 1957-58 amounted to
Rs. 13 lakhs During 1958-59 it is
expected that the State Governments
would utilise the Central loan to the
tune of Rs. 592 lakhs.

Construction of Rallway Siding

148. Shri N. E. Monisamy: Will the
Minister of Rallways be pleased to
state:

(a) whether the construction of
railway siding near about Oomanga-
lam Railway Station West of Neyveli
has been completed;

(b) if not, how long it will take
further; and

(c) what is the estimated cost?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
work is in progress. Earth work,
embankment and bridges have been
completed. Laying of the permanent
way is in progress.

(b) The work is expected to be com-
pleted by the end of August 1838.
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(e¢) The estimated cost of the siding,
together with the cost of comnected
work in the Uttangal Mangalam

Station Yard, is Rs. §,00,591.
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Construction of a Bridge over River
Narbada

151. Bhri Damar: Will the Minister
of Transport and Communications be
pleased to refer to the reply given to
Unstarred Question No. 204 on the 17th
February, 1858 and state the progress
made so far regarding the construc-
tion of the bridge on the river
Narbada near Barvani in the Districts
of Dhar and Nimar of Madhya
Pradesh?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): The work of the
construction of the proposed bridge
has been included by the Government
of Madhya Pradesh in the Public
Works Department Sector at a cost of
Rs 21-25 lakhs It does not, therefore,
qualify for Central assistance. The
work 1s now entirely the responsi-
bility of the State Government.

Water troughs on Rallway Stations

152. Shri Anirudh Sinha: Will the
Minuster of Rallways be pleased to
refer to the reply given to Starred
Question No 1132 on 17th March,
1955 and state the number of water
troughs constructed up-to-date at
different railway stations in the coun-
try, Zone-wise?

The Deputy Minister of Railways
(Bhri Shahnawas Khan):

Central Railway .. 83
Eastern Railway .. 18
Northern Railway .. 6P
N.E. Railway .. 18
N.F. Railway ook
Southern Railway 45
S.E. Railway - 38
Western Railway o 19
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Export of Wild Life

154. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleazed to state:

(a) the amount of foreign exchange
earned by the export of wild animals
from India during 1857-58; and

(b) which are the species of wild
enimals commonly exported from
India to the different countries of the
world?

The Minister of Foed and Agricul-
ture (Bhei A. P. Jain): (a) The amount
of foreign exchange earned through
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the export of wild animals and their-
products is as follows:—

(1) Monkeys Rs. 1,64,46,000:
(2) Other wild
anfmals and

their products Rs. 1,60,10,138 -

Total: Rs. 3,14,56,138 .

This amount excludes the foreign:
exchange earned through the export
of wild animals and birds exportable
under O.G.L. for which no figures are
available.

(b) Monkeys, Lizard Skins, Croco-
dile Skins, Musk-Pod, Musk Grains.
and Deer Horns mostly exported to:
France, UK., USA., Japan, China,
Germany, Ceylon, Hong Kong, etc.

Heat wave in the Country

Shri Vajpayee:

Shri Radha Raman:
Shri Shivananjappa:
Shrimati Mafida Ahmed:
Shri Damar:

Sardar Igbal Singh:
Shri Mohan Swarup:
Shri B. C. Mullick:

Will the Minister of Health be
pleased to state:

(a) the names of the States which
were affected by the heat wave
recently;

(b) the number of patients suffer-
ing from heat wave who were admit-
ted into hospitals (State-wise); and

(e) the number of those out of them
who recovered and of those who died
(State-wise)?

The Minister of Health (Shri Kar-
markar): (a) The States of Uttar
Pradesh, Punjab, Rajasthan, Orissa,
Bihar and Bombay and the Delhi
Administration.

(b) and (e). A statement giving the
information so far available is laid
on the Table of the Lok Sabha. (See
Appendix I, annexure No. 87.]

153.

Cashew Cultivation

158. Shri Kodiyan: Will the Minister-
of Food and Agriculture be pleased to-
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refer to the reply given to Unstarred
Question No. 342 on the 28th May,
1857 and state:

(a) whether there has been any
increase in the cultivation of cashew
as a result of the steps taken by
~Government; and

(b) if so, to what extent?

The Minister of Food and Agricul-
ture (Bhri A. P. Jain): (a) Yes.

(b) About 61,000 additional acres
are reported to have been brought
under cashewnut cultivation in the
forest and non-forest areas in various
.8Btates during the Second Five Year
Plan period.

Improvement of Cuttack Railway
Station

151 Shri Panigrahi:
" "\ Shri Sanganna:

Will the Minister of Rallways be
pleased to refer to the reply given to
-Starred Question No. 476 on the 25th
February, 1958 and state:

(a) whether any amount of money
has been allotted for the remodelling
of the Cuttack Railway Station in
1958-59;

(b) whether the proposal for con-
struction of an underbridge near
Cuttack Railway Station has been
finalised; and

(c) the nature of improvement
<ffected or proposed to be eflected in
the Cuttack Railway Station?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Upto
now, Rs. 4,000 have been allotted for
#dditions and alterations to III class
waiting hall which work is in pro-
gress. A further estimate for about
Rs. 95,000 is awaiting sanction.

{b) Due to difficulty in construction
of spproaches, the original proposal
for providing a road overbridge has
been changed to the provision of an
-underbridge. The proposal has been
fnalised and sent to the Government
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of Orissa for acceptance of their
portion of the cost.

{(c) The proposals costing about
Rs. 85,000 cover office accommodation
for the Railway Police, the Protection
Force and the Mail Services; a refresh-
ment room, tea stall, psarcel godown,
bathing places and benches.

Filaria

158. 8hri Joachim Alva: Will the
Minister of Health be pleased to state:

(a) the number of persons suffering
from Filaria in various States of India;
and

(b) what are the active measures
adopted by Government to combat
this disease?

The Minister of Health (8hri Kar-
markar): (a) The required informa-
tion is not available as survey has not
been completed. A statement show-
ing the results of Filaria sample
surveys so far carried cut in various
States is laid on the Table of the
Sabha. [See Appendix I, annexure
No 681

(b) Active measures, like control of
Filaria-carrying mosquitoes by appli-
cation of insecticide and larvicide and
mass therapy as envisaged under the
National Filaria Control Programme,
have been started in all the States
where Filariasis is a problem.

Rallway Line to Tripura

159. Shri Vajpayee: Will the Minis-
ter of Rallways be pleased to refer
to the reply given to Starred Question
No. 330 on the 20th February, 1958
and state:

(a) whether the preliminary survey
of the proposed railway line to Tripura
through East Pakistan has since been
completed; and

(b) if so, when will the construc-
tion of the proposed line be under-
taken?

The Deputy Minister of Rallways
(Shri B. V. Ramsswamy): (a) Yes,
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(b) The advantages and disadvant-
ages of the different alternative
schemes are still under examination in
consultation with the Ministries of
Home and Commerce & Industry
and the Tripura State.

Efficiency Shields in Rallways
180. Shri Vajpayee: Will the Minis-
ter of Rallways be pleased to state:
{a) whether there is any proposal
to introduce “Efficiency Shields” to be
awarded for the best performance on
each Railway;
(b) if so, the details thereof; and

(c) the estimated cost to be incurred
on this proposal?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) and (b).
Yes.

The Efficiency Shield will be award-
ed on Inter-Dlvisional/District basis on
each Railway on the basis of the
following efficiency statistics of each
Division annually:

(i) Wagon turn round,
(ii) Engine miles per
engine in use:

(iil) Coal consumption statistics;
(iv) Average detention to wagons

in principal yards;

(v) Wagon miles per wagon day
on line on the Division/
District,

(vi) Punctuality of Mail and
Express trains;

(vil) Accidents—serious and others;
and

(viil) Outdoor inspections by officers

of Traffic, Commercial and
Mechanical Branches, .

{¢) The expenditure involved will
be the cost of the shield. This can be
given when the first “Efficiency
Shields” are awarded on the Railways.

"Bad. Climate’ Allowance to Raflway
Employees

M1, Shri Vajpayee: Will the Minis-
ter of Rallways be pleased to state:

() the areas (State-wise) declared
114 LED~4

day per
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unhealthy by the State Governments

wherein employees are paid ‘bad
climate’ allowarnce; and

(b) the total amount thus paid in
the year 1957-58?

The Deputy Minister of Rallways

AShri Shahnawaz Khan);: (a) A state-

ment is laid on the Table of the

House. [See Appendix I, annexure
No. 68.]

(b) The total approximate amount
of bad climate allowance (special pay)
paid to railway servants during the
calendar year 1857 was Rs. 9,19,500.
The information for the financial year
1957-58 is not readily available.

Slum Clearance in Delhl

162. Shri B. C. Maullick: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2388 on the 14th April, 1958
and state:

(a) whether the slum authority has
completed the improvement work In
Katra Balla Mall, Ward No. 6, Delhi;

(b) if not, why;

(c) when the improvement work
will be completed; and

(d} what amenities are proposed to
be provided in the said Katra?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) The property in Question was
transferred by the landlady to another
party which necessitated the issue of
a fresh notice under section 4 of the
Slum Areas (Improvement & Clear-
ance) Act to the new owner,

(c) The period of notice expired on
the 26th July, 1958. Since the owner
had not started any work, the Central
Public Works Department were asked
on the 5th August, 1658 to take up the
work in hand immediately. The work
is expected to be completed in 3 to
4 months.

(d) The amenities proposed to be
provided are:—

1) The courtyard will be paved.
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(2) Cemented drains will be pro-
vided in the courtyard and
the sullage discharge connec-
ted to the sewer.

(3) An electric point will be pro-
vided in the courtyard of the
katra.

(4) Existing dry latrines will be
converted into four water
borne ones.

(5

—

Broken karries in the room
will be replaced

(6) The existing Chajja which 1s
in a dangerous condition will
be removed and a new 3 1t
wide Chajja with railings pro-
vided.

(7) Terraces of ground and first
floors  will be  properly
plastered.

(8

—

Existing un-authorsed sheds
in the courtyard will be demo-
lished and the courlyard
opened up

(9) A water tap with cemented
Haudi will be provided in the
courtyard.

Postmaster, Dauki

163. Shri Shivananjappa: Will the
Minister of Transport and Commani-
cations be pleased to state:

(a) whether 1t is a fact that the
postmaster of Dauki, a trading centre
on the Indo-Pakistan border carried
on his duties at great personal risk
when Pakistani troops rained bullets
recently;

(b) whether he received a  bullet
while doing his work; and

(¢) whether he has been suitably
rewarded for hig bravery and devotion
to duty?

The Minister of Transport and Com-
munications (Shri S. K. Patil): (a)
Yes.

{b) No; but some bullets hit the
office and pierced through the kitchen
door of the Post Office.
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(c) Yes. A cash reward of Ras. 250
has been sanctioned and a certificate
of merit given to him.

Tube-Wells
YE
164. Sardar Igbal Bingh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of tube-wells con-
structed so far in the country under
the Technical Co-operative Mission
Programme in each State;

(b) how many wells so sunk have
been put to use;

() number of tube-wells which are
not working; and

td1 the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jaim): (a) to (c).
Under  the Technical Co-operation
Mission Programmes, tubewells have
been constructed in the States of UP,
Bihar and Punjab The mformation
in respect of UP. and Bihar 15 as
stated below:

No. of tube- No, of tub. - No. of tube-

wels cons  wells put tv wells not
tructed use working
U.P. 127¢ 1268 2
Bihar 3% 88 Nil,
Total  165¢ 153 2

Information from Punjab has not so
far been received.

(d) One tube-well in U.P. could not
be used because there was no demand
for irrigation and the other one could
not be run as aerodrome authorities
are objecting to its location in their
area.

Bhatinda-Fazilks Line
165. Sardar Igbal Siagh: Will the

Minister of Rallways be pleased to
state:

(8) in which year the Bhatinda-
Kotkapura-Fazilka Rallway line was
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laid and the total mileage of that
line;

(b) whether sleepers und lines were
ever changed since the line was laid;

(e¢) if so, when; and

(d) if not, the reason for not re-
pairing it and changing its sleepers
and girders?

The Depuly Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) The
line was constructed in 1Bi5 and its
mileage is 76.0.

(b) and (c¢). Casual renewals of
sleepers and rails is done every year
on condition basis. Apart from this,
4'09 miles were relaid with heavier
gsection of rails (i.e., 60 lbs & 62 ]bs.
rails in replacement of 41} lb. ra:ls) in
1944 and another 0-41 miles in 1952-53.

{d) Does not arise.

Bridges over Rivers in Punjab

166. Sardar Iqbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total amount of money given
to the Punjab State for construction
of bridges over rivers in the First
Plan period; and

{b) the number of bridges com-
pleted?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) and (b). The
information is being collected and will
be laid on the Table of the Sabha in
due course,

Dum Dum Alrport

Sardar Iqbal Singh:
167, 8hri D, C. Sharma:
fhri Ram Krishan:

Will the Minister of Transport and
Comsmunications be pleased to refer
to the reply given to Starred Question
No. 1481 on the 5th April, 1958 and
state :

(a) whether decislon has since been
taken to develop the Palam and Dum
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Dum airports with runways for opera-
tion of Jet Aircrafts; and

{b) if so, the broad featurez of the
Plan?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) It has not
been possible to take a final decision
so far.

(b) Does not arise.

Distribution of Foodgrains

168, Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleascd to state:

(a) whether the foodgrains which
arrived in India in 1957-58 have been
distnibuted to all the States where
there was deficiency; and

(b) if so, the quantity distributed
State-wise?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) and (b).
Foodgrains which arrive in India
during a particular period are partly
taken into the Central Reserve and
partly distributed. Distribution is
alzo made partly from stocks already
in central depots, which include indi-
genous rice as well. Separate figures
relating to distribution of imported
foodgrains are not available,

The quantity of foodgrains distri-
buted during the period Ist April,

1957 to 31st March, 1958 was as
follows:—

-

(!n 'coo tons)

Srat: Quantity
Andhra Pradesh 39:4
Assam 777
Bihar 610.1
Bombay 612
De:lhi 73-2
Kerala 1905
Madhya Pradcsh 29.9
Madras 122-4
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(1a "oco tons)
State Quantity
Mysore 62.

Orrissa lB.g
Punjab 9.9
Raiasthan 20.4
Uttar Pradesh 2440
est 7947
u and Kashmir B9-9
chal Pradesh 1.7
™ 25-5
Andamans 1-1
Others _157.2
Total  3,133.1

169. Bardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether exploratory tube-well
organisation conducted any test in the
Punjab State, and if so, with what
results; and
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(b) for the last three years how
many exploratory bores have been
drilled in Punjab State with particular
reference to the districts and their
places and with what results?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
The drilling operations under the
Groundwater Exploration Projeet
commenced in the Punjab in May,
1957. ©Out of the 30  exploratory
bores drilled, upto the end of June,
1958, eight yiclded sufficient quantities
of water and were converted into

production wells. The remaining
bores were abandoned.

The location of the exploratory
bores and the results obtained in

each case are given below:—

8. Location of Site District Result

No.

1. Rabli . . Gurgaon Abandoned as dry.

2. Nasirbas . . . Gurgaon Abandoned s dry,

3. Maron . i . Gurgaon Abandoned as dry.

4 Bbadas . . Gurgson Abandoped as dry.

§. Didhana . Gurgaon Abandoned as dry.

6. Massani . . Gurgaon Abandoned as dry,

7. Gokalgarh . Gurgson Abandoned a3 dry.

8. Jhabwa . . Gurgoan Abandoned as dry.

9. Bahora-Kalan . Gurgaon Abandoned as dry.

10. Rajpura . Gurgson Abandoned a3 dry.

11. Dahina-Zainabad . Gurgaon Production well constructed.

12. Shamaspur . Gurgson Aw due to poor dis-

13. Nangal Pathani . Gurgaon Production well constructed.

14. Dsrauli . Gurgson Production well constructed.

15. Nahar . . Rohtak Abandoned s water was uW-
suizable for

16. Kulans . . . Rohmk . . Abandoned as dry.

17. Babu Rohtak . Production well constrocted,

8. Dadd . : . Mohendargarh Abmdcudﬁ;a Walsr WE4 Ul

19. Seosote . . . Mohendargarh AM‘: water was un.
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Report on Slum Clearance in Delhl

Sardar Igbal Singh:
Shri Vasadevan Nalr:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 3265 on the
5th May, 1058 and state:

(a) whether the report of the survey
conducted by the Bharat Sewak Sama)
of Slums in Delhi and New Delhi has
been considered; and

170.

(b) whether any action has peen
taken on these recommendations?

The Minister of Health (Shri Kar-
markar): (a) and (b). A copy of the
Report has been received recently.
It will be considered in due course.

Caterers

171. B8hri Joachim Alva: Will the
Minister of Rallways be pleased to
state:

(a) how many caterers are serving
on the Mgil and Express trains bet-
ween Bangalore and Poona; and

(b) how many complsints were
received In 1957 against caterers in-
cluding Spencer & Company?

347
SL Location of Site District Result
No.
20. Palri . . Mohendargarh Abandoned as water was un-
suitable for irrigetion.
a5, Imlom . . Mobendargarh Abandonced a3 water was un-
suitable for
22, Mandols . i Mobendargarh . . Abandoped as dry.
23. Deosar . Hissar . . . . Abandoned as water was un-
suitsble for irrigation.
24. Siwani . Hissar Abandoned 1s water was un-
suitable for irrigadon.
25. Motpura Hissar Abandoned as water was un-
suitable for irrigation.
26. Hassanpur . Hissar Abandoned as dry.
27. Balana . Ambala Production well oconstructed,
28. Shazadpur Ambala Production well constructed.
29. Laha Ambala Production well constructed.
30. Fategarh Ambals Production well constructed.

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) 3,

{b) Nine, none of which were
against Messrs, Spencer & Co.

Trains with Wipers

172. Shri Joachim Alva: Will the
Minister of Railways be pleased to
state:

{(a) how many trains especially
suburban trains coming into Bombay
are fitted with wipers during the
monsoon season; and

(b) what arrangements are made
when wipers are stolen away or ere
out of joint?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Barring
39 old EMU coaches of the Central
Railway all other EMU stock and
electric locos are provided with wipers
in the Driver's compartment;

(b) Prompt action is taken to re-
pair/replace the wiper as may be
necessary. Special “operational
rules” exist indicating the precau-
tions to be taken by a driver when
visibility is poor. These rules
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apply equally whether the poor visi-
bility is due to missing or defective
wiper or fog and other similar
weather conditions.

Engaging Lawyers for Rallway Cases

173, Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) the system of engaging lawyers
for Railway cases;

(b) whether any retention is paid
to lawyers;

(¢) whether appointments of law-
yers are made after advertisement or
on petitions without advertisement:
and

(d) whether the appointments are
permanent or for certain periovds?

The Deputy Minister of Rallways
(Shri §. V. Ramaswamy): (a) lawyers
are engaged by General Managers or
Chief Commercial Managers on the
recommendations of Divisional Super-
intendents or District Officers con-
cerned.

(b) As a rule, no retention fee is
paid.

(c) No advertisements are issued.

(d) Lawyers are retained so long
as they are required and their work
is considered satisfactory.

Hawkers and Beggars on Central
Rallway

174. Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether Government are aware
that passengers are much troubled by
the unauthorised hawkers and beggars
between Poona and Karjat Stations
on the Central Railway; and

(b) if so, the action taken by the
Government In the matter?
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The Depuiy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) Checks by the Railway Police
and Railway Protection Force are be-
ing continued and intensified, The
co-operation of the public is also
being sought to eradicate this nuisance.

The hawkers and beggars being
mostly juveniles belonging to families
of displaced persons cannot be prose-
cuted in ordinary courts. They are
tried in the juvenile Court held twice
a week at Poona. In all 224 offenders
were caught from March 1857 to
March 1958 and of whom 187 paid
fines amounting to Rs. 338 and the re-
maining 57 were given imprisonment
from one to two day's in default of
fines.

Late Running of Trains between
Waltalr and Kharagpur

115, Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) whether the reasons for Iate
running of the trains specially between
Waltair and Kharagpur section of the
South Eastern Railway in recent
months have been enquired into;

(b) if so, what are they; and

(c) what steps have been taken to
improve the present position?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,

(b) The main reasons are:—

(1) Loss of time on account of
Engineering speed restrictions
that have been imposed on ac-
count of a large number of
Engineering Works on the
Kharagpur-Waltair Section
for increase in the line capa-
city and for rehabilitation of
tracks end bridges.

(ii) Summer-time conditions,
which have been particularly
severe this year, have result-
ed in a set-back to the
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operation, due to acute water
shortage and sickness
amongst staff,

(iii) Cases of alarm chain pul-
ling and Defective Signais
and Locomotives also con
tributed to unpunctual run-
ning.

(c) The performance of train ser-
vices is serutinised in detail both at
the District and Headquarters levels.
Adequate action is taken to effect im-
provement, wherever possible, includ-
ing disciplinary action against staff
responsible for avoidable detention,
Punctuality drives are nstituted
monthly in which Officers and Inspec-
tors of all Departments on the Dis-
tricts participate. Further action wil}
be intensified on this Section.

Indian Forests

1786. Shri Ram Garib: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the main producis of the foresis
in the country,

(b) the main products exported to
foreign countries; and

(c) the income accrued every vear
since 1956 up-to-date?

The Minister of Food and Agricul.
ture (Shri A. P. Jaln): (a) Forest
products are classified jnto two heads:
(1) Major and (2) Minor. The main
products of Indian Forests are given
below:

Major Forest Products:

Timber, Roundwood, Pulpwood,
Maichwood, Firewood and
Charconlwood.

Major Forest Products:
Medicina] herbs,
Bidi leaves,
Bamboos and canes,
Fibres and flosses,

Dyeing and tanning materials,
Gums and resins,
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Ivory (tusks, teeth, ete.},
Kepok,

Lac,

Incense and perfume woods,
Honey and bee-wax,

Grasses. (Fodder grasses, Leman

grasses, Thatch grasses,
Bruom grasses etc.),
Katha,

Essential oils,
Rubbey and latex,

Hourns and other animal and
mineral products,

ith) Major Forest Products:

Timber—Teak, Sal, Shisham, Ben-
tcak, Rosewood, Gurjan,
Walnut burrs and stumps,
Coniferous soft wond.

Mmor Forest Products:
Bidi Jeaves,
Lac,
Drugs and spices,
Dveing and tanning substances
Gums,
Resin,
Sandalwood and oil,
fvory,
Catechu,
Bambuoos,
Fibres and flosses,
Canes and rattens.

(¢) The contribution of forestry to
the National Income of India for 1955-
56 and 1956-57 1s as follows:

1955-56
1956-57

Rs. 70 crores
Rs. 80 crores.

Information for 1957-58 iz not avail-
able.
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Alarm Chains Pailing Instances

178, Bbri Sobbiah Ambalam: Will
the Minuter of Rallways be pleased
to state:

(a) the number of instances of
pulling of the alarm chains per :nonth
in the Southern, Central and North
Tastern Railways during the Tear
1987-38;
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(b) how many of them have been
found needless, how many Ppe:sons
hav> been prosecuted and how many
of them convicted;

(c) whether the instances of pulling
of alarm chains are on the increase;
and

(d) if so, what steps Government
propose to take to prevent such need-
less pulling of alarm chains?

The Depuly Minister of Rallways
(Shri Shahnawasz Khan); (2) and (b)
Statement 15 laid on the Table uf the
House [See Appendix I, Annexure
No 70]

(e¢) Yes,

(d) Statement marked ‘B’ is laid on
the Table of the House [See Appen-
dix I, annexure No 71}
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Extension of the Bikaner Rallwav
Station

168 Shri Karnl Biaghji: Will the
Minster of Railways be pleazed to
refer to the reply given to Starred
Question No. 185 on the 30th May
1957 and state tha progress made for
the inclusion of the extension of the
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Bikaner Railway Station in the Works
Programme and when it is likely to
be taken in hand?

The Depuiy Minister of Raliways
(Bhri Skahnawas Khan): The Question
of extension of the existing Bikaner
Railway Station is linked with the
proposal for diversion of the railway
line between Bikaner and Lallgarh,
put forward by the Rajasthan Govern-
ment. The Rajasthan Government
has been advised that the diversion
would not be a feasible proposition.
To overcome the difficulties experien-
ced by the people of Bikaner, a
road overbridge could be provided
near Dungar College if State Govern-
ment agree to bear the costs on the
asual terms, The matter is still
under consideration of the Rajasthan
Government. The gquestion of exten-
sion of the Bikaner Railway Station
can only be finalised after receipt of
the final reply from the State Gov-
ernment.

Suratgarh Mechanised Farm

181. Shri Karni Binghjl: Will the
Minister of Food and Agriculture be
pleased to state;

(a) the acreage so far “rought under
irrigation at Suratgarh Farm in
Rajasthan during each Agricultural
year ever since its inception;

(b) the kinds and quantity ot
cereals produced year-wise, during the
above period; and

(¢) the gross and net income
accrued, year-wise, during the above
period; and

(d) capital and recurring expendi-
ture incurred year-wise, during the
above period?

The Minister of Food and Agricul-
tare (Shri A, P. Jaln): (a) to (d). A
staiement giving the information is
iaid on the Table of the House, [See
Appendix I, annexure No. 72]

Bikaner Rafllway Workshop

182, Shri Karal Singhfl: Wil the
Ministier of Railways be pleased fto
siate:
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(a) the number of coaches and
bther products being manufactured
annually at the Bikaner Workshops of
the Northern Railway; and

(b) the percentage of these with toe
annual requirements of the Nuithern
Railway?

The Deputy Minister of Railways
(Bhrl Shahnawaz Ehan): (a) and (b).
A statement is laid on the Table of
the House. [See¢ Appendix I, Annex-
ure No. 73.)

12-04 hrs.
MOTIONS FOR ADJOURNMENT

CaLuing 1N oF TrooPs AT JamMsHEDPUR

Shrimati Renu Chakravartty
(Basirhat): [ beg to submit a few
words on the adjournment motion
given notice of yesterday rcgarding
the calling of troops for th: suppres-
sion of a strike in Jamshedpur, and
you have been pleased to state that
there is no option, according to the
Criminal Procedure Code, for the
Central Government, and that the
Central Government cannot prevent
the officers from assisting the magist-
rates when called upon to do so. 1
would like to submit to you that when
il is a question of calling ouy of troops,
the Central Government hegs to give
concurrence in the matter and with-
out that no officer can call out troops,
and as such it is within the purview
of this House. If we allow that troops
may be called to the aid of civil
power for crushing any lsbour dis-
pute, then, in future, it will be a very
serious matter. Therefore, I would
like you to reconsider this matter
and let the matter be brought before
the House.

Shri 5. M. Banerjee (Kanpur): I
have an adjournment motion, teday,
on the same subject, In 1958, as far
as ] remember, the troops were called
in Calcutta when a strike wag going
on for what was generally known as
one-pice battle ageinst the tram 1arc.
1 remsmber I was not a Member at
that time, and they allowed this two-
and-a-haif-hour discussion on that
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[Shri 8. M. Banerjee]

subject only because troops were call-
ed in in Calcutta to suppress a popu-
lar movement of the peoplt. So, I
submit that a proper discussion is
absolutely necessary to safeguard the
interests of the people in general and
the workers in particular

drgwm @ (W) &7 0 ww
qeatRe qigT &1 Afza faar 4r
ag twa fafagdt & wvafrae a1 |

Mr, Speaker: Order, order, We are
dealing with some other wnatter

Shri Tangamani (Maduiai): This
adjournment motion is alsa in my
name You were pleased to say that
1t will stand over 1til] today. Al-
though there s a provision in  the
Criminal Procedure Code, unless this
House 15 in a position to interfere,
whenever troops are called, I am
afraid that the troops will be called
indiscriminately aiso. On the 18th
May of this ycar, when ibe 1iroops
were called, the police viere really
strengthened® by that, and palice fir-
ing took place and poor people were
killed,

Mr, Speaker; We are on the ques-
tion of law in this matter.

Shri Tangamani;: Troops were call-
ed to supprcss and bring down the
port and dock workers’ strikc also,
and when the troops were. there, the
police opened fire and people were
killed in Madras. ‘The presence of
the troops actually gives more en-
couragement to armed policc and fir-
ing takes place. So, T submit that
this matter is an urgent matier of
public importance.

Shri 8. A. Dange (Bombay City—
Central): May 1 submit a frw words
before the answers are given? This
matter, I submit, should be gone into
thoroughly if not on this adjournment
motion, then, by some other method.
The role of troops in labour Adisputes
has now become a very acute ques-
tion. We have two recent cases, one
in Jamshedpur and the other in
Bombay in connection with the port
and dock workers' strike and also In

Madras. So, the subject is now be-
fore the people in & very sharp
manner, as to whether the troops can
be called in any labour dispute; the
moment there is an apprehension that
something is happening which cannot
be controlled either by the employer
or by the ordinary golice, whether
the troops can be called and obtaln-
ed by a magstrate and whether an
officer, on his own, ran send the troops
and whether the Central Government
need not pay any attention at all to
the military being used :n such
matters, which would mcan that the
Central Government has no authority
an the troops or that sanction is not
required, That means 1ha military
becomes a force at the disposa] of any
magistrate to whom a cal! is made by
any employee, This 1s n  serlous
<ituation and it involves  certain
matiers of principle in administration
aiso. Therefore, I would like to know
the position on that, and 1 would re-
quest that the quection pe discussed
in a better way.

The Prime Minister and Minister of
Externa] Affairs (Shrl Jawaharlal
Nehru): May 1 make it clear that
1toops are not called m 11 labour
disputes® It 1s an entire mis-appre-
hension  They are calied in when
damage 12 done, in orde- 1o protect
properly or to protect something. It
is not for a labour di.pute that they
are called in at all, They have ro
business to interfere 1y iebour dis-
putes. They are called ir, because, as
a result of a labour dispute, it is
possible that a situation may arise
which may cndanger numan life ecor
property or importan: astallations.
Take Jamshedpur, with furge instal-
lations. They have to be protected.
Merely because there ig a labour dis-
pute, we cannot take Lhe risk ctf hav-
ing those vital installations Jamaged.
So, that is the principle.

Shrimati Renu Obakravartly; Was
any such damage done?

Shri Antbomy Fhlni (Madras
North): May 1 correct the Prime
Minister?
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Mr. Speaker: Order, order.

8hri Jawsharlal Nehru: [ am not
going into any facts. My ceclieagus,
the Labour Minister i« there. I am
not going into the facts of the case in
Jamshedpur or elsewher2, 1 am
merely stating the principle that
troops arc not callej i: in labour
disputes, As a tesult of the Jlabour
dispute, if a situation arises which
has done damage or is likely to do
grave damage to life, property and
important 1nstallations, ther, they
have to be protecte:l.

Shri Anthony Pliai: Arc the police
not called?

Shri Jawaharlal Nehru: The dcci-
sion tor that lics with the lacal Gav-
ernment. If the local Government
wvants the aid of the military, military
aw? for the civil power, then 1t calls
for them. These are the rules, ard
there are very detailled rules about it
as w0 why and how they snould be
called. It is obvitus that in everv
such matter, the luran c¢lement
comes jn, The person in charge has
lo take & certain !2nision which may
or may not be right, and «ne has to
consider that later. DBu! one cannot,
when g situation  arises, of grave
damage, wait for some kind of per-
mission to be sought from a distant
place, a thousand miles away, when
by the time that p2rmission comes
the damage may be done or the situa-
tion may become much more serious
Therefore, inevitabl: 'n such cases,
there iz a certain amcunt of develu-
tion of authority. It 1s offen said
that there is far oo much of bureau-
cracy and centralisation One cannot
in g situation like thiz deal with it
from the Centre. Of course, in major
matters, we bave ju be referred 1
repeat that troops are not wused in
labour disputes; they are not meant to
be used. But ihev are used when
there ig this kind of grav: damage.

Some Hon. Members rose—

Mr. Speaker: I shall certainly hear
all hon, Members who will throw

light on this malter, I disallowed
the notice of the motion for adjourn-

ment given by Shrimati Renu
Chakravartty on th's grecund. 1 have
written like this, “TInder section 129
of the Criminal Procedure Code, a
magstrate may call upon any officer
in charge of troops *o disperse an
assembly and the officer is bound to
do so. There is no option and the
Central Governmert cannol prevent
the officer from assisting the magist-
rate” The Central Government has
no jurisdiction. It is provided in the
Cr, P.C. “There is nc¢ default on the
part of the Central Government in
this matter. This 13 purely a matter
of law and order 12 a State and 1t
does not make a difference if it is in
connection with labour strike, The
motion is disallowed *  All the same,
the hon Member wiated tv have this
matter cleareq up on the flooy of the
House,

I have extracted the relevant sec-
tions of the Cr. £.C So long as
those sections remain on the statute
book, I do not know what respansi-
bility there is on the part of the
Union Government here. Any ad-
Journment motion i; a matter of cen-
sure or taking them to task for having
committed a wrongy ¢ not having
taken action whers actinn was called
for, Section 129 of tnhe Cr. P.C. says:

“If any such assembly cannot
be otherwise dispersed anc of it
15 necessary for the public secur-
rity that it should be dispersed,
Magistrate of te thighest rank
who is preseni 1aa;- coure it to be
dispersed by mulitary force"”

Section 130 say:,

“(1) When th> mazistrate deter-
mines. ... "—not even the State
Government—""¢ disperse  any
such assembly by miliwary forec,
he may require any commussicn-
ed or non-commissiired officer in
command of any soldiers.. ,k 1o
disperse such assembly by miii-
tary force and to arrest und con-
fine such persons forming part of
it as the Magistrate may direct, or
as it may be necessary to arrest
and confine in order to disperse
the assembly or to have them
punished according to Jaw.”
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[Mr. Speaker]
Then, sub-seccion 2+ :s impcrtant;

“(2) Every such officer shall
obey such requsition in such
manner as he thinks fit, but in
dowing so, he shall usy as Little
force, and do as little injury to
person and progedty, us may be
consistent with d.spersing the
assembly and arresting and detain-~
ing such persons.”

So, in view of section 130(2) read
with section 128, 1t .: clear that the
person who can order these troops to
come in is the Magistrate on the spot,
not even the Stat: Govcrnment neor
the Union Government Jnce 1he
magistrate of the highest rank finds
that the ordinary pouce are not en-
ough to disperse the assembly and he
15 nelpless, he calls the Military officer
to come to his help. It is the duty
of the officer to come to his help so
long as the Cr. P.C. is there, and so
long as it is not abrogated. It is the
duty of the officer to come to his
rescue and use such force as may be

necessary.

Under these circumstances, 1
thought there was no default on the
part of the Union Government here.
Apurt from any other things, 1t does
not make any difference if the situa-
tion should have arisen out of a trade
dispute. If person: take the law iutc
their own nands and4 commit ¢amage
or there 15 apprehension that they
may commit damig: the person cn
the spot is the best person to judge
and if he requisitions the help of the
armed torces, it is the duty of the
officer to comc 1o his rescuc, So, 1
do not know how 1 am calied upon tc
allow these adjournment motions, All
the same, to clear up this matter, I
have allowed the hon. Member to
raise this matter.

S0 far as Mr Dange's suggestion is
concerned, it hat beer ancwered to
some extent by the Prime Minister.
I leave it to the House and to him. If
the matter coines up. I shall consider
whether it is appropriate or not to
allow that matter to come up. So far
as the agjourimcat motion is con-

cerned, 1 do not think any arguments
have been placed before me to revise
my opinion in having dizallowed the
motion,

Sori B. A. Dange: [ just want to
seek a clarificatioa and alsa to make
a remark that the troops which werw
called 1n the port of Bembay were
asked to assist :n operations of clear
ing of the docki. Az a result of that
operation, the docks were damaged
and loading and unlrading was done
with the aid of the troops. Bo, there
was no question of saving the docks
from damage. Again in Jamshedpur,
if the troops wer: put near open-
hearth furnaces, I could have under-
stood 1t But they were rarading the
streets; naturally, the Tata machinery
was not lying onu the streels to be
protected. It was not for the pro-
tection of propeily that troops were
called.

Shri Jawaharlal Nehru: The account
that the hon, Member has given s
very very far remote from the truth.
I have asked my colleague, the
Defence Minister, who is looking after
this matter, to state the facts, if you
and the House so wish,

Mr. Speaker; It is purcly a question
of law as to how far il is the Lability
or responsibility of the Centra) Gov-
ernment here i troopy have been
ordered by the local magistrate and
he can do so even without the consent
of the State Government, It is a far-
off cry in Delhi asking them to be
responsible for ail that hag happened
there.

So far as thz point made by Mr.
Dange that the troops came in not for
the purpose of dispersing the crowd
and protecting property, but for
something else, I am not in a position
to say anything. That is not relevant
for this purposs, That matter should
have come up separately and certain-
ly 1 would have considered it. But
for this purpose that jx not relevant.

So far as thisy sdjournment motion
and a similar molion tabled by Mr.
Banerjee is concerned, both of them
are disaliowed.
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1218 hrs.
DEATH OF SHRIMATI A. KALE

Mr. Speaker; [ am sorry I Yave to
inform the House of the sad demise
of Shrimati Anasuyahai Kale, a sit-
ting member of the Houss from
Bombay-Nagpur Constituency, who
died this morning at Bangalore at the
age of 62, She was the first nominat-
ed woman member of the old CP. &
Berar Legislative Council, Nagpur in
1928. She was elected Deputy
Speaker, C, P. Legislative Assembly
in 1937. She was also a4 memter of
the First Lok Sabha.

She has been a very active and
prominent social worker,

We mourn the loss of Shrimati Kale
and I am sure the House will join me
in conveying our condolences to the
members of the bereaved family.

The House may stand in silence for
a minute to express its sorrow.

The Members then stood in silence
for a minute.

12-19 hrs,
PAPERS LAID ON THE TABLE

AnnuaL Rrzrorr or InpiaN TrLzeHONE
INpUsTRIES (Pravarz) Limrrep

The Minister of Transport and Com-
munications (Shri 5. K Patil):
beg to lay on the Table under Sub-
section (1) of Section 638 of the
Companies Act, 1058, a copy of the
Ssventh Annual Report of the Indian
Telephone Industries (Private) Ltd.
for the year ended 3Ist March, 1957
slong with the Audited Accounts.
{Placed in Library. See No. LT-785/
58.]

NomiricaTions vmpsa Ayl Inpra InsTi-
TUTs or Mrxorear Heavrs

The Misister of Health (Shrl Kar-
markar): I beg to lay on the Table
a copy of Netification No. G.8.R. 216,

dated the 5th April, 1958 under sub-
section (3) of Section 28 of the All
India Institute of Medical Sciences
Act, 1966, [Placed in Library. See
No. LT-766/58.]

Tripura PrEVENTION OF FoOD ADULTER-
ATION RuLES

Shrl KEamarkar: I beg to lay om
the Table, under Sub-section 3 of Sec-
tion 24 of the Prevention of Food
Adulteration Act, 1954, a copy of the
Tripura Prevention of Food Adultera-
tion Rules, 1958, published in the Tri-
pura Gazette Notification No. F.5(3)~
MPH/55, dated the 2nd June, 1958.
[Placed in Library. See No. LT-T767/
58.]

AMENDMENTS 70 PreEvenTiON oF Foop
ADULTERATION RuLrs

Shrl Karmarkar: I beg to lay on
the Table, under Sub-section 2 of
Section 23 of the Prevention of Food
Adulteration Act, 1954, a copy of the
Notiflcation No. G.S.R. 514 dated the
28th June, 1958 making certain fur-
ther amendments to the Prevention of
Food Adulteration Rules, 1955. [Placed
in Library, See No. LT-788/58.]

RerorT or EreventE WorLD Hrarrn
AssemBLy DELEGATION

Shri Karmarkar: 1 beg to lay on
the Table a copy of the Report of the
Indian Delegation to the Eleventh
World Health Assembly held in Min-
neapolis (U.S.A.) in May, 1858
[Placed in Library. See No. LT-768/
58.]

CORRECTION OF ANSWIR TO SUPPLE-
MENTARY STARRED QuustION NoO. 1247

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): 1 beg to lay
on the Table a statement correcting
the reply given on the 27th Mareh,
1058 to a supplementary by Shri
K. T. K. Tangamani on Starred Ques-
tion No. 1247 regarding unwanted
coinsfi [Placed im Library, See
No. LT-T70/88.]
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NorrricatioNns Unper EsspNTIAL COoM-
MODITIES ACT

The Deputy Minister of Agrieul-
ture (Shri M. V. Krishnappa): 1
beg to lay on the Table, under Sub-
section 68 of Section 3 of the Essential
Commodities Act, 1955, a copy of each
of the following Notifications : —

(1) G.S.R. No, 358 dated the 10th
May, 1958 making certain
amendments to the Fertilizer
(Control) Order, 1957.

(2) G.S.R. No. 359 dated the 10th
May, 1958,

(3) G.SR. No. 513 dated the 28th
June, 1958.

(4) G.S.R. No. 559 dated the 5th
July, 1958

(5) G.S.R. No, 560 dated the 5th
July, 1958 [Placed in Lib-
rary. See No. LT-771/58.]

12.19 hrs,

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1925

The Deputy Minister of Railways
(Shri Shahnawaz Khan): In answer-
ing a supplementary question asked
by Shr: Goray on 30th April, 1958
arising out of a Starred Question
No. 1825 as to whether Government
would make available 1o hon. Mem-
bers the report of the Railway Work-
shop Reviewing Committee. 1 said
I thought that the report was already
in the library of the House. The
position, however, 1s that the Govern-
ment have decided to treat the report
in question as a purely confidential
departmental document and not to
make it public. Therefore, no copy
khas been placed in the library.

12.20 Ahrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-SIXTH REPORT

The Minister of Parliamentary
Affatrs (8hri Batya Narayan Binha):
I beg {o move:
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“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee
presented to the House on the
11th August, 1958."

Mr. Speaker: The question is:

“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee
presented to the House on the
11th August, 1958

The motion was adopted.

12-21 hrs.

ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND
REMAINS BILL~—~Contd,

Mr. Speaker: The House will now
resume further discussion on the
Ancient Monuments and Archaeologi-
cal Sites and Remains Bill, 1058, as
passed by Rajya Sabha. Out of four
hours allotted to this Bill. 1 hour
and 21 minutes have already been
availed of and 2 hours and 39 minutes
NOW remain Shn D. C Sharma
may kmdly continue his speech.

Shri D. C. Sharma (Gurdaspur):
Sir, T was submitting yesterday that
the punishments provided for destroy-
ing, removing, injuring, altering,
defacing, impernilling or misusing a
protected monument is not sufficiently
dcterrent. I feel that in the case of
offences of a minor kind the punish-
ment is more strict than in this case,
whereas it should have been the
other way round. Protected monu-
ments are pieces of property which
are of national importance not only
for a year or for a generation or two,
but they are the national heritage of
the country. These are property
which will last for many many years
to come. It is, therefore, in the
nature of an ancestral type of pro-
perty. Yet, the punishment which
has been provided is too lenient and
too mild. -

At the same time, the machinery
that has been provided for the enforce-
ment of this punishment is such as
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cannot be easily available. I would
also submit that in the case of social
measures we find that the machinery
of law and order comes into force
very tardily. It is not coming with
as much promptitude as it should.
We have seen that in the case of so
many pieces of legislation in the social
sphere. Take, for instance, the Act
which  makes untouchability an
offence. I would like to ask the
House how many times the various
provisions of the Act were called
into play after we have cnacted that
measure. The number is very negli-
gible. This is not my opinion alone.
This is the opinion of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. He has been saying
that in every report that has been
placed on the Table of the House
Therefore, I say that since this pro-
vision is not going to be made use of
at all times and in all possible
emergencies, it should have been
made so strict that people would have
been afraid of defacing a monument.
But that has not been done. So 1
say that something should be done in
this matter.

Agawmn, I find that “protected
monuments” have been looked upon
as a piece of property. They have
been pul in the same category as
Jands, houses or anything else. The
accent on the ownership of these pro-
tected monuments has been too heavy
and too misplaced. I wish the Bill
had laid emphasis more on the bene-
volent instincts of man, so far as pro-
tected monuments go, than on the
acquisitive instincts of man. In this
Bill everything has been done to make
the acquisitive Instincts more pro-
nouncing and more clear than before.

1 can understand the Government
purchasing a piece of protected monu-
ment. But I cannot understand how
and in what way the Government is
going to take on lease a protected
monument. 1 fail to understand that.
A monument is a monument for all
times to come. A monument is some-
thing which endures. I do not see
the resson why we have to take a
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monument on lease and then give it
up after some time. It only means
that the Government is not of the
opinion that this monument is really
of such importance. I am saying
this because I find there is a provi-
sion for taking monuments on lease.
Not only that. A provision is also
made that this must last for three
years and that the agrcement may
be terminated by both sides by giving
threc months’ notice.  This makes
me feel that protected monuments
are not being treated in the spirit in
which they should be treated.

There arc other polnts on which 1
would like to have enlightenment
from the hon. Minister. As I said
in the beginning. the Central Gov-
crnment is taking upon it a great deal
of responsibility. Other forms of
machinery for the protection of these
monuments are going to be relegated
to the background. The States may
come  into the picture or may not
come, It is going to be the prime
responsibility of the Central Govern-
ment.

May 1 know how much money is
being  provided in the budget for
these monuments now and how much
cnhancement we arc going w have
for the future for the objectives of
this Bill? If the budget figure
remains almost the sama or is enhanc-
ed onlv in a slight measure, I am
sure this Bill will practically remain
an infructuous Bill So I want to
know whether the Government s
going to make available additional
funds for the implementation of the
provisions of the Bill. If it is guing
to make those funds available, I
want to know how much more muney
will be put in the budget under this
heading. If there is no increase in
the funds this Bill is going to be of &
very farcical nature. It has askea
for something for which it cannot
provide. It is asking for things
which it cannot afford to look after.
This is a thing about which I want to
be assured before this Bill is passed.

I would like to know from the hon.
Minister what difference this Bill Is
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going to make, so far as the Archaeo-
logical Department is concerned. Some
friends have been talking about the
Historical Records Commission,
National Archives and so on, and I
think they are relevant But I
would like to know how far this
Department is going to be strengthen-
ed in order to carry out the object
of this Bill.

Shri Ranga: That s an important
matter,

Shri D, C. Sharma: If it is going to
be augmented in an imperfect man-
ner, I think it is no use taking the
time of the House for discussing this
Bill So, I would like to know what
blue-prints the hon. Minister has got
so far ag the enlargement of the
Department is concerned What pro-
vislons is he going to make in the
budget for meking this department
financially sound?

Sir, as T said in the beginning, I
welcome this Bill But, I feel, this
Bill is not going to fulfil those objec-
tives which are stated here. I would
like therefore to have full assurance
from the hon. Minister that the Bill
when passed into an Act will fully
serve the purposes which he has at
heart and which he wants to put into
effect.

Shrl Dasappa (Bangalore): Mr.
Speaker, Sir, I welcome the Bill that
is before the House not because of
my past experience with regard to
the implementation of the main pro-
visions of this Bill, but more because
of the prospect it holds out and the
hopes that it engenders. I do not
want to traverse the whole Bill, but
1 agree with my hon. frlend, Shri
Sharma, in saying that unless the
Government takes it sufficiently
seriously to implement the wholesome
provisions of this Bill, the mere plac-
ing of it on the statute book will not
certainly have the desired results.

So far as the aims and objects of
this Bill are concerned, we are all

Sites and Remaing Bill

buildings should be maintained as fws
as possible in as good a condition ws
possible and we must see to it that
the purposes for which some of them
are being used are really looked
after carefully. My experience is
not with reference to the monuments
that are outside Mysore State and
they are mostly confined to the State
of Mysore. 1 would refer to three
or four of them.

It is well known that Belur and
Halebi are wonderful examples of
Hoysala architecture. They are
such that you do not find the
like of them anywhere else in this
country or elsewhere. They are a
marvel to the State. How those
dexterous and skilltul hands have
carved out such beautiful images from
out of stone! It baffles the most
modern technicians and engineers to-
day. But when it comes to the ques-
tion of their being looked after and
preserved I am afraid, we have insult-
ed those great genius prodigies who
have carved out those monuments in
exhibiting our gross neglect of those
institutions. Recently some attempts
have been made—it may be that hon.
Members may be thinking that I am
painting the picture a bit too thick,
but I must acknowledge that there is
an attempt made—to preserve these
monuments. But they are wholly
wanting in regard to the needs of
those monuments. I am afraid, we
are spending very, very little com-
pared to the requirements of those
institutions and the very experts have
suggested far greater attention being
paid to them than what {3 being paid
now. I do not want to go into the
details of these institutions.
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should get into touch with the con-
cerned Ministry and see that these
places are not overgrown with thick
lantana and other shrubberies ard
are quite presentable and neat.

* The third institution which I would
say is not less important is that
famous Hyder and Tipu's Gumbaj in
Scringapatam. I do not know whe-
ther the hon. Minister has seen it. If
he has seen it he must have been
impressed by the rather dull and
dismal look it presents today! I
remember the earlier days when the
Government of Mysore when that
had the charge of that institution used
to look after it exceedingly well and
it was a thing of beauty. Not only
the place but the whole lay out and
the garden and everything round-
about was so scrupulously looked aftcr
that every little plant and every
little path was so cheerfully looked
after. But, today it is presenting an
absolutely neglected look. It sad-
dens my heart, because [ have been
there for more than 30 or 40 years to
see that institution, that slightly its
condition is detcriorating. There are
s0 many aspects which need to be
looked after.

There is a provision here that these
institutions should serve the purpose
they are intended to and not in any
way be desecrated. I once went to
an urs at this very place—the tomb
of the great Hyder and Tipu and the
mother of Tipu. A lot of my muslim
friends were there—literally thous-
ands—and what did we find on that
day? Hundreds of batches sitting in
different places and gambling heavily.
1 took courange into my hands and
with some of my muslim friends tried
to do as much chasing as possible,
but in whole garden it was not pos-
sible. I am only bringing this to the
attention of the hon. Minister to show
what kind of a fall there has
been from the ideals which our ance-
stors and predecessors had placed
before themselver. So. it does require
a lot more effort—a lot more serious
effort—it we have got to fulfil the
objects of this memsure.

114 LSD—8
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It it comes to a question of wages
of those poor people, in this very
Gumbaj of Hyder and Tipu it is
simply shocking. It is miserable.
Possibly, a man who was getting five
or six rupees, maybe fifty or sixty
yvears ago, is getting just the same
amount, while in the case of all other
scrvices, there has been a fair rise—I
do not say whether it has been quite
rcasonable but still there has been
some risc. Herc we find these peo-
ple recciving meagre wages and asked
1o do work for not merely eight hours,
but possibly all the 24 hours or at
any rate for twelve hours from sun-
rise to  sunsel.,  These are matlers
which have got to be looked after. It
is not cnough if we declare 1 an
ancient monument. It is an ancient
monument and it 15 declared as such
There 1s no doubt about it. We do not
derive any satisfaction merely by
tabulating sll these ancient  monu-
ments worth preserving, but we must
justify the principle that we are fol-
lowing by our own action. I besecch
the hon. Minister to pav some more
heed 1o this nstitution than what has
been paid all these years. !

I de not want to take more time, I
hope 1 have not encroached, I would
also refer to that grand monolithic
structure  Sravanbelagola—Gomates-
war temples, one of the grandest sta-
tucs, possibly the like of which is not
anywhere in the world. The history
goes back to the days of Chandra-
gupta when he went down south and
settled there. Because of the ravages
of time and weather. there is a kind
of pecling off of the stones which
Bives rise to palches Some attempt
is being made to arrest this corrosive
action of weather and time. But I
think even greater attention is neces-
sary and very much more scientific
knowledge has to be brought to bear
upon the problem that is facing us at
Sravanabelagola where that grand
statue is standing. = Some attempts
are being made. I do not deny that
and let my hon. friend not carry away
that impression.
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Shri Ranga: The steps also have

to be made.

Shrl Dasapps: As I said there s
some attempt being made to preserve
the monument. While there iz some
attempt at Belur and at Sravana-
belagola in regard to this image of
Gomateswara, there is hardly any
attention paid by the Government of
India with regard to the Hyder and
Tipu Gombaj. 1 hope they will do
the needful.

Mr. Speaker: Pandit Thakur Das
Bhargava. After him 1 shall call
Shri Ranga, Shri Keshava and other
hon. Members who want to speak on
this.
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law made by Parliament to be of
national importance.
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[afww sree qrer wrta)

No Btate Government shall under-
take or authorise any person to under-
take any excavation or other like
operation for archaeological purposes
in any area which is not a protected
area except with the previous appro-
wval of the Central Government and in
accordance with such rules or direc-
tions, if any, as the Central Govern-
ment may make or give in this be-
half.
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“antiguity” includes—

(i) any coin, sculpture, manusecript,
epigraph, or other work of art or

(ili) any ariicle, object or thing
illustrative of science, art, crafts,
literature, religion, customs, morals or
polities in bygone ages,....
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(a) such officer or authority sub-
ordinate to the Central Government,
or

(b) such State Government or such
officer or authority subordinate to
the State Government,....

R wh afearon gfew el a2
€1 & vy wd wo g § e gwwrdy



379 Ancient Monuments

@ qr & fad )z awRz @ @
aw? ¥ damr aawA ¥ A wfECE

& gawat § R widsqm & wmA
®z wwiie W o wfewaron fad w
f = & *w s W 6w
afex &3 &, 0 fF 37 & 7w WX

Afadr € drx ¥

&1 gR agar @I wHR T @A il

a8, aw s gd e afed & o
s dur 9w 7wt fom & #ife-

grAfadr A 2 | @

£ wewE & ag A AT W
a0 @ g

Mr. Speaker: I would like to hnow
from hon. Members how we may
divide the time between general dis-
cussion and clause by clause con-
sideration. Two hours and odd we
spent the other day. Two nours and
30 minutes are left today. We
started at 12-20, We wil] take it that
we must conclude discuss.on and all
stages by 3 o'clock. There are &
number of amendments that have
tabled. Shall we devote an hour for
them? One hour is more than en-
ough. In that case, by 2 o'clock, we
will finish general discussion. There
are & number of hon, Members who
would like to participate in the dis-
cussion. Hon. Members would,
therefore, be brief,

Bhri Hwmayun Eabir: | would like
to have half an hour for my reply.
I was very beiet in my opering
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speech. Many points have been
raised.

Mr. Speaker; He wants me to call
bhim at 1-30 or round about that.

Shri Ranga: Mr. Speaker, it is evie
dent that we are all in favour of this
Bill The only thing is that we would
ke many more things to be aone,
So far as the Bil) goes, 1 am in agree-
ment with the remarks snd sugges-
tions made by my hon. friend Shri
A C. Guha yesterday that the 100
vear period ought not to be insisted
upon, and secondly that the Bill
should be made to apply to Jammu
and Kashmir also When thig terri-
tory is mentioned, my mind hovers
round the historical remains, given
the combined name of Martand Tem-
ple. It is in ruins. When one goes there
and sees it, he begins to think of the
past ages when the Indian culture was
so dominant in that area.

Mr, Speaker: It was buit by the
Pandavas

Shri Ranga: Yes I would like that
this opportunity should be taken by
my hon friend the Minister to accept
the amendment suggested and see....

Shri Humayun Kablr: For Martand,
that amendment is not necessary.

Shri Ranga: Why?

Shri Homayun Kabir: Already it
will be looked after by us.

Shri Rangs: But, there must be
many other remains like that. I see
no reason why that amendment shoula
not be accepted.

Shri Humayun Kabir: [ will explain,
That is an entirely different thing.

Shri Ranga: In addition to the great
men whose names were mentioned
yesterday belonging to Bengal, there
are similar great men of recent past,
of 100 years or 75 years, belonging to
different partg of the country, whose
birth places or places where they had
lived when they were dying or where
they died, ought to be treated as
places of pilgrimage, and produced by
the Government. There were three
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great men who died not s long ago,
but, at the same time, whose pleces
have become really very sacred in the
minds of the Andhras. One js the
freat Veeresalingam who was as
eat for Andhra Pradesh as Iswar
&mdm Vidyasagar was for Bengal.
second is Shri Potti Sr1 Ramulu,
who made it clear to the whole world
that although Mahatma Gandhi died,
Gaadhism in its dynamic form can be
practised and was practised, He
died in a house belonging to some
r friend and situated in the
Mpdras city. It ought not to be left
to a few private individuals to iry to
collect money, acquire the house and
Rreserve it for the nation, Similarly,
there was Desa Bandhu Konda Ven-
kalappayya, one of our great leaders
who ,Was known to all thase of us
wﬁ,o had taken part in our naucnal
struggle. These places and the very
important things which belonged to
sach ;great men, 1t does not mattex
from which part of India they hailed,
we ought to try our best to preserve.

it grieved me very much when I
went to Pakistan some time ago to find
in what a grievous and deplorable
condition the famous Lajpat Rai Hall
and Lajpat Rax Bhavan are to be found
now. So little 13 being done by that
Government. I would like our Gov-
ernment; 10 explore ways and means
of how we could preserve them in very
good condition so that that may be an
¢kample to them and a source of
ingpitation to those who are there
alveady th Makistan and also those of
us from our part of the country who
wouild, like to go and see those places
lmt think af the very great patriot.

.“Tngreiare a number of places in
Andiwe Pradesh itself which ought to
be-presorved properly and which are
ot bedny 'preserved today satisfac-
turily  Soks¢ years ago, I took up that
mabier porfar as Battiprolu was oon-
dernad:: After preat dificulty, the
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the Government to take into comsi.
deration that they shonld not only be
interested merely in marking out a
particular place and calling it a pro-
tected monument, but they should
acquire some of the relics and ant-
quities and monuments which may be
found in the neighbourhood, bring
them over to that place and place them
1n such a way that when anybody goes
there, he will be able to get a proper
picture of the place, its history and its
past glory. There are three famous
places. There is one great Buddhist
monument at Gholi, in Srikakulam
district. It is very famous place Not
far from it, only about a mile away,
there are some beautiful statues.
There 18 an Ardhanereeswar There is
another with two faces. In front there
15 Kah which is very dear to our
friends from Bengal. On the other
side, there 13 Ardhanareeswar. It Is a
very rare thing. This is kept one mile
away. When one goes to Gholi, he
does not know that there is such a
thing as this there. I would like these
to be brought together.

Similarly, whenever any particular
important antiquity is taken away
from a particular place, there should
be left there at least a kind of plaque
to indicate that such and such a thing
was found here and it has been taken
to & near by museurn or some other
monument. Any one who wishes to
know anything about it may go there.
At the same time, 1t would be a source
of inspiration to the people of that
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My hon. friend Shri Dasappa was
mentioning of Sravanabelgola. I began
to think of another place, the name of
which I forget also where an etually
great statue is to be found—also in
Mysocre State. Both of them are
unigque examplep of these monoliths.
1 have not seen the like of it anywhere
in the world.

Shri Achar (Mangalore): There are
three

Shri Ranga: So much the better.
These two I have seen myself. 1 had
the great privilege of seeing them.
Whether you like to worship them or
not, as pieces of architeclure they are
unique anywhere 1in the world. 1
have seen the huge statue of Stalin on
the Don-Volga canal and it is nothing
when compared to our Sravanabelgola
statue, Stalin’s statue was constructed
only fifteen or t(wenly years ago,
whereas ours was constructed some
eleven hundred years ago. It would
indeed be a source of inspiration to
students all over India to be taken
over there and to be given the privi-
lege of seeing it. But the difficulty is
to get on to the top of the hill. It
nearly breaks anes back. I would hike
semething to be done to improve the
steps,

Shri Humayun Kabir: Students will
have no difficulty.

Shri Ranga: Therefore something
has to be done in that direction. I do
not know much about the preservation
or chemical side of it, but I presume
there must be some chemists associated
with the arrangements. While I am
on this point I would like to give one
warning to Government. It seems
there is a proposal before them to
transfer the Office of the Assistant
Chemist from somewhere in Deccan all
the way to Dehra Dun. I do not know
who hag given them this great inspira-
tion. 1 would like them to desist from
this.

‘There is another place called Humpi
where we have got & grest lion image
of Narasimha. It is one of the biggest
gatues. T dare say many of my bon.
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friends would have already seen it. It

is a piece of architecture worth seeing.
Why wasg it constructed in those days?
Why was it erected up there as a kind
of example to the people? It is worth
pondering over these matters. They
were times when our pecople became
too much of Gandhians; they did not
knew how to protect their States and
there came the invaders from outside.
Some new spirit of self-defence or
national resistance had to be created
and inculcated in the mind of the
people Therefore thig cult of
Narasimha was thought of once again
and that tremendous statue was built
there It is going to pieces now; it is
exposed to the sun and something has
got to be done.

Similarly, there is another place.
At Warangal there is the lovely head
uf a statue, The statue has gone, but
the head is there. It is a beautiful
piece. Whom it is considered to repre-
gsent, I do not know. If it is a real
representation of a man who was alive
at that tume, possibly it was Ganapathi
Deva. He must have been not only a
strong man, but a very handsome
person, a specimen of beauty. Any
poet would have had a look at that
statue before describing a handsome
man. That statue 1g lying there on the
floor. Hundreds of other things are
there in a state of pell-mell How
many more beautiful pieces there are
we do not know, for so little is being
done. 1 am glad the Prime Minister
1s coming n just now. He is interested
in history and the hon. Minister is
also interested in history. Why is that
we are starving the Archemological
Department of funds? Why do we not
place sufficient funds at their dispoesl?
We have got crores and crores of
rupees to be wastad by the Public
Works Department. Why do we not
place a few more lakhs of rupees at the
disposal of this Department so that
they can embelish the remains of our
past history, so that our young people
might be able to draw inspiration from
these gremt antiquities and relics of
archaological finds,
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Then there are these Warangal gates,
I have no idea as to how many have
seen them. But anybody who has seen
them will be struck by their artistic
beauty, and what is more the imagina-
tive capacity of those architects whao
had constructed them. They were all
carved out of black granite. You know
how difficult it is to do carving in black
granite. On red sandstone you can
carve anything; on marbles you can
carve anything, but it is a difficul*
job to do on black granite and yet
they have done it with exquisite
beauty., Although it is many centurie:
since they have hbeen erected there,
they look as 1If they were made only
ten or fifteen years ago. Since they
are heavy, one of them 1is leaning 1
wrote aboul it to the Ministry and
they said there is no danger of these
things falling Possibly *here is no
danger. But they ought to be provided
with a kind of background—it is not
¢nough if you keep these things tl:ere
—s0 that when one goes there, one can
get an idea of what must have been
the glory of the past. What 13 the
use of anybody going there and seeing
these big things standing and getting
friglhitened that they may fa'! on them.
1 would, therefore, like Government in
this Ministry to think abuur it from
1ihat point of view and see that a cer-
tain amount of money is spent and an
atmosphere 1s created, so that when
our young people go there they would
get some idea of the historical back-
ground of these works of art.

1 have very many more things to
say, but this is not the occasion for it.
I am glad that tourism has come in.
It has made our Government a little
conscious of the money side of these
great antiquities, I would like the
Ministry in charge of tourism to place
some funds at the dispoaal of the
Archeseological Department, o0 that
they can make these places more
attractive than they are today.

Shri Keskava (Bangalore City): I
also rise to record my response anti-
cipated by the hon. Minister while
moving the motion for consideration of
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thig Bill. There is no doubt that India
has some of the best archseological
pieces in the world and some legisla-
tion in this regard was long overdue.
It is not that we did not have any
legislative measure. We had already
three enactments, as was already
pointed out by him and the implemen-
tation of these Acts necessitated the
promulgation of this Bill in the inter-
est of the preservation of the historical
monuments, the priceless monuments
of our country. I therefore welcome
this Bill.

This is an attempt at consolidation
of the several laws that are on our
statute-book and it also clarifieg the
confusion created by overlapping
jurisdiction in regard to monuments
declared national and those not so
declared. An additional feature of
this Bill is that it provides for securing
the records and archival findings in
the possession of private persons. On
all these grounds I welcome this Bill.

We have no written history in our
country. What little history we have
appears to be shrouded in the pre-
judiced records left by the alien rulers
of our country. The archaological
findings of our country are, no doubt,
seriously suffering from decay and
deterioration through neglect and
aging, and & proper care and preserva-
tion of these historical and national
findings is a long-felt need, and there-
fore this eflective and early salvaging
and rehabilitation is really very desir-
able. This Bill, I have no doubt, is a
good step in the right direction.

One feature of this Bill very much
appeals to me, and that is, as I have
already suggested, the provision to
secure and safeguard the records and
archival findings of national import-
ance by way of compulsory purchase
also if necessary on payment of cam-
pensation from the owners. I lave &
few suggestions to make in thiy regard
to our Minister for whatever he deems
they are worth.

No doubt we must protect and pre-
serve these records of cultursl walue
and they are priceless and of great
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historical value too, but this attempt
on our part for a compulsory purchase
of these from the private owners is
likely to dissuade those who may have
valuable records in their possession
from making them known to the
general public; unless some induce-
ment is offered, the owners will not
come out with the information that
they are in possession of these valu-
able and priceless findings. We have
not yet cultivated a universal national
outlook in our country and therefore
it is better that some inducement is
offered, and that I suggest would be
by the Government making it known
to the public that it is interested in,
and prepared fn purchase, the very
valuable documents and other findings
from private ownerg at reasonable
prices. This must be made known.
We should also provide, if possible. the
supply of a true photostat copy of
thoee records and other things to the
private owners who have possession of
these records which have been
declared to be of national importance.
Unless we are prepared to give these
reliefs, I feel thay it is very difficult
to enlarge our activities connected
with research in the whole of our
country, It may even harm that kind
of activity in our country.

I am rather doubtful if our Minister
is certain that written records also
come within the purview of this Bill
Perhaps we may be in & position to
interpret them under the words
“manuscript” and “literature” in
clause 2(b) (i) and (iii). Anyway, 1
would like to suggest that the specific
wordg “written record” also could be
inserted in a suitable place in the
clause on difinitions.

Our country is wvery vast and
research activity has got to be spread
all over the country. In the circum-
stances, it is very desirable that we
thould have these units of national
archives distributed all over the coun-
try besides having it only in New
Delhi. The original records also could
be distributed to these units on a
proper besis,
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[PanDpIT THARUR Das BHARCAVA in the
Chair]

Also, we should be able to keep one
copy of each record in every unit. The
creation of these units is absolutely
essential considering the fact that we
are a very vast country and we
should facilitate research activity all
over, and unless we are also not
conscious of the supreme necessity of
preserving the records even in times of
calamity, we shall not disregard this
suggestion.

Now a word about the highly objec-
tionable feature of concentration. 1
am one of those who feel that we are,
of late, having too much concentration
of power. [t looks as though, in spite
of the fact that we are a federal insti-
tution, the administration 1s almost on
the point of being run on a unitary
basis. Whatever it is, even in this Bill
I see @ sort of tendency to concentrate
the powers at the Centre. The powers
of the Collector—the man on the spot
who can use his discretion and give
the necessary instructions in a more
fruitful and effective manner—are
being now removed and placed in the
hands of the Director-General located
in Delhi. Thig 1s, if 1 may be permit-
ted to say so, & rather retrograde step.
1 would rather have decentralisation
of the admmmistration. It 15 high time
we begin that in all aspects of our
administration, and particularly we
should not increase centralisation any
more. Ewven on that ground 1 would
like to ask the hon. Minister if he

cannot do away with this centrahsa-
vion.

Regarding access to these records
and other findings at least to scholars
and research workers, as pointed out
by my hon friend Shri H N
Mukerjee, 1 would deem it very objec-
tionable and record my vehement
protest against it if access is refused,
even to people of this type, of the
records prior to 1918 on some ground
or other, on the ground perhaps that
it led to terroristic activity. We are
not bothered about those activities. I
do not think there is any fear at all
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of terrorism in us. The Government
has been sufficiently stable, Therefore,
we should not on any account refuse
access to these records at least to the
research warkers and great scholars.

I would like to know the reasons
why special exemption of particular
clauses has been made in clause 1 of
the Bill a0 far as Jammu and Kashmir
is concerned. I think that could have
been easily avoided if only a little
more trouble had been taken by the
Ministry. I would like it if even at
this stage the State could be consul-
ted and we could avoid the special
exemption of clauses 22, 24, 25 and
26 given in clause 1(2). They are
very effective clauseg and I do not see
why we should exempt application of
these clauses in respect of Jammu and
Kashmir. 1 do not want to reiterate
what has been already urged on the
floor of the House in this connection.
There has been sufficient integration
of Kashmir, and 1 do not see why we
should pursue this line and not avoid
making any such exemptions.

Shri D. C. Sharma was pleased to
mention something about the exchan-
ge of historical records and monu-
ments from Punjab which are now
located in Lahore. It taket me at once
to the facts in our recent experience,
so far as exchange of meatters relating
to the borders between India and
Pakistan is concerned. 1 would like
that we should beware of the unmila-
teral activities of our friends in Pakis-
tan, so far as these matters are con-
cerned. On no account should we
make ourselves again responsible in
any manner for a similar contingency.
What has happened in the matter of
borders may repeat itself in this most
ineffective sphere of historical find-
ings and archsological remains,

Coming to my own State, I would
bring to the notice of the Minister
fhat in ene of my wvisits to the com-
munity development project in Hoe-
nager taduk, I happened to come
across a monument of national impor-
tance, namely the temple of Lakshmi-
naresimha belonging to the Chola dy-
nasty period. *1 tound ‘that there was
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absolutely no access provided for this
temple, and the road was absblutely
unsatisfactory; and I am told that no
attention whatsoever has been devo-
ted to this matter. If the Depertment
at the Centre is not interested in do-
ing it, at least it can bring to bear
some pressure on the State Govern-
ment and somehow see that casy
access is provided to this temple.

I would also take this opportunity
of bringing to the notice of the Minister
the historical monuments in Melkote,
Melkote is a place that was founded by
the revered Ramanuja, the great spiri-
tual teacher who hailed from the south.
In fact, he lived there and constiructed
a temple. That i& a great monument
worthy of being declared as of
national importance, and so has it been
declared But, unfortunately, we
find—and when our Speaker was
pleased to visit Melkote recently, a
representation was also made to him
that the arrangements, and the provi-
sions made wunder this enactment
for maintaining the temple and look-
ing after the necessary needs there
arc absolutely madequate. At this
rate, il looks as though we would
allow ourselves again to the complaint
of allowing these monuments to dete-
riorate, in spite of the fact that they
come under the jurisdiction of this
enactment. I hope that this temple
at Melkote and also the Sringeri
temple will be paid some attention,
and the shortcomings will be
made good in proper justifica-
tion of the fact that they have been
declared as of national importance.

With these words, [ have no hesi-
tation in heartily welcoming the Bill
before this House.

Mr. Chairman: Shri C. R. Pattabhi
Raman. 1 have to call the Minister
at 130 . So, she hon. Member
may take as brief a time as posasible.

Shri C. B, Pattabhi Raman (EKum-
bakonam): 1 shall try. That means
that I would get only five minutes, 1
hope you will be pleased to give ma a
few more minuies Bfter that.
minutes or 0.
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Shri C. R.-Pattabhl Raman: 1 shall
try to be as brief as possible.

I am very happy that a comprehen-
sive legisiation ls on the tapis of this
House after having gone through its
varioug stages in the Rajya Sabha. I
am very happy also that one of the
finest products of Hindu-Muslim cul-
ture, a very cultured man, is in charge
of the Ministry I have no doubt that
with his usual drive and dynamism,
he will give the ancient monuments
administration a new look which it
very badly needs. When we have a
Bill of this nature, I feel that it al-
ways falls short of the mark for the
simple reason that the administration
15 poor. We must have properly quali-
fied persons to administer all the mat-
ters. What has happened in Egypt?
We have Egyptologists who have stu-
died all about the pyramids and tombs
who have known about the wvarious
Pharoahs, who have the requisite
knowledge etc. to administer it. I am
not saying thereby that even the
mason in charge of an ancient monu-
ment should be well-read. But, cer-
tainly, there must be a certain amount
of knowledge and reverence, so far as
the approach 15 concerned. People
must be equipped with some sort of
knowledge when they deal with an-
clent monuments, whether Hindu,
Muslim, Parsi or Buddhist. These are
my prefatory remarks which I am
permitting myself to make when I am
referring to this matter.

What happens is that we have the
various Hindu Religious Endowment
Actg in the various States, and it 1s
just possible that we may have a man
in charge of a temple, who may have
no faith at all in the temple rituails
or the puja, or who may even scoff
at those things. But when the Union
Govermment are taking up a matter
like this, they must gee to it that the
People in charge of the administration
of ancient monuments protection are
well qualified and have the proper
approach. They must also see to it
and that they have a regular service,
s0 far ag the protection of ancient
monuments is concerned, There must
be graduates, #nd there must be
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various cadres, beginning from the top.
Here, I must strike a note of dissent
from my learned friend Shri Keshava

1 personally think that this is one
matter where we must have centrali-
sation. The Government here must
have all the strings in their hands.
They must have the entire landscape
before them when they start adminis-
tering temples and ancient monu-
ments.

1 wish to refer to the provision in
regard to Kashmir. It is a pity that
Kashmir is sought to be excluded. In
the very next Bill that we are going
to consider, namely the All India
Services (Amendment) Bill, we are
going to take off the words ‘exclud-
ing Kashmur'. I have beem the chafr-
man of some Select Committees, and
I can tell you that the rule today is
not to exclude Kashmir. Why should
you exclude Kashmir here? Can the
State afford to look after the Mart-
and ruins? In the old days, you
could see the movement of the sun
marked on the beautiful stone pillars
but 1t is now in ruins. Of course, it
1s not the fault of the present Govern-
ment of Kashmir, but anyhow, there
was vandalism, and the Martand is
now In ruins How can the State look
after a magnificient ruin like the
Martand ruins, unless the Union
Government step in and take it over?
The State Government are not rich
enough. They have got enough
problems in their hands, and it is high
time that we include Kashmir also,
so that the beautiful monuments like
the Martand temple will come under
the purview of the Union Gov-
ernment.

There must also be proper bud-
geting 8o far as the ancient monu-
ments are concerned. Here, I would
to quote from The Statéermon one
small senience. It has already beenm
guoted in the other House. A great
archseologist, 8 man who knew what
he wai talking about, says that he
went to Kailasnath temple at Kan-
cheepuram. I am going to refer to
it in some detail later, with your
leave. He sayms:
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“Even in South India, ugly
pavements, partly of cement
concrete, partly of stone, have
been inflicted in the 8th cen-
tury B.C.".

He forgot to put the words B. C.
It was pre-Buddhistic era. That is
precisely what has happened in the
Kailasnath temple at Kancheepuram.
There, you have got the wonderful
phenomenon of rock disintegrating.
In that temple, you find magnificent
figures of old granite, which have
now become so old that they are just
becoming sand. It is the reverse pro-
cess. River sand gradually becomes
rock or coal or whatever it is geolo-
gically speaking. Now, it is the
reverse in practice, so far as the
Kailasnath temple is concerned. And
it is open to the weather all the time.
You must protect it. The main
gopuram has fallen; the prackaras
are also open to the sun and the rain.
It is high time that you protected
them, because even now you find
that it is not because of Muslim con-
querors breaking the nose but purely
on account of disintegration, that the
figures are just collapsing. It is high
time that you budgeted for this. You
must have proper protection of these
magnificent monuments.

Coming to my own constituency,
in Tanjore we have got the magni-
ficent Brahareeswarar temple, where
the President has been only two
days ago. There 1 saw with my own
eyes the canopy. I am not criticis-
ing the people there. They are do-
ing very bravely; with their equip-
ment, they are doing their best
After all, when you see a big crack
in a temple, you try to do something.
1 am sure the Minister must have
seen in France Notre Dame. When
there is a crack, you know that a
speclal mixture of cement has to be
pumped at high pressure into the
crack, and then it is closed up. The
outward closing is dome so well by
skilled silpis and others that one
cannot find any difference between
the old and the new. While the
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crack has to be filled, while the
foundation has to be protected, your
work needs expertise, It means
properly qualified persons, not the
PWD man. He izs only concerned
with hours of work and cement and
he will give you accounts. Such
people are wholly unfitted for that
sort of job.

You go to Sanchi. What have the
PWD done there. Look at the out-
rage that has been done by the
repairs departmentally or otherwise.
For this work, you must have fully
qualified archeeologist students, per-
haps BAs and MAs, history men who
are also otherwise well qualified.
They should be on the spot all the
time supervising. The man who is
supervising cannot just tell the
Mistry, 'You do 1t' and go away. The
Mistry will do just what is required
of him, namely, properly plaster. He
will even plaster two hands and
cover i1t up. That is not the way of
atlending to this work. I am sure
the Minister will bear this in mind.

When 1 say this, 1 say it with some
fecling. There is a temple in Dara-
suram very near Kumbhakonam. What
has happened to it? The temple has
fallen. The approach to it is covered
with weeds. You cannot even go near
it. Once you go to the Prakarams,
you find that many pillars have fallen
down. On top of it all—I am going to
refer to it—is the vandalism that
1s perpetrated. We have had old van-
dalisms. We have had the vandalism
of Somnath and so many other places.
Go to Hampi. It makes one's heart
bleed. Even in Hampi, what is hap-
pening? The roads are not properly
laid. The Narasimha vigraham in
Hampi is all overgrown with plants.
I do not know what is the position
today. I am sure under the hon.
Minister's able guidance, the matter
would have beean attended to already.
If not, here is a matter which he has
to attend to.

I am glad that reference was made
to Ardhanariswara and other vigra-
has. Even today in the Gopuram
walla, plants are growing in between
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niches and interstices. Acid can
easily be put and the plants remov-} °
ed and the space covered with plas-
ter. All this cannot be done by the
States. They have no money. It 'm'_
for the Centre to do it. We must!
nave proper budgeting for it. Let'
the Government arm themselves not
only with powers but with a lot of
money, because after all, without
these ancient Gopurams and ancient
temples, there is very little that is
Indian left to be shown to the world,
and the world clamours for some-
thing  Indian. In my ‘humble
opinion, the Indian alone is going to
save the world, I mean our outlook,
not only the mere temples and the
ritual and arts aspect of it, but what
the temples stand for. I have no
doubt that the Minister will have
that also in mind. i

So far as acquiring of ancient
monuments is concerncd, there too
Government can take upon them-
selves all the necessary powers, and
they should do so soon. What has
happened is that rich people get
round the poojaris or trustees of
temples and instal a nice Nataraja
vigraham, which was in the temple
for about a thousand years, in their
drawing room. They acquire the
same. The man will say to others:
‘I have got a very fine piece. It is
of 5th century B.C., not a mooli"
In the olden days, if some vigraham
is broken, we discarded it Not
those moolies, but proper vigrahas
have been brought to many houses.
The vigrgham is put in the house
where the man flicks a cigar—thank
God he doe: not do it in Nataraja's
hands—or puts his cocktail glass there.
It is humiliating; it makes your blood
boil. With a little effort on the part
of Government, they can acquire these
pieces of art, these magnificent pieces
which are in private houses adorning
drawing rooms. A Nataraja or Devi
is put there along with cocktail glass-
es, whisky glasses and other things.
It is time Government armed them-
selves with the power to acquire
ther.

12 AUGUST 1958

and Archaeological
Sites and Remains Bill
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the old vandalism. A rich man may
say: ‘You must come to my house. 1
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have got 8 Natarajas and 18 Devis'—
as though they are just pieces to be
shown that way. With all that, he
pretends to be a good Hindu. He rings
the bell in the morning to satisfy his
conscience. But he is doing a great
disservice to our religion.

5 These are the pieces that Govern-
ment can acquire. Government can
also acquire writings in ‘cadjan leaves'
l and other ancient writings. Our Ram-
ayana s still in ‘cadjan leaves' in many
houses. I am not saying that you
must take away those which are used
for pooja purposes, but you can get
copies made. Many of them will be
., willingly given. Government can
acquire them. Many of these ‘cadjan
i leaves’ are falling apart. As you
! know very well, the chemist plays a
very important part in the preserva-
tion of ancient monuments. I am sure
Government will have a number of
chemists in their team. If they have
not, the gap must be fllled. They
must have a number of chemists to
assist them in the preservation of
these ‘cadjan leaves' or for that mat-
ter, paintings.

I am glad I am able to agree with
my hon. friend, Shri Keshava, as
regards the decentralisation of the
monuments though I differ from him
das regards the other point. Govern-
ment  must not cencentrate these
monuments in the same place. Just
see what Napolean did in the olden
days. If he were alive today, he
would have been treated as a brigand
or murderer. History was on his side
in those days. But there is no room
for a Napolean today. You cannot,
s0 to say, bring everything to Paris
or Rome. These monuments have to
be in various centres, in Maharashtra.
South India and so on. We can have
various places as architectural cen-
tres.

I only want to stress one aspect
more. 1 am glad that tourism is play-
ing an important part in our national
life. I know it is the concern of
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another Ministry. But I sincerely
hope that we won't have the same lack
of co-ordination by saying ‘It is an-
other Ministry’'s concern, the Transport
Ministry’s concern; I have nothing to
do with it". What happens is this.
The tourists come to some temple in
South India. They must be lucky if
they are able to enter the temple
because as soon as they get down from
their cars, they are surrounded by a
number of urchins and beggars. I am
sure they will carry the most awful
impression of our temples and our
ancient monuments. They are not
allowed to go to the monuments
because the beggars and urchins know
that if they get in, they won't pay. So
they try to collect something even
before they enter the temple.

Then as they go and come back, you
have got people explaining to them,
people who are called Guides. I know
of one famous film in which Eddie
Cantor was acting. A guide said ‘This
is Agripa, wife of so and so’. Eddie
Cantor was nearby. He said: ‘T am
sorry. It is not Agripa. It is .so and
s0." So you must have properly quali-
fied people who will explain these
monuments to the tourists.

As 1 said in the beginning, this is a
very specialised department. You
must have people with special quali-
fications, and more than qualifications,
proper respect for ancient culture, who
will have the shradha which is neces-
sary, not merely the degree. In fact,
the most dangerous man is the
‘degreed’ man who has no regard for
our ancient culture.

Shri Humayun Kabir: I am wvery
grateful to hon. Members who have
spoken for their support to this Bill
and for the very constructime sugges-
tions which have come from different
sides of the House. As I said while
introducing the Bill, I was sure that
this was a Bill where there would be
no controversy at all so far as the
object and principles are concerned.
I am glad to note that there have been
various suggestions made in a con-
structive spirit and if sometimes there
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have been remarks with which I can-
not agree, I shall try to explain to the
House that many of these remarks are
due either perhaps to imperfect ap-
preciation of some of the clauses of
the Bill or in some cases, incomplete
information about some of the things
to which reference has been made.

The discussion was opened by my
hon. friend, Shri H. N. Mukerjee. He
said that wherever any monuments
are declared as monuments of national
importance, it should be done in con-
sultation with State Governments and
Regional Record Offices. I need hard-
ly tell him that this is actually what
is done. Nobody can sit here in the
Centre in Delhi and suddenly by a fiat
or by an act of imagination declare a
monument to be of national import-
ance. It is usually done only when a
reference is received. Even during the
discussions yesterday and today, many
hon. Members have made wvaluable
suggestions about monuments which
are not declared to be of national im-
portance at present and which they
would like to be so declared. I can
assure them that every suggestion will
be taken into consideration and wher-
even there is sulficient justification,
such monuments will be taken into
the national list.

So far as Shri H. N. Mukerjee's
suggestion about monuments or record
in private possession is concerned—
this was also referred to by Shri C. R.
Pattabhi Raman—we shall make every
effort to have some kind of an inven-
tory and we shall try, as far as possi-
ble, to acquire them.

The question of acquisition has been
referred to by a number of hon. Mem-
bers. 'And there we have to strike a
sort of a happy balance between two
extremes. There were some hon.
Members who wanted that we should
just get hold of whatever is in private
possession. Others said that there
should be no commercial element at
all in the whole matter and we should
appeal to their benevolence. Still
others said that we should offer suffi-
cient inducement so that these anti-
quities in the possession of private
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pelaons may be forthcoming. This
variety of suggestions itself shows that
this is rather a difficult matter and
that we shall have to proceed elire-
fully. I can assure the House that ¢l
these different methods shall be tried.
We shall certainly appeal to the patri-
otism and sense of Iloyalty to the
nation of the different private indivi-
duals who have these antiquities.
Some appeals have already been made;
and, as is very often the case, mere
appeals do not always have the effect
which we want them to have. And
so, sometimes appeals have to be but-
tressed by other more materials forms
of inducements and the question of
purchase, whether compulsory or vol-
untary, has also to be brought in.

Mr. Mukerjee also referred to the
question of the Historical Records
Commission and the National Archives
and complained that there were cer-
tain restrictions on the use of records.
Mr. Keshava and Mr Arun Guha also
referred to the sarffe matter. I agree
with them that as far as possible these
records should be made available to
scholars, and we should be very liberal
in the interpretation of the rules. 1
will convey this suggestion to my col-
lcague who is in charge of the Nation-
al Archives because I do not deal with
it directly. I have no doubt that he
will also pay due attention to the sug-
gestions made in this House.

In that connection Mr. Keshava also
suggested that there should be a dis-
persal of archival records. I am all
for decentralisation wherever decen-
tralisation is possible. But, I think
Mr. Keshava will agree and other hon.
Members in this House who are fami-
Har with archival procedure and prin-
ciples will agree that this is one fleld
where dispersal is not permitted. In
tact, all archivists are very very clear
on the point that whenever you dis-
perse any archival records you take
away the value of the whole set. The
solution is to have a sufficient aumber
of photostat copies and that we are
trying to do as far as possible. And,
in that way we heve tb meet the rival
reguivements of archival sclence and
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satisfying the requirements of parti-
cular regions.

Shri C. R. Pattabhi Raman: On a
point of information, Sir. Are they
not all of them in Delhi? In that case
you may as well take them to some of
the palaces in Gwalior and Indore and

not keep them in Delhi which may not
be secure.

Shri Humayun Kabir: There are
ceriain regional record offices already
and even the National Archives hasg a
branch outside Delhi. But the main
point is that the sets of papers cannot
be dispersed Whenever you have a
series, the unity of that series should
not be broken. But, where there are
in the States already Record Offices of
the State Governments, the Historical
Records Commission has always been
encouraging the development of all
these local archives and the local
Record Offices. -

Then a question was raised both by
Shri1 Mukerjee and also I think by one
or two other hon. Members regarding
the archaeological excavations by par-
ties other than the Director-General
of Archeeology or the State Govern-
ments. I can assure the House that
every encouragement is given to the
Universities and other bodies. And, in
fact, assistance is also offered both by
way of technical advice and, in cer-
tain cases, of funds wherever any re-
quest is made to the Director-General
of Archaeology.

But, as my hon. friend Shri Pattabhi
Raman made it clear, this is one fleld
where there must be some overall
plan and some co-ordination. There
must be some overall picture of how
these excavations are carried out
throughout the country, because,
otherwise, there is a risk that some of
the very valuable heritage of the
nation may be dispersed or may be
damaged and, in some cases, there
may be some unscientific or slipshod
or haphazard excavations which are
worse than no excavation at all

My friend, Shri Mukerjee, also re-
ferred to the case of the Ashutosh
Museurmn. [ think a question on s
was asked on the 16th April and I
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told Parliament that a grant of Rs.
2,500 has been made to the Museum
and no further grants had till then
been asked for by the Museum. We
thought that the grant which had been
made was sufficient. It was only affer
that answer in Parliament that a fur-
ther request has been made and it is
now under examination, But, I can
assure the hon. Member that if a case
is made, it will be treated with the
greatest possible sympathy.

Shri Mukerjee also referred to
Konarak. Now, I am a little surprised
to learn from him that some people
have told him that the work in Kon-
arak is unsatisfactory or that there
have been even cases of wvandalism
there. I think everyone in this House
will agree that vandalism should not
be permitted anywhere in any archee-
ological site or in any archaeological
monument and at least of all in Kona-
rak which 15 one of the most precious
possessions so far as our archaeologi-
cal heritage is concerned. I have
sometimes described it as a kind of
Hindu Taj Mahal. It is certainly one
of the most exquisite things which we
have among the monuments of the
ancient period of India. I can assure
the hon. Member and other hon. Mem-
bers of this House that the repairs
there are going on according to the
recommendations of an expert com-
mittee. A very highpower committee
was appointed to go into this question
because repairs to this kind of tem-
ples is not an easy matter, and, as
more than one hon. Member pointed
out, you cannot leave it to the ordi-
nary engineer or even to the Central
P.W.D.

We have architectural engineers,
and, in this case we have appointed a
special committee who had made cer-
tain specific recommendations. I &m
advised that the repairs are going on
according to the instructions and ad-
vice given by this technical committee.
I am further. advised that the state of
affairs is not unsatisfactory; in fact, I
am told that it is guite satisfactory.
I am also told that po sculptures are
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known to have been removed from
Konarak. I would therefore be surpris-
ed if there are any sales of Konarak
statuaries in Calcutta. But what may
happen is this. Our architectural re-
mains and sculptural remains are
scattered over such a vast area in the
country, and in certain cases there are
such similarities in the case of differ-
ent statuaries in more or less neigh-
bouring parts of the country that the
statuary of one part may easily be
passed off for a statuary of another
part. And, in many cases, the amateur
15 not able to differentiate between
what is Konarak statuary and what
may be taken from some village 26 or
30 miles away from Konarak,

I am also sure that the House will
agree that in such a vast country,
these remains being scattered
throughout the area, it would not be
possible to guarantce that even a
single piece will never be  taken
away, We shall make every possible
effort; and one of the methods which
have been suggested recently is to
develop site Museums, because if site
Museums are developed near about
archaeological remains, the local
people also develop a kind of local
pride and that may prevent the
pilferage of statutary from such areas.
But you cannot altogether prevent it.
You go down the National Highways
and you will find sometimes near the
roadside there is a statue which be-
longs to nobody; and if a motorist stops
his car and takes it up, who is going
to prevent him? You can only de-
pend on the sense of loyalty and the
sense  of devotion of the Indian
citizens and I hope that that will
gradually be developed. Otherwise,
by mcre police measures it would not
be possible to prevent occasional
pilferage. 1 certainly agree that with
regard to more important areas we
ought to ensure that there is no
possibility of pilferage at all

1 may also inform the House that
it has been decided to set up a site
museym in Konarak and 1 bope to
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that area fairly soon myseif and
certainly Xeep In mind what
informed in this House about

the repairs.

it ®

Now, with regard to  Nagarjuna-
konda, the House is aware that this
question has been debated over and
over agan, and the greatest possible
effort was made to try to save it. But
It was a case of competition between
the claims of the living and the dead;
and we were told that large areas in
Andhra Pradesh would suffer if
Nagarjuna Sagar was not built As
for the suggestion of my hon, friend,
Shr1 Mukerjee, that an additional
Rs. 5 crores would have saved the
monument, I do not know where he
got the figure from. 1 have wisited
Nagarjunakonda and I have seen the
site I also know that if the site was
really to be protected, two additional
bunds would have to be built The
maimn bund across the niver is perhaps
a mile and a half There are two other
hills which have to be bunded if
the wa‘er 15 to be prevented from
submerging the area where the
ancient monuments are located. That
would have meant two other bounds,
perhaps half a mile and the other
also almost of the same size. 1 have
not got the figures; but my own
et'imation would be that probably
another Rs. 30 or Rs. 40 crores at
least, if not more, would have been
needed if you wanted to have an-

Board of Archaeclogy and we
found that there was no alternative
the demands the living were to
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completed. We are sure that before
the area is submerged, whatever |is
worth preserving and can be remov-
ed will be removed and we shall
have a museum on the site which will
be the second best though it will
certainly not be a&s good as the
original,

Shri Guha has given notice of &
number of amendments. Since he dis-
cussed all his amendments n his
speech, 1 hope that when 1 have
dealt with his amendments n
general 1n my reply, he will himself
be satisfied that these amendmenis
need not be moved at all. But be-
fore 1 take up his specific suggestions
1 would like to refer to his com-
ments about the debt of gratitude
which we all owe to certain Europeans.
Shr: Guha has himself been a re-
volutionary and a patriot who has
devoted all his life to the service of
this nation and that is perhaps the
reason why he can also appreciate
the services which these foreigners
have rendered to this country. 1
think it was a very graceful act on his
part to pay this tribute to men like
Prinsep, William Jones and Cunnin-
gham. Not that they need our tributes
because they did what they did be-
cause of their love of knowledge and
love of ancient civilization and cul-
ture of this great country of ours.
Nevertheless, it was very graceful on
his part to have done mo. 1 would
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An Hon. Member: Add some more.

Shri Humayun Kabir: We have
taken note of all the names and if
it is possible in any way to do any-
thing, especially with regard to some
of the great Indian scholars who have
added to our knowledge of archaeo-
logy and history in this country, we
shall see what can be done in this
connection.

Now, 1 shall come to the specific
suggestions of Shr1 Guha which are
possible amendments. He asked
whether records and antiquities are
included in the Bill. Shri D, C.
Sharma referred to trees. Shri Deo
referred to paintings. If only we
look at clause 2 (b), we shall find
that all these things are covered by
the term antiquities. The clause
includes any coin, sculpture, manu-
script, epigraph or other work of art
or craftsmanship. Certainly, painting
is a work of art or craftsman-
ship. So paintings can easily come
under antiquities. Records also come
under this head because manuscript
is mentioned here. There is another
clause 2 (b) (iv) which refers to any
article, object or thing of historical
interest. Certainly a tree is also an
object, or if you do not like to call it
an object, it is certainly a ‘thing". So,
these things, paintings and trees all
come under this clause. In fact the
definition is so wide that you can in-
ciude almost anything provided it is
100 years old. The next sub-clause is
even wider: any article, object or thing
declared by the Central Government
by notification in the Officlal Gazette,
will be an antiquity for the purposes
of this Act. It seems that the drafts-
man of this Bill has not taken any
risks in the matter. After en-
umerating all the things he can think
of, finally the power is left so that by
& simple notification in the Gazette
you can declare as an  antiquity
anything which you want to declare
as an antiquity. I hope that this
particular arhendment of Shrl Guha
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Shri Guha also referred to another
question. We should have the power
to secure antiguities excavated in any
area. That s already provided under
clause 23(3). He also said that
clauses 8 and 17 should be amended
to ensure that monuments are Ppro-
perly maintained and made accessible
to the public. The Director-General
may either declare a thing to be a
protected monument; he may enter
into an agreement with the owner of
a protected monument and that agree-
ment may later be cancelled. Suffl-
cient power is already reserved in
clause 9. If Shri Guha reads clause
9, he will find that all the necessary
powers are already there. His amend-
ments are, therefore, to my judgment
unnecessary and superfluous.

Similarly, another proposed amend-
ment of Shri Guha is that we should
make specific reference to the power
of acquisition. This is redundant as
under clause 5(1), the Government
can purchase, take lease of, accept a
gift or bequest of, any protected
monument. Acquisition is also a form
of purchase. So, we have already
got the necessary powers, There 1s
also a separate clause referring to
land under the Land Acquisition Act
and for that provision has separately
been made. So, I hope that he will
agree that the proposed amendments
are unnecessary.

8hri A. C. Guha: Is it that purchase
includes acquisition also?

Shri Homayun Kabir: So far as
land and anything that stands on land
are concerned, there is a separate
clause. So far as there are other
things which are not land and things
that stand on land, they cannot be
brought under the Land Acquisition
Act. The present clause 5 is quite
adequate. At least that is what 1
am advised by my legal advisers.

I now eome to & very comtroversial
issue which wes raised by Shri Guha,
Shri D, C. Sharma and a number of
other speakers, and in & sense by you
also, Mr, Chairman. Shri Guha wants
clause 24 to be omitted; yet at the
same time by another amendment he
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wants clause 24 to be extended to
Jammu and Kashmir. Certainly you
cannot have it both ways. If you
want it to be extended to Jammu and
Kashmir, then it is an argument that
it should not be omitted and I do not
see how these two things can be re-
conciled.

I would first take up the question of
the application of the various clauses
to Jammu and Kashmir. Here I find
that there has been a cerlain amount
of misunderstanding in the House.
“This Bill excludes only four clauses—
.clause Nos. 22, 24, 25 and 26—from
their application to Jammu and
Kashmir and there are very good
reasons for that. All these four
«clauses refer to Entry No. 40 in the
Concurrent List. They do not relate
to Entry 87 in the Union List which
-deals with ancient and historical
monuments and records and archaeo-
logical sites and remains, declared by
or under law made by Parliament to
be of national importance. Under
the new Act, it would not be neces-
sary to have an enactment but merely
a notification to declare an ancient
historical monument or record or an
archaeological site or remain to be of
national importance. We have al-
ready, as a result of discussions, with
‘the Kashmir Government come to an
agreement that monuments and sites
‘which are recognised to be of national
‘importance shall be looked after by
‘the Director-General of Archaeo-
logy. It is, therefore, only in respect
of Entry No. 12 in the State List
‘which deals with ancient and histori-
cal monuments and records other
than those declared by or under law
‘made by Parliament to be of national
importance or Entry No. 40 in  the
Concurrent List which deals with
Archaeological sites and remains other
than those declared by or under law
made by Parliament to be of national

ance that these particular p.p.
lons will apply, So far g the
temple of Marthand is conterned, or
Aany other important morjoments In
Fashmir are aomérnq,g', they  will
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be governed by the provisions of this
Bill as we have come to an  agree-
ment with the State Government. So
far as Entry No, 12 in the State List
is concerned, the question does not
arise because it is purely a State
matter. So far as Entry No. 40 in
the Concurrent List is concerned, we
cannot apply that to Kashmir be-
cause under article 370, the power of
Parliament to make laws for the State
of Jammu and Kashmir is limited to
certain matters specified in the Con-
stitution (Application to Jammu and
Kashmir) Order, 1854, made by the
President. Under this Order Parlia-
ment has no power to legislate for
the State of Jammu and Kashmir in
respect of any matters specified in the
Concurrent List.

Therefore, the points which were
raised by Shri Guha and Shri Sharma,
and to a certain extent by you also,
Sir, that this question should be
taken up with the Government of
Jammu and Kashmir, I would sug-
gest, would not at all arise. Shri
Sharma had also suggested, in re-
ferring to this question, that we
should extend the operation of the
whole Act to the State of Jammu and
Kashmir by persuasion, Apart from
the constitutional difficulty to which
1 have just now referred, I would
say that in principle it would not be
advisable for the Central Government
to force the pace in such matters. We
should leave it to the Kashmir Gov-
ernment. They have already, as a
result of discusgions and consultations,
agreed that national monuments shall
be taken up, monuments which are
considered to be of national im-

-portance shall be looked after by the

Director-General. In such matters
the pace should be set by Kashmir
and not from the Centre. I think, in
principle, it would be wrong for us
to try to hurry them, hecause by
trying to hurry them we might create
a certain amount of apprehension
there.

I feel that in such matters cohesion

is much stronger, much more lasting
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and much more real when the initi-
ative comes from the acceding units.
1 believe that in all such cases, the
Centre should be guided by the
wishes and the desires of the different
local units. And, I am a little sur-
prised that some hon. Members, for
example, my friend Shri Keshava, who
js so keen about decentralisation
within Indian, should in the case of
Jammu and Kashmir try to have this
kind of co-ordination in a field where
they themselves are not prepared for
it. A time may come, and I hope it
will come soon, when this coordination
is  achieved but I would submit
humbly to this House that in  such
matters we ought to proceed with the
utmost care, and nothing should be
done which may give a  suggestion
that there is any attempt at forcing
the pace.

Now, there is also the general ques-
tion of clause 24, and here you, Sir,
raised a very important constitutional
question. I hope with what I have
already said about the distinction bet-
ween entires 67, 12 and 40, I have been
able to meet, at least substantially,
the points raised by you. If I under-
stood you aright, your point was that
clause 24 tends to restrict the power
of the State Government in respect
of even Entry 12. 1 do not think so.
It is quite clear that clause 24 refers
to excavation or like operation for
archaeological purposes in an  area
which is not a protected area, except
with the previous approval of the
Central Government. This refers te
archaeological sits and remains and
not archaeological monuments. So,
far as archaeological monuments are
concerned, they will be governed by
Eotry 12 in the State List. They are
:J;ub” :;:hchd and,  therefore,

use not a to
in the State List, T am not s nerois.
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hensions which you, 8ir, had expresy-
ed are probably not justified.

At the same time, I would like %o
point out that certain general super-
visory powers as provided in. clause
24 are necessary. Apart from any
legal or constitutional aspects of the
question, it is necessary to ensure that
there is uniformity of procedure in
these matters. As I mentioned once
before, we should not have any half-
hearted, slipshod or unscientific ex-
cavations, because such excavations
may lead to the wastage of our na-
tional heritage; archaeological sites
and remains are of a type that once
damage has been done nothing can
ractify it, whereas in certfin other
matters we may proceed by methods
of trial and error. In the case of
archaeological sites and remains, I
would on the whole be conservative.
We use the word ‘conservation’ with
regard to archaeological remains and
monuments and, if I may make an ad-
jective of that word ‘conservation’, let
us be conservative, let us go slow.
And, in that way, it is better that we
make our advance steadily and slowly,
rather than we allow a number of
people to develop these things in a
more or less alipshod manner and thus
face the danger that some of the most
valuable remains may be damaged.

1 am afraid, Sir, I will take a little
more time, if I may have your indul-
gence, because many points were rais-
ed and I would like to deal with all
of them. As I szid, al the speeches
have been very constructive snd 1
would, as far as I possibly can, like to
meet all the points which have been
made, s0 that we can have this RBill
passed without a single amendment,
without a single dissentient, and with-
out even leaving a sense of grievanoe
in the mind of any hon. Member that
any of his points has been averlooked.

ﬁ:,shﬂr.&mor&dmob-
jec.on to clause 23, about

acquis, *lon. He also menticped clguse
27, but § Suppose he really meant
clause 28, € you look at clause $8
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one can go
in meeting with the wishes of any
particular collector or any owner of
any particular monument or antiquity.

Shri Deo has also asked for a new
Circle for Orissa, and also to pay
greater attention to the wvarious im-
portant monuments in the Tel river
valley. These were not exactly any
criticism of the Bill. They were in
fact suggestions for action, and I have
no doubt the Director-General of
Archaeology will pay every possible
attention to his suggestions. We
should like that there should be as
many Circles as possible, but, Sir,
again, it is a question of funds. If
Parliament will provide the necessary
funds it may be possible to have a
Circle in every State in India, but so
long as our funds are limited and there
is also this consideration that the monu-
ments are generally grouped in certain
areas, perhaps reasons of economy and
convenience of administration will not
justify at present the multiplication of
the Circles beyond a certain limit.
There i3 also the guestion of expert
personnel, trained personnel. I will
have a little more to say about that
when I take up the questions ralsed
by Bfiri Pattabhi Raman, and here I
would only say that we shall keep
these suggestions in view.

1 have already disposed of the ques-
tion of theft ol images, to which Shri
Deo referred, when I was discussing
the point raised by Shri H N. Muker-
jee.

1 will now comie to the speech of

Shri D. C. Sharma. I am always ex-
tremely interested in whatever he says,
because he bhas a somewhit
original points of view, but I hope he
will not mind if I say that his speech
yesterday and today has disappointed
me a little, bacause I find that some
parts of his speech were inconsistent
with certain other parts. He made
certain suggestions which he himself
later on contradicted. I certainly did
not expect that from an eminent
scholar like Shri D. C. Sharma there
would be this kind of, shall I say,
inconsistency and, perhaps, not very
carefully thought out suggestions.

Bo far as Jammu and Kashmir is
concerned, I have already tried to say
at some length why we cannot bring
Jammu and Kashmir within the pur-
view of the particular four clauses
that I have mentioned. Shri SBharma's
main dificulty—it seemed to me he is
a perfectionist—is that he wants
everything to be declared a national
monument and everything to be look-
ed after by the Director General of
Archaeology. 1f that could be done,
it might be the best possible solution.
Then he went further and said that if
that could not be done in the case of
Kashmir, we should leave it entirely
to the States, I hope that as a practi-
cal legislator, as a veteran parliament-
arian, he will agree that even though
it might be desirable to make every-
thing a national monument the exi-
gencies of circumstances do not permit
us to do so. Therefore, we have to
be content with declaring certain
monuments as national and leaving
certain monuments to the care and
good offices of the State Governments,
and in certain other cases, just in plain
and simple language, hope for the
best. I know that with the wvast
number of monuments which we have,
it is not possible to lock after all of
them with equal care. I agree with
Shri D. C. Sharma that we should
make every possible effort to persuade
the States T take more care of these
monuments which are a national heri-
tage. They have been approached
again and again, and a number of
States have passed their own Bills and
1 hope more States will do so.
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Shri D. C. Sharma also expressed
some apprehension and said that the
present Bill ecurtails the powers of the
Collectors. I do not think it is quite
correct; in the proposed Bill, we
are giving a certain number of func-
tions to the Collector, as he will find
if he refers to clauses 6,28, 28 and
certain other clauses including clause
29, It has been specifically laid down
that powers may be exercised by the
officers of the State Governments.
Therefore, Collectors will be in the
picture, but all that we are doing is
that certain functions which may be
better performed by the Director-
General and which were in the past
being performed by the Collectors are
being taken away from the Collectors
and are being put as the responsibility
of the Director-General. I think this
also disposes of the point raised by
Shrl Keshava.

Shri Sharma also objected to two
months’ notice instead of the former
one month's notice, in the previous
Act. I am sure he will not be offended
very much if we stick to two months,
Personally I do not see any great
difference between one month's notice
and two months’ notice,

Shri Sharma raised one important
point when he asked why we have
fixed the period of a hundred years,
It is an arbitrary figure. After all, any
figure you may choose in this regard
would be arbitrary—whether you
make it hundred years or 200 years or
even 500 years. Whatever figure may
be chosen is an arbitrary figure, but
some figure has to be given as this is
an Ancient Monuments and Archaeolo-
gical Sites and Remains Bill. So, the
word “ancient” had to be defined in
some way, and we thought that “hund-
red” would do the least possible
damage. Further, in the Antiguities
Export Control Act, the figure chosen
has been a hundred and from {hat
point of view also, we thought there
should be uniformity.

Shri Sharma and certain other hon.
Members raised an important point ag
to the position of important monu-
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ments and buildings which have been
built in the last hundred years. For
them, I think we have to have a sepa-
rate agency and a separate instrument,
For one thing, any monument which
has been built during the last one
hundred years is likely to have a live
function. There iz likely to be some
organisation behind it. It has a diffe-
rent character from the kind of monu-
ments and remains with which we
are primarily concerned in the present
Ancient Monuments and Archaeologi-
cal Sites and Remains Bill.

I may also add for the information
of the House that for sometime past
we have been considering the setting
up of a National Trust, some kind of
a national trust, which will look after
this kind of objects which have been
built during the last hundre@
years or so. Some preliminary exami-
nation of the proposal has been made,
and I hope that before long it may be
possible to place before the House
some concrete proposals for setting up
a national trust when it will be pos-
sible to deal with objects of this type.

Then there was the question of ex-
change of records and antiquities with
Pakistan. Where this is possible, we
would certainly like to do it, but it
would be very difficult fo persuade
any country to part with original
manuscripts. Therefore, in such cases
in which we are now getting photostat
copies or micro-films, we ought to be
satisfied. We shall certainly keep
that in view.

The last point df Shri Sharma was
with regard to penalty. He thinks
that a “‘penalty of Rs. 5,000 and/or im-
prisonment of three months™ is not
enough. I would submit that a fine of
Rs. 5,000 and imprisonment for three
months is not very inadequate. If
you like, you can have more severe
punishment, but I am one of those who
believe that the punishment proposed
should not be very dire, But whatever
purushment there may be, it should
be actually given if the occasion arises.
It is better to have lenient laws and
administer those laws in a strict and
conscientious manner rather than to
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have wvery strict laws and then ad-
minister them very leniently or just
averlook them whenever there are any
lapses.

Many bon. Members suggested that
we should have more money for our
budget. That is a suggestion which
is entirely welcome to me. We have
at present about Rs. 96 lakhs for the
current year including the grant un-
der the Five Year Plan. If Parlia-
ment in its wisdom and in its vision
enhances that amount, nobody will be
happier than I, and I hope that my
friend Shri D. C. Sharma and other
Members who have raised this ques-
tion will certainly press that the grant
for the Archaeological Department
may be further extended.

My friend Shri Dasappa wanted that
results should be achieved and that
we should not merely pass a Bill I
am entirely at one with him, and it is
because we want 10 have result that
in some cases we have made the Bill
more moderate than I would otherwise
have liked. As I said, let us have a
lenient Bill and administer it rigorous-
ly than have it the other way round.

Then Shri Dasappa also referred to
a number of important monuments
like Belur, Halebi and Sravanabela-
gola. We would certainly see that
whatever is possible is done in this
connection and we will keep in view
the suggestions he has made. But I
may say that so far as Sravanabela-
gola is concerned, some action has
already been taken. It is being re-
paired as best as we may. Similar is
the case with Kailasnath Temple which
was mentioned. There also, some
action has been taken. Cement con-
crete has been used on one of the floors
to make it solid. But I may tell this
House that pumping of cement is not
always entirely desirable. At one
time, when the Taj Mahal was threat-
ened, there was a suggestion that some
cement may be pumped into it, but
experts later pointed out that that
might have very dangerous results in-
deed. We have our archaeological
engineers and our archaeclogical che-
mists, and we are trying to strengthen
thesa departments. We shall take every
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possible care to see that the precious
heritage of the nation is not in any-
way damaged or ruined.

Shri C. R. Patiabhi Raman: [ also
suggested a covering.

Shri Humayun KEabir: I shall ex-
mine that, but I cannot give any reply
on this point of expertise without a
proper examination.

Reference was also made to the
wages of the staff. If the persons are
regular chowkidars, they get the usual
pay. 1 have generally heard a com-
plaint that the Central Government
employees are paid a little more than
State Government employees. So, I was
surprised to hear from Shri Dasappa
that there are complaints of this kind.
But, if they are casual laboury, they
are governed by local conditions and
are paid according to the PWD rates.

The major points which you, Mr.
Chairman, have raised, I have tried to
answer as best as I could already. 1
hope that I have been able to satisfy
you. You have also referred to clause
29(b) where certain powers are given
to the State Governments. I think
you will agree that it is necessary
that in certain cases “such State Gov-
ernment or such officer or authority
subordinate to the State Government,
as may be specified in the direction”
ought to exercise the kind of power
which it is necessary for them to
exercise.

You have also referred to the ques-
tion of antiquities. Perhaps you
were under a misapprehension when
you said that antiquities 1s a nmew
item. It is not a new item. It is
found alsoin fhe old Act of 1804. You
will find the expression “antiquities”
there. Only, the definition has been
spread out a little in the new Bill.

I now come to the suggestion made
by Shri Ranga. I have already replied
to the point about Jammu and
Kashmir, about the hundred years'
period and about the great national
names. We will certainly keep them
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in view and give them our considera-
tion. With regard to ?i; t:i'te
muesums, we will try to see t ) 4
are improved. I think Shri Ranga was
under a misapprehension when he said
that the office of the Assistant Chemist
would be removed from Hyderabad.
There Is no intention whatever .ot
doing so, and the office will be main-
tained there. All that will happen is
that some of the officers will be
changed. Perhaps officers of a slightly
different status may be posted there,
but the office will be maintained

Shri Ranga made another suggestion
which seemed to me a little curious.
He suggested that some of the old
monuments should be rebuilt in order
to give an idea of what they were in
the past. 1 am sure no student of
history or archaeology would wel-
come a suggestion like that. We do
not want the ancient monuments to
be reconstructed in that manner. I
agree there may be museums, prefer-
ably site museums, where attempts at
reconstruction may be made. But if
ancient monuments are interfered
with like that, it would be regarded
as an act of vandalism by most
archaeologists in the world.

Shri Keshava also made a number
of suggestions, some of which I have
already disposed of. We shall try to
have photostat copies wherever
possible. So far as written records
are concerned, they are already cover-
ed in the Act.

I think I have dealt with practically
all the points mentioned except one
by Shri Pattabhi Raman. I shall close
my speech by referring to it. He was
very right when he said that adminis-
tration of a department like archaeo-
logy reguires not only knowledge but
also a sense of feeling and a sense
of reverence. I am glad he said it
;md T am also glad to say that general-
y our officers in the department of
archaeology are people who are
devoted scholars of Indian history and
archseology. A vast majority of
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them—I should have said perhape
“without exception”, but there hay
be occasionally a permh t::rt. and
there—are people who have sense
of reverence and that sense of feeling
for our anclent monuments. If you
go to any officer of the archaeology
department and suggest that any of
these monuments may be deprotected,
you will see how he reacts, They
fight passionately for the preservation
of these monuments and I am proud
of the way in which they have been
working. I am glad to say that the
work of some of our officers has
received wide appreciation not only
in this country, but also outside and
I can assure my hon. friend that this
will always be kept in mind. We
want to have in the department of
archaeology a tradition of love and
regard for all our ancient monuments
regardless of whether it is a Hindu,
Budhist, Jaina or Muslim monument
or a monument of ever a later perlod.

I am afraid I have taken a little
longer than I had intended. In con-
clusion, I would once again express
my thanks to the House for the

generous support it has given to this
B ~

Mr. Chairman: The question ia:

‘That the Bill to provide for
preservation of ancient and
historical monuments and archaeo-
logical sites and remains of
national importance, for the re-
gulation of archaeological excava-
tions and for the protection of
sculptures, carvings and other
like objects, as passed by Rajya
Eabha’ be taken into considera-
ion.”

The motion was adopted.

Clause 2 (Definitions)

tmn::dmcm“ There are some
ents to clause Shii

Shree Narayan Das. He i :o’t here,



49 Asciens Mvewments 12 AUGUST 1958

The gquestion is:
“That elause 2 stand part of the
B,

The motion was adopted.
Clause 2 was added to the Bill.
Mr., Chairmam: The question is:

“That clause 8 stand part of the
Bil".

The motion was adopted.

Clause 3 was added to the Bill.

Clsusse & (Power of Central Govern-
ment to declare ancient monu-
mentg to be of national import-
ance),

Mr. Chalrmian: There are some
amendments to clause 4 by Shri Shree
Narayan Das and Shri A. C. Guha,
but they are not here.

The question is:

“That clause 4 stand part of the
Bill".
The motion was adopted.
Clause 4 was added to the bill,

Clause § (Acquisition of rights in a
protected monument)

Mr. Chairman: There is an amend-
ment by Shri A. C. Guha. He is not
here. The question is:

“That clause 6 stand part of
the Bill".

The motion was adopted.
Clause 5 was added to the BilL

(Preservation of protected
monument by agreement)

Mr. Chalrman: There is an a;nend-
ment by Shri A. C. Guha. But he is
not here. The question is:

“That clause 6 stand part of
the Bill”.

The motion was adopted.
Clause 8 way added to the Bill
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Mr, Chairman: The question is:
“That clauses 7 to 16 stand part
of the Bill".
The motion was adopted.

Clauses 7 to 18 were added to the Bill.

Clause 17 Relingquishment of Govern
ment rights in a monument)

Mr, Chairman: There is an amend-
ment by Shri A. C. Guha, but he is
not here. The question is:

““That clause 17 stand part of
the Bill”.
The motion was adopted.
Clause 17 was added to the Bill.

Mr. Chalrman: The guestion is:

“That clauses 18 to 28 stand
part of the Bill".

The motion was adopted.
Clause 18 to 20 were added to the
Bill.
Clause 29 (Delegation of powers)
Mr. Chairman: There is an amend-

ment by Shri A. C. Guha, but he is
not here. The question is:

“That clause 29 stand part of
the Bill”.

The motion was adopted.
Clause 29 was added to the Bill.
Mr. Chairman: Since there are no

amendments to the remaining clauses
30 to 89, I will put them together.
The question is:

“That clauses 30 to 39 stand
part of the Bill".

The motion was adopted.

Clauses 30 to 39 were added to the
Bill
Mr, Chairman: The question is:
‘““That clause 1, the Enacting

Formula and the Title stand part
of the Bill".

The motion was adopted.

Clause 1, the Enacting Formula and
Title were added to the Bill



421
Shri Humayun Kabir: I beg
move:
“That the Bill be passed”.
Mr. Chairman: The question is:
“That the Bill be passed”.
The motion was adopted.

to

14-26 hrs.

ALL-INDIA SERVICES
MENT) BILL.

The Minlster of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to move:

“That the Bil to amend the
All-India Services Act, 1951, be
taken into consideration.”

This is a very short measure and
it is not necessary for me to go into
details about it. Under article 312,
it was open to Parliament to institute
services known as the Indian Admini-
strative Service and the Indian Police
Service. Subsequently an Act was
passed by Parliament on 28th October,
1951 (Act 61 of 1851), according to
which it was open to the Indian Gov-
ernment to make rules so far as the
JAS and IPS were concerned. But
as you are aware, this Act did not
apply to the State of Jammu and
Kashmir. Subsequently, under article
870, there was an agreement and that
agreement has been included in a
notification which has been published
in the Central Government Gazette
dated February 27, 1858, according to
which article 312 has been made
applicable to the State of Jammu and
Kashmir,

(AMEND-

Thercafier this question was dis-
cussed with the Government of Jammu
and Kashmir and then it was agreed
that that State also should participate
in the scheme of All-India Services,
namely IAS and 1IPS. After this
agreement, ag a result of the above
notification, it has been considered
necessary that there ought to be an
amendment of the All-India Services
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Act. So, the operativa portin is
clause 2 of the amending Bill which
says:

“In sub-section (1) af section 3
of the All-India Services Act,
1951, after the wards ‘the States.
concerned”, the words “including
the State of Jammu and Kashmir”
shall be inserted"

After this Bill has been passed, there
will be a regular participation by the
State of Jammu and Kashmir in the
two All-India Services, namely, [AS
and IPS and subsequently a cadre will
be formed. As a result of the All-
India Services Act, we have got
various cadres so far as the other
States are concerned. After this Bill
is accepted by the House, it would be
open to constitute cadre of the IAS
and IPS. This is the purpose of this
amending Bill and I hope it will
commend itself to the approval af this
House.

Mr. Chalrman: Motion moved:

‘“That the Bill to amend the
All-India Services Act, 1951, be
taken into consideration.”

Shri C. R, Patiabhi Raman (Kum-
bakonam): 1 am obsessed with one
difficulty so far as this Bill is con-
cerned. I find that it is stated in Part
XIV, article 308 of the Constitution
that:

“In this Part, unless the con-
text otherwise requires, the ex-
pression “State” does not include
the State of Jammu and
Kashmir.”

Therefore, so long as we have this
article in the Constitution which
excludes the application of the pro-
visions in Part XIV to Jammu and
Kashmir, I do not know whether a
Bill like this can be introduced with-
out amending article 308 of the Con-
stitution or an order under article $70.
I do not claim originality for this,
but I am obliged to Shri 8. N. Das.
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We both discussed it and since he is
not here, 1 feel it my duty to raise
it in his absence.

Shri Datar: Now may { point out
in reply to the hon. Member's sug-
gestion that here in article 308 the
words used are “unless the context
otherwise requires"? Then, in the
proclamation that has been issued
after an agreement with the State
Government—that was called The
Constitution (Application to Jammu
and Kashmir) Second Amendment
Order, 1858—it has been stated in
clause 2(6) of the Notification, that
“in sub-clause (8) (relating to Part
XIV) the existing modification relat-
ing to article 308 shall be omitted™.
A reference has been made to article
308 itself and in lieu thereof the
following modifications shall be in-
serted, namely:

“In article 312, after the words
‘the States” the brackets and
words ‘(including the State of
Jammu and Kashmir)’ shall be
inserted.”

Therefore, that objection has already
been met.

Shri Harish Chandra Mathur (Pali):
Mr. Chairman, of course very little
diseussion is possibly expected because
of the very innocent nature of the
Bill before us. 1 myself very much
congratulate the Government of
Jammu and Kashmir for their wise
decision to have the all-India Services
and we certainly welcome the exten-
sion of those services to that State,
not only because it is a right step
and a big step forward in the process
of integration but because it will
bring in line to a very great extent
that State with the other units of the
Republic. Apart from this process of
integration, the very nature of the
services, we know, will give many
advantages to that State. The stand-
ard of administration wil] improve. It
will broad-base the services and it
will improve the efficiency.

When I wanted to speak on this
Bill, it was not my intention to deal
with the many advantages which are
understood and accepted to flow from
the extension of the services to this
State. We all know, understand and
accept these advantages. But there
are certain other points which I would
like to stress. While I am conscious
of these advantages—as a matter of
fact, I have never missed an opportu=
nity on the floor of this House to
plead for the constitution of All-India
services in the sphere of engineering,
economic development and all that—
1 am conscious also of certain difficul-
ties and disadvantages. This experi-
ence js denied to what used to be
previously called ‘Part A States”,
We, who sometime before were called
“Part B States” have gone through
the process, and I hope the Union
Government, the Government of
Jammu and Kashmir and the Union
Public Service Commrission will bene-
fit from the experience which we have
gainad and the advice which will flow
from the experience of the constitu-
tion of a new cadre at the All Indis
level.

When the State of Rajasthan was
formed, we were first given the
benefit of the services of the all-India
cadre and it first came in the shape
of deputation of certain officers fromr
here. You will be surprised to know
that one aof our Chief Ministers lost
all the tenure of his office simply
trying to adjust himself with the
services. He was all the time trying
to send away the officers who were
sent to the State of Rajasthan. That
process has comtinued; officer after
officer has gone from the Centre on
deputation to the State of Rajasthan
and they have come back disgruntled,
sometimes full of certain complaints,
because there has been no adjustment.
I know that they are really very gcod
officers. Particularly, we had very
recently an officer who was almost the
head of the executive side, an honest
and well-meaning officer, so far as I
can understand. But he did mare
harm to that State than good. These
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people go with certain pre-concelved
‘motions of those States—pre-con-
.ceived notions about their own self
and pre-conceived notions about the
_state of affairs of those States. They
go to those States and sometimes
.creatr more difficulties than they try
to solve. That is why I want to give
8 little warning to the Central Gov-
erpment in this matter as to how they
sbould bandle the constitution of the
‘new All India Services in the State
.of Jammu and Kashmir. I know that
many of the officers at the highest
level have done exceedingly well.
But it is also a fact that quite a few
.of the officers have not been able to
adjust themselves to the changiz?g
times and demands, particularly in
those States where no such services
.existed before.

Personally, I have been extremely
fortunate that my relationship wath
the officer class has always been
.cordial, because I had my own adjust-
ment. But I feel that at the highest
level we have still a certain type or
class of officers who have not yet
adjusted themselves to democracy. If
you ge to a Minister of the Central
Government, you are treated with the
utmost courtesy. I have had occasions
to visit the Vice-President, who has
got the second place in the Warrant
of Precedence in the whole of India.
He welcomes you with a smile and he
will invariably come out to see you
.off. On the other side, there are
certaip senior officers. If you go to
them you feel as if they are glued to
their ohair, Sometimes they will
graciously extend their arms, sitting
in the chair, to shake hands with you.
Sa I want to warn the Home Minister
that {t is very necessary for him to
give a little re-orientation to this
type of officers, because I do not want
the experience of Rajasthan to be
repoated in the State of Jammu and
Kashmir,

The deputation of senior officers
will be inevitable in the nature of

will not spring up all of a sudden. It
is mecwssary that they ask the exist-
ing officers from the various States
to opt for the State of Jemmu and
Kashmir. You have to ask the officers
to opt for the Jammu and Kashmir
State. If no such option comes, what
will happen is that some of the officers
will be sent on deputation. I have
given to you my experience regard-
ing deputation as to how it had resuit-
ed in a lot of conflict and elash and
how it gave a jolt to the democratic
working of those States. But that will
be only half the picture if I do not say
that there are also really efficient offi-
cers who have done admirably well,
particularly of late. During the last
few months I have come across our
young men in the I.A.S. cadre who
have put in 10-11 years of service who
were refreshingly robust in their out-
look. It was really very heartening to
find how they look at the problems in
a much better manner than most of the
senior officers. This much about the
deputations.

Then another feature which I visua-
lise, another step which the State Gov-
ernment will have to take possibly
with the assistance of the Union Public
Service Commission—if the All-India
Service is to be constituted that will
have to come in—for constituting the
cadre for that State ig that they will
have to promote quite a number of
officers from the existing State cadre
of that State. They will also possibly
have certain fresh recruits at the All-
India level.

Now, again our experience has been
extremely sad regarding this promo-
tion business., I know of caseg of
officers who had been blacklisted for
bad reputation and for whom we
wanted to take an opportunity to dis-
charge their services have somehow
managed to go to the 1A.S. cadre. I
cannot imagine in spite of the tfact
that there is a spate of abie officers
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with all the gqualifications necessary
certain matriculates managing to go
into the LAB. cadre. 1 am not going to
mame individuals here—it would be
unfair—but if the hon. Home Minis-
ter would wish me to quote, 1 am
prepared to quote even the names of
the persons who had no qualifications
beyond that and also certain persons
who had been demoted in the past.

Shri Braj Raj Smgh (Firozabad):
They must have had certain higher-
ups to support them.

/8hri Harish Chandra Mathur: I am
afraid the hon Minister will tell me
just now what procedure they adopt
and how foolproof their procedure 1s
in giving these promotions and in
malung these selections 1 know that
procedure 1 had a long correspon-
dence with the hon Home Minister on
this subject two years back. I have
tried to study i1t. I have tried to follow
it and I know that procedure. But
what I wish to maintain 1s that it is
in spite of this {foolproof procedure
of our friends that we find such
things happening. It has a very bad
effect. Why I thought it necessary
and fit to mention this is that 1t has—
I do not care if a particular A, B or C
has been favoured—a serious adverse
effect on the morale of the entire ser-
vices because those very people now
will go and boss over a vast number
of other officers under whose subordi-
nation they had been working. Until

effect,

Sometimsp what happened is
that ly becaust quite a mumber
of whom the Stste Govern:
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special cadres had to be created just
to satisfy them. It has happened. 1
am only stating facts. I know of cer-
tain cases where the officer was get-
ting hardly Rs. 400|- or Rs, 500]- quite
a few years back and he would not
have gone beyond Rs. 800/- or
Rs. 900/- all his life, but today what
we find is that that particular officer
is in the super-scale—he is not in the
ordinary 1.A.S scale, but he is in the
super-scale—getting Rs. 2,260/-. What
a demoralising effect it has? What a
discontent 1t creates? It 18 &8 matter
which demands the serious attention
of the hon Home Minister. 1 wisa
the hon Home Minister as well as the
Union Public Service Commission will
take note of these facts and will see
that in the constitution of the All-
India cadre in the State of Jammu
& Kashmir nothing of the Lke
happens. It will have a demoralising
effect on the services.

As [ stated in the very beginning,
we welcome this measure, but we
welcome it only because it is hkely to-
give a better tone to the adminisira-
tion, because 1t will give a wider out-
look to the administration and because
it helps the process of integration tor
which we attach a very great signifi-
cance. We welcome it because it not
only brings in Iine this State with the
other States of India, but because we
all want the people of Jammu &
Kashmir to come here and serve in
the higher posts and people from all
over India to go to Kashmir and serve
in the best of posts there. It gives &
great sense of integration and that 13
particularly important in the contexi
of the State of Jammu & Kashmir.
Because of certain inherent difficulties
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i just because of I wish to repeat very
?n‘i:g};:gor? i ceas sary for you to give a re-orienta-

Shri Harish Chandra Mathur: Yes,
.that is what I mentioned. There are
provincial officers who not only did
ot have their due because of this but
who also created a problem by itself
in the State and the State had to give
special consideration to that matter
:and create a new cadre just to give
contentment to those officers. That
has happened 1n my State and that
is why I wanted that this should not
.happen in that State. It creates a lot
of discontent. After all by giving a
better salary to a few people if you
create a sort of discontent in a vast
scale or in a larger scale and that sort
wof feeling is there it makes the admi-
nistration difficult. That is why I
‘have invited the attention of the hon.
Minister to both these aspects in the
xconstitution of this cadre by promotion
and by selection on the one hand and
by deputation of senior officers on the
wother hand.

Dur experience of these deputations
'has been very sad. I must tell you
that it would be much better, if you
want to send a Chief Spcretary to the
State of Rajasthan because of this All-
India Service, to send somebody who
has been a Chief Secretary say in the
State of UP. or somewhere, who has
the real rub of it and who knows the
wlistrict life instead of sending some
Joint Secretary from the Ministry
here. They take a peculiar outlook.
Officer after officer who has gone has
proved a failure there. I do not blame
the officers only. I do not wish it to go
son record that I am blaming the offi-
xers. I do not say that the entire
blame lies on the door of the officers
and that the Ministers have not creat-
ed a problem. But it is not the scope
of the Bill to comment on the working
of the Ministers of that particulsy
State. Therefore I have confined my
rernarks exclusively to the extent sp
far as it concerns the All-India
Dofficers. :

tion course to your senior officers.
You give a re-orientation course to
our students who go to America but a
much better purpose would be served
if you give a re-orientation course to
your senior officers who are to handle
difficult and responsible jobs. 1 wish
you give proper attention to the'selec-
tion and promotion of officers so that
we have a contented service and the
purpose of this Bill is fulfilled to our
satisfaction.

Shri Narayanankutty Menon
(Mukandapuram): Even though, Sir,
the hon. Home Minister has suggested
that this is a small measure where
controversies were not expected, I
submit that certain aspects of the in-
troduction of the bigger administra-
tive services to the Stateg should draw
the attention of the House at this
moment. Right from the beginning
when the Constitution was introduced,
the Constitution itself was based upon
a federal nature and rightly in the
Constitution a difference has been
made between the Indian Administra-
tive Service and also the Union
Services.

In view of the fact that each State
in the Union Republic is to a certain
extent, subject to the Constitution,
autonomous in itself and the question
of general administration is vested in
the States, the very creation of an
Indian Administrative Service whose
disciplinary control is in a Central
authority, created a sort of anomaly
in the minds of pecple in the begin-
ning. But because the Constitution it-
self had to be developed by a series
of conventions Ly practice, it was the
expectation of everybody that in the
utilisziion of these services and also
in the division of the services a sort
of convention will be developed which
will be in consonance with the spirit
of the federal nature of the Canstl-
tution. A step was made with the atti-
tude taken by the Central Governshent
from the very beginning and also the
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views expressed by the responsible
Ministers at that tlme, especlally in
1951 whea the original Bill was intro-
duced, that the Administrative Ser-
vice especially and the civil services
ia gemeral should be beyond politics
and their main responsibility should
be to carry on the administration 1n
consonance with the principles and
policies laid down by the Ministries.

Quite lately we were very much
disturbed to find in the Press certain
pronouncements made by very res-
ponsible Central Ministers which
directly cut at the root of this pro-
posal as far as the duties and respon-
sibilities of the civil service are con-
cerned. On the 4th July I listened to
a speech by the Minister of Scientific
Research and Cultural Affairs at Tri-
wvandrum. He was speaking about his
own conception of the duties of the
civil servant. Elaborating the point,
the Minister flrst said that the civil
servant should be non-political and he
should be neutral as far as his appro-
ach 1s concerned. But later on he
said that when an order is passed by
a particular Minister according to his
discretion and it is found to be anti-
social or anti-national, the only alter-
native left to the civil servant is to
resign and go away. It may be a
casual statement made by a Minister
either at the spur of the moment or
on a casual visit. But an utterance,
very authoritative, coming from a
Union Minister is certainly capable of
bringing alarm as far as our entire
approach to the civil service is con-
cerned, It might be any State or, as
2 matter of fact, it might be in the
Centre. When the Union Cabinet de-
cides on a question of policy, it is for
the Cabinet and for the House to de-
cide what is anti-nations]l and what
is anti-social. Suppose the Home
Minister decides shat a particular in-
dividoal employed in -the Secretariat,
just because he is a communist,
should be sent away by using the ex-
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vices cannot be gone into minutely at
this stage? He must confine himself
to the Bill before the House. This is
the accepted principle. Though he has
touched the point I will not allow
him to go very minutely into it. Since
he has touched the point he may finish
it, but in an amending Bill this kind of
roving mnto all the affairs relating to
the All-India Services Act 1s not
allowable,

Shri Narayanankutty Menon: I agree
with you, Sir. I wish to point out only
this aspect; and I was not even
elaborating that aspect but only the
implication of that statement and I
thought I could utilise this opportunity
of doing so especially when the amend-
ing Bill 1s before the House.

I therefore submit that this state-
ment made by the Minister is very
alarming, and I hope that the hon. the
Home Minister who is piloting this
Bill will clear the position so that no
more doubt may remain m the minds
of the I.LAS. officers that they are at
liberty to use their own discretion
when orders are passed by the Gov-
ernment, by responsible Ministers.

The second point is directly relevant
to this, and that is the position of
States as far as I.A S. officers are con-
cerned In certain States it has been
found that because of the presence of
the I.AS. officers and because their
grades of salarieg have been pre-fixed,
the States are finding 1t impossible to
proceed with the rationalisation of
their pay structure. Certain posts are
reserved for the [.A.S. cadre, Those
posts were previously wmanaged by
non-I.A.S. people and those non-LA.S.
people were getting a certain grade of
pay. But immediately when the post
is taken uver by an 1AS. officer the
salary multiplies—Iit doubles or trebles
Usually, when in one Secretariat and
in one Stale sdministrative cadre vou
superimpose a set of 1.A.S. officers on
a very fabulous salary—I dare to call
it tabulous—and in comparison thereto
officers doing similar work in the ssmeo
Secretariat and the same administra-
tion are drawing far less salaries, it
gives room for growing discontent.
And when g State Government wants
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to rationalise the pay structure and fix
a maximum and an absolute minimum,
it finds it impossible to do so because
of the high salaries of these officers.
1 am not now going into the merits of
the high salaries of these officers, but
1 am speaking only from the point of
view of the States in deference to
your ruling. So far as the L A.S. cadre
is concerned, when a certain quota Is
allotted to certain States, either the
Central Government should be pre-
pared to give a subsidy or suffer the
subsidy as far as the excess salary of
the 1. A. S. officer is concerned, or
the quota should be completely cut
down, Otherwise it is found by
experience that the lower-salaried
officer of the State certainly feels a
righteous grievance against his oppo-
site number who comes {rom the
ILAS. cadre. For this purpose also
some remedy should be found by the
Central Government so that the State
Governments are not burdened with
the high, fabulous salaries of the
1A.S. officers. And if at all the
salary grades of the 1.A.S. officers are
to be maintained at the present levels
the Central Government which wants
those grades to be maintained should
suffer the responsibility and the
financial burden to that extent.

The third aspect, when the Act is
being extended to a new State, also
is in direct relevance to the point
which 1 made in the beginning. The
1AS, officers with disciplinary con-
trol in the Centre are given to the
States. It may be that the policies of
one State and the Centre may come
into collision without the constitutional
aspect coming into collision at all,
that is In the polley aspect. The
1LAS. officer, whose disciplinary ocon-
trol is with the Central Government,
undar the Central suthority, should
not be left to decide his pobicies n
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tant danger, so far as the 1LAS. of-
cer is concermmed whose diseiplinexy
jurisdiction is under a Centrel autho-
rity, of his own conscience being
pricked. Sometimes he may go on
deciding which, according to hiz com-
science, is the right policy or the
wrong policy. And there is the cons-
tant danger of the administration it-
self coming into trouble. I hope that
the hon. the Home Minister will also
give a clear answer to this point, so
that on these questions doubts shall
not remain and the administration
may go on peacefully.
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Shri Datar. Sir I am happy to And
that this Bill has been welcomed from
all quarters The hon Members whoe
have taken part in the debate, while
welcoming the provisions of this
Bill, have made certain observations
which deal with the Services
general or with their experiences mn
certain States Therefore I  would

refer to these points only 1n a general
way

My hon friend Shri Harish Chandre
Mathur had some difficulties in respect
of certain officers But, even he had
to agree that, on the whole, the
officers borne an the cadre of the par-
ticular State to which he belongs an
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also the officers who have been sent
on deputation to his State have been
working very satisfactorily. There are
certain cases where, according to him,
the officers have not come up to his
expectation, But, on the whole, may
I point out, that so far as these
officers are concerned, they have al-
ready taken to a full experience of
the democratic set up and therefore,
if at all here and there an officer acts
in a manner in tespect of which he
found some ground for complaint, it
is a matter for the State Government
to take that particular thing into
acrcount.

Shri Harish Chandra Mathur: May
I respectfully remind the hon. Minis-
ter that it is not any complaint against
any individual officer that I made.
What I say is about the process of
your constitution of the Al India
services, how it should be done. 1
ask him what are the difficultios ex-
perienced. T ask him to benefit from
the experience and see that these
things do not occur there so that there
is no discontent among the scrvices.
I am not at all concerned with any
individual officer. It is a general
process and procedure which should
be adopted in the constitution of the
services in a manner that they have
not got to repeat the cxperience of
Rajasthan there, on the ne hand. 1
further mentioned about dcputation
and asked for re-orientation of such
officers whom they want to send on
deputation.

Shri Datar: It appears that my hon.
friend has no particular complaint
against any particular officer.

Shri Harish Chandra Mathur: I do
not want him to go into that.

Shrt Datar: So far as the All India
Services are concerned, as you are
aware, they were constituted long ago
for the purpose of having a uniform
administrative set up for the districts
in all the States of India. That was
the special purpose for which the All
India Services were constituted and
the All India Services Act was passed
in 1851. Also I may point out inci-
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dentally that the pay structure was
based after taking into account the re-
commendations of the First Central
Pay Commission. Therein also you
will find that the pay scales of the
ICS and IPS officers were brought
down by 25 per cent. That was
accepted, and when the All-India Ser-
vices Rules werc framed, those very
pav scales have been accepted.

An hon. friend suggested that there
v 1ld be some diversity between the
pay scales of these all-India services
officers and the pay scales of the
State officers. This  question arises
more or less in a prominent manner
in those States where there had been
an integration of the former States.
There, naturally, pay scales were not
what they ought to have been, and
thorefore the pay scales that we have
fixed are after a rationalisation of the
pav scales, and if in certain States
there were pay scales which were
certainly very low, then it is for the
State Government to bring them up.
The pay scales of the IAS and the
IPS officers are to be common because
we have placed before oursclves a
common structure not only in regard
to pay but in regard-to the general
conduct and performance of the duties
of all these officers. That is the
reason why there ought to be a
common structure of service that
would ultimately benecfit the adminis-
tration, because these are expected to
be very important officers at district
levels, and therefore the administra-
tion would be uniform and would
be satisfactory. That is the reason
why this Act was passed in 1851, and
the rules have been made in respect
of the various conditions of service
and they have been placed on the
Table of the House.

My friend contended that there
ought to be a re-orientation of outlook.
1 fully agree with that general
expression. We have taken steps te
see that even the course of instruction
for the probationers includes certain
items regarding social services, and
everywhere, as you are aware, there
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has been a greater emphasis on the
developmental than on the merely ad-
ministrative work. Therefore, thesc
officers have to carry out their duties
with a new orientated outlook which
is in full consonance with the demo-
cratic set up. That is the reason why
1 am quite confident that these officers
would come up to the level that we
had in view when this particular Act
was passed

It was contended by my friend Shri
Menon that the final control so far as
these all-India services are concerned
rests with the Government of India.
That is not correct.

Shri Narayanankutty Menon: I
said disciplinary control and not ad-
ministrative control.

Shri Datar: All these officers, when
they are borne on State cadres, are
under the admunistrative control of the
State concerned, and only whoen an
occasion arises for a disciplinary pro-
ceeding against them, are they re-
ferred to us. Then we take the
opinion of the UPSC and then final
orders are passed. Therefore, even
the IAS and IPS officers working in
connection with the affairs of the
States have to be under the control of
the State concerned, and therefore
there can be no question of the Cen-
tral Government taking powers to
themselves.

I am glad that the provisions of this
Bill in their application especially to
the State of Jammu and Kashmir
have been accepted with acclamation
by all the Members of all the parties.

Mr. Chairman: The question is;

“That the Bill to amend the
All-India Services Act, 1851, be
taken into consideration.”

The motion was adopted.

Mr, Chalrman: There is no amend-
ment.
The question is:

“That clauses 1 and 2, the En-
acting Formula and the Title

Demands for 442
Excess Granis
(Railways) —19854-55

stand part of the Bill".

The motion was adopted.
Clauses 1 and 2, the Enacting Formula
and the Title were added to the
Bill.

Shri Datar: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed”.
The motwn was adopted.

15.168 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS)—1954-55

Mr. Chairman: I shall first place the
Demands before the House.

Demanp No. 4—REvENUE WoRKING
EXPENSES—ADMINISTRATION

Mr. Chairman: Motion moved:

“That a sum of Rs 9,790,263
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Administration’ for the
vear ended the 31st day of
March, 1955"

Demann No. 5—RevENue WoRkING
EXPENSES—REPATRS AND MAINTENANCE

Mr. Chairman: Motion moved:

“That a sum of Rs. 1,6737177
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Repairs and Mainten.
ance' for the year ended the
31st day of March, 1955

Demane No. 6—REVENUE WORKING
ExXPENSES —OPERATING STAFF

Mr. Chairman: Motion moved:

“That a sum of Rs. 53,01,078
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Operating Staf® for the
i’:::ﬂendtd the 3ist day of March,
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DeMAND No. T-—Rrvinur WORKING
Exrenses—OPIRATION (Furn)

Mr., Chairman: Motion moved:

“That a sum of Rs. 71,73,430
be granted to the President to
make good an excess of the grant
in respect of '‘Revenue Working
Expenses—Operation  (Fuel)' for
the year ended the 31st day of
March, 1955".

Demanp No. 9A—RevEnuE WORKING
ExPENSES—LABOUR WELFARE

Mr. Chairman: Motion moved:

“That a sum of Rs. 2,11,315
be granted to the President to
make good an cxcess of the grant
in respect of ‘Revenue Working
Expenses—Labour Welfare” for
the ycar ended the 31st day of
March, 1955".

Demanp No. 13—APPROPRIATION TO
DEVELOPMENT FUND

Mr. Chailrman: Motion moved:

“That a sum of Rs. 2.53,03,759
be granted to the President to
make good an excess of the grant
in respect of ‘Appropriation to
Devciopment Fund' for the year
ended the 31st day of March,
1955".

Demarp No. 17—OpeN Line WORKS—
REPLACEMENTS

Mr. Chairman: Motion moved:
“That a sum of Rs. 2,71,02,416
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Works—
Replacements’ for the year ended
the 31st day of March, 1955".

Dxmanp No, 18—Oren Line WORKS—
DevELoPMENT FunD

Mr. Chalrman: Motion moved:

“That a sum of Rs, 63,20,007
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Works—
Development Fund' for the year
m the 31st day of March,
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Shri Naushir Bharucha (East
Khandesh): The House is asked to
vote nearly Rs. 8 crores by way of
excess expenditure incurred by the
rajlways during the year 1954-55. It
appears it has become a habit with
the railways to come in with Demands
for Excess Grants without giving the
House a satisfactory explanation as to
why such excess expenditure has
been incurred.

In the Budget in 1854-55 of the
railways of nearly Rs. 250 crores, an
excess demand to the time of Rs. 9
crores represents virtually four per
cent. of the entire expenditure, and
it is not a small deviation from what
the House voted at the time of the
Budget. If it becomes a habit with
the railways to incur excess ex-
penditure year after year and then
to come to this House in the hope,
and perhaps with an assurance
that the House will sanction
this grant, I doubt what will remain
of the sanctity of the Budget and our
voting on Demands.

It is very surprising also that the
Railway Ministry comes to the Hause
after a lapse of 3} years. There has
been inordinate delay, and 1 fail to
understand why the Railway Ministcr
should not have come to the House
earlier than this,

Normally for the year 1954-55 the
accounts must have closed on 31st
March 1955, and making allowance
for some pending Bills and arrears of
adjustments, this Demand should
have come before the House in the
first quarter of 1956. Instead of that

- we find that it is being placed befora

the House in the third quarter of
1858. 1 am afraid the hon. Raijlway
Minister does not treat this House
with sufficient courtesy when he
comes here after 3} years and, on a
haphazard explanation, askes this
House to vote his Demand for Rs. 9
crores.

If one tums to the various Demands,
one finds that there is the usual
repetition of a slackness on the part
of the railways. Instead of explain-
ing to this House what these Excess
Demands were due to, one finds a
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monotonous repetition of the explana-
tion that there has been inadvertence
here and inadvertence there, heavier
expenditure than anticipated, more
expenses because of heavier traffic,
without any statistics being given to
us in support of this explanation. I
do not know what concept the hon.
Minister has in the matiter of Excess
Grants. He thinks by using some
vague phraseology he complies with
the provisions of the Constitution. I
am afraid this House expects more
beforc voting Rs 9 crores of the Rail-
way Minister. He should support his
demands by statistics whenever any
cxcess ecxpendilure has occurred. It
15 nol enough to say that more train
services have been put into operation;
he has gol to explain how many and
where and when, These things are
required by the House in order to
cnable it to judge whether this excess
expenditure was reasonable.

Sir, Demand No. 4 relates to ‘Fuel’
where an expenditure of Rs. Tl lakhs
more than what the House voled has
been incurred. 1 had repeatedly made
a complaint on the floor of the House
at the time the Railway Budget was
considered that our coal consumption
required to be economised, that this
matter required to be looked into.
On one occasion, I think it was in the
year 1957, when I pointed out to the
Railway Minister that the coal cons-
umption had excceded the previous
year's provision by Rs. 34 crores, he
was frank enough to admit that he had
given explanations with regard to the
increased consumption of coal but he
himself was not satisfied with his ex-
planations and that a committee would
be appointed. I know that some com-
mittee has been appointed. But I do
not know what the result has been,
whether the committee has made
recommendations for ¢conomy in coal
consumption and whether the Govern-
ment has acted upon them. But here
we find that Rs. 71 lakhs more than
what the House sanctioned in the
matter of coal have been spent by the
rallways. And what Is the explana-
tion? The breakdown of this Rs. 71
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lakhs is this. Rs. 19 lakhs have been
put down somewhere due to inadver-
tence, and Rs. 13 lakhs due to
erroneous adjustment. I should like
to know whether our Railway Board
is paymng the railway officers four-
figure salaries for erroneous adjust-
ments and for inadvertence. Then we
have Rs. 28 lakhs more freight paid
than anticipated. I think that requires
a tightening of control. I do not know
what exact procedure is being adop-
ted in connection with such matters,
but surcly when a railway officer
comes and savs that Rs, 18 lakhs have
been put down due to inadvertence,
and Rs. 13 lakhs due to erroneous
adjustment, this House must take
serious notice of it.

Still more glaring than these lapses
is the one in connection with alloca-
tion of funds to the Development Fund.
It 1s surprising that al page 6 of this
booklet, we have becn told that a
demand is made here for Rs. 2'53
crores and that:

“That excess of Rs. 253 lakhs
under this Grant was due to the
actual surplus on the working of
the Railways for the year, avail-
able f{or appropriation to the
Development Fund, being more
than anticipated in the Revised
Estmmate  Although, technically,
this is an excess over the grant,
this appropriation is not expendi-
ture but only an adjustment of the
actual surplus.”.

It is hardly any explanation to say
that this is not an expenditure but
merely an adjustment of surplus.

The first point that I should like to
know from the Railway Minister is
this. Are there any principles laid
down at all for allocation of any
amount to the Development Fund, or
is 1t just like the Depreciation Fund
on the railways where the rallways
put in anything that they can spare
for the moment and then present to
the House a so-called surplus budgst?

Commenting on the question of

Depreciation Fund I had stated that
there were no principle at all. As
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to whether there was going to be
depreciation in the case of rolling-
stock on the basis of the mileage run
or the life of the assets, we do not
know anything. The Railway Minis-
ter said that depreciation was set
aside on the basis of whatever they
could spare  What businesshke
method the railways are adopting' I
am surprised to know [ think with
regard to the Development Fund also,
the same principles are operating
The biggest principle 1s that there are
no principles at all on which alloca-
tion to the Development Fund 1s made

In the year m question, namely
1954 55, R> 64 crores were allotted to
the Development Fund Now, we are
told that after checking up the
accounts, the raillways have found
Rs 2§ crores more surplus They
made this discovely three and a half
years after all the accounts were
closed And now the House is told
that instead of Rs 64 crores, let us
put Re 2} crores more May I point
out to this House that in an estimate
of Rs 6§ crores, to go wrang by
Rs 24 crores means that your esti-
mates are go: g wide of the mark by
40 per cent 7 What type of budgeting
3s this that after three and a half
wvears, the Railway Board discovers
suddenly that i1t estimates have gone
wrong to the extent of 40 per cent
under one item” I think the House
15 being treated very lightly i this
respect It 1s taken for granted that
because these excess demands come
after three and a half years, the
interest in the whole matter will sub-
side, and probably the House will
grant them without asking any ques-
tion But I do hope the House will
request the Raillway Minister to
explain to us clearly the principles on
which these amounts are allocated to
the Development Fund As to whether
there are any principles at all in exis-
tence, 1 have got my grave doubts on
that

I would also like to know what
difference this belated adjustment to
the Development Fund has made to
the rajlways' contribution to the
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general revenues It 13 a well.known
fact that out of the surplus, a certan
portion has to be handed over to the
general revenues by way of contri-
bution on certain principles If you
have wrongly calculated your surpluses
to the extent of Rs 2} crores, obvious-
ly, that makes also some difference to
the amount to be contiributed to the
general revenues or other funds It
would, therefore, appear that this
wrong adjustment might also affect
the quota or the contribution which
the railways would have otherwise
made to the general revenues or
depreciation fund

There 1s also another Demand,
namely Demand Ne 17 for Ry 27
crores for open line works—replace-
ments We are told that the railways
did not anticipate that the materials
would be supplied n such large
quaniities at the fag end of the year,
and, therefore, there 1s this divergence
between the budget grant and the
actual expenditure incurred At page
7, in para 2, we find

“The excess of Rs 271 lakhs
was mainly due to supply of
materials towards the close of the
year specially for Track
Renewals, being better than could
be anticipated, (supply of track
wmaterials, particularly steel, hav-
ing been precarious during the
year, i1t was mmpossible to fore-
cast with accuracy the extent te
which matenals would become
available) ”

That, 1 submut, 15 not at all a satis-
factory explanation Surely, 1t could
not be said that in the last month of
the vear, all the materials, lo such a
huge extent, were dumped on the
rallways The raillways did anticipate
either in the matter of procurement
of steel or in the matter of other track
material, they had their contracts, and
they had their delivery periods
assigned, and very probably they had
advance Intimation of the fact that
supplies were going to be effected in
a particular month So, 1t 15 1mpos-
sible that all these erroneous adjust-
ments could be attributed to failure
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to anticipate. If it is really so, I am
afraid the railway officers do not show
that standard of efficiency and fore-
sight which we expect of them
normally.

1 do not know whether it 1s due to
the fact that there is always the end-
of-the-year rush, which is a common
characteristic in all public works. It
may be that the last-minute rush in
undertaking wvarious projects, might
perhaps have resulted in over-expen-
diture, but whatever it is, we do
expect that when our railway officers
handle receipt of materials, they
would know at least approximately
when material is going to come. This
explanation, therefore, is not satis-
factory.

The conclusion that we reach is
that the Railway Ministry takes 1t for
granted that the House will sanction
everything, and that is being done
year after year. Therefore, whether
the excess demands amount to four
per cent. of the entire budget,—which
in a budget of Rs. 800 crores would
make a differcnce of nearly Rs. 32
crores, which is more than the budget
of a small State—or more the Railway
Ministry scems to be taking it for
granted that never mind what the
variation is, they can come to the
House and then get away with the
excess grant. .

The 1ssue 1s important in this res-
pect that it has cut into the sanctity
of the budget grants. Why does this
House sit day after day and week
after week allotting particular grants
to particular departments and discus-
sing them and not granting anything
more, if three years thereafter it has
to find that all its budget grants that
had been voted have been upset,
because the railways or the other
departments have incurred a higher
expenditure? The sanctity of budget
grants is destroyed. Ome could under-
stand & minor variation of a crore or
two here or there in the entire budget,
but I submit that it merely means
reckless spending, not even caring to
know whether the spending is within
the budget limits,

12 AUGUST 1958

Excess Gronts 450
(Railways)-—1954-56

I, therefore, submit that in future,
if at all occasion arises for demands
for excess grants, the Railway Minis-
try should give this House a better
explanation than it has given now.
We are not at all satisfled with this.
All the demands for excess grants
must be supported by statistics, and I
hope a fuller explanation will be
given than what has been given this
year.

Inordinate delay in presenting to the
House Demands for Excess Grants
for 1954-55

Shri Naushir Bharucha: I beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 9,709,263 in respect of ‘Ordinary
Working  Expenss—Administra-
tion’ be reduced by Rs. 100.”

Defective repairs and maintenance of
Rolling Stock and Tracks

Shri Tangamani (Madurai): 1 beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 167,38,177 in respect of
‘Ordinary Working Expenses—
Repairs and Maintenance' be
reduced by Rs. 100",

Inadequate number of lady doctors in
Division Headquarter Hospitals

Shri Tangamani: I beg to move:

“That the demand for an
Excess of Grant of a gum of
Rs. 2,11,315 in respect of ‘Ordi-
nary Working Expenses—Labour
Welfare' be reduced by Rs. 100"

Bad accounting, erroneous adjustments
and failure to gauge properly
arrivals of railway material

Shri Naushir Bharucha: 1 beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 2,71,02,416 in respect of ‘Open

Line Works—Replacements’ be
reduced by Rs, 100".
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Excessive coal consumption

Shri Naushir Bharucha: I beg to
move:

‘**That the demand for an
Excess Grant of a sum of
Rs. 71,73,430 in respect of ‘Ordi-
nary Working Expenses—Opera-
tion (Fuel)' be reduced by
Rs. 100™.

Excessive freights pa:d for coal
Shri Tangamani: 1 beg to move:

“That the demand for an
Excess Grant of a sum of
Rs. 71,73,430 in respect of 'Ordi-
nary Working Expenses—Opera-

tion (Fucl)’ be reduced by
Rs. 100",
Faulty  estimates and haphazard

manner of  appropriations to
Development Fund

Shri Naushir Bharucha: 1 beg to
move:

“That the demand for an
Excess Grant of a sum of
Rs. 2.53,03,759 in respect of
‘Appropriation to Development
Fund' be reduced by Rs. 100",

Patent and obvious defect in the
estumate

Shri Tangamani: I beg to move:

“That the demand for an
Excess of Grant of a sum of
Rs. 2,63,03,759 in respect of
‘Appropriation to Development
Fund’' be reduced by Rs. 100",

Mr. Chairman: All these cut motions
are now before the House.

Shri Tangamani: I have moved four
cut motions, namely cut motion No. 5
to Demand No. 5, No. 6 to Demand
No. 7, No. 7 to Demand No, 9A, No. 8
to Demand No. 13. As far as possible,
I shall confine myself to these four
Demands.

1 fully support what Shri Naushir
Bharucha has stated about the inade-
quate explanation that has been given.
The amount that is sought by way of
these demands for excess grants ls
Ra. 891 crores, but the explanation
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is of a very general nature. At least,
I request the Minister, when he replies,
to tell us greater details about the
various itemg which have been men-
tioned in the booklet that has been
supplied to us.

Another point that must also be ex-
plained in addition to the large amount
that is involved is the delay in taking
the House into confidence.

So far as the question of track
renewals and maintenance of track is
concerned—it is covered by Demands
Nos. 5 and 17—I would like to make
the following observations. Under
Demand No. 5, it is stated:

“The excess was chiefly due to
heavier expenditure towards the
end of the year on repairs to
rolling stock, which could not be
precisely anticipated, nor post-
poned since the closing months
synchronise with the busy season,
heavier expenditure on repairs and
maintenance of track, bridges,
service and residential buildings
including repairs occasioned by
floods, storm etec..”

This Demand deals with expenditure
on repairs and maintenance of railway
assets hke track. So far as Demand
No. 17 is concerned, the excess of
Rs. 271 lakhs was mainly due to supply
of materials towards the close of
the year—supply for track renewals.
When so much has been spent on track
renewals, on maintenance of the tracks
and also repairs and maintenance of
rolling stock, 1 would like to know
why a series of derailments have been
taking place. In reply to one of my
questions during the last session, the
hon. Deputy Minister stated, I believe
for the year 1955-56, the number of
derailments was in the neighbourhood
of 700 to 800, that is, two or three
derailments on the average per day.
When so much has been spent on
maintenance of tracks, we would like
to know why these derailments are
taking place, Is it due to wrong main-
tenance of tracks or the over-age of
the tracks or has it got anything to do.
with the rolling stock?
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Some experts who were in the rail-
-ways say that defective wagons also
lead to derailments. During 1954-55
and in subsequent years also, we have
the old MSMC unit wagons, People
who are in the know of things say
that these wagons are bad and have
got ta be condemned. If we &re
spending money on maintaining these
wagons and repairing them, it 1s really
wuste of good money. Occasionally,
we find in certain railway stations a
shp given to the driver asking him to
go slow. The shp says: ‘Observe
caution due to excessive wear
to 1ails". I happened to come
across one such between Kumbhoka-
nam and Shri Nageshwaram asking
the driver to go slow because of exces-
sive wear to ralls,

So I think it is about time we know
in which areas and which sectors
there i excessive strain on these rails.
Otherwise, we are really risking the
lives of thousands of people. Recently
an acrident took place in place where
an accident had taken place in 1956
after this budget was passed, after
this specific provision was made for
track renewals and also for maintain-
ing these tracks., A serious accident
tock place towards the end of 1956
between Villupuram and Trichinopoly.
Two or three days ago, in the same
place we find a similar accident tak-
ing place. It was a derailment, and
nearly 24 bogies—this time it happen-
ed to be a gondy train—were washed
away in the same river,

This matter also calls for very seri-
ous attention, accidents happening in
identical places because the track
maintenance was bad, because the
bridge was not kept in proper order.
The reason given is monsoon and ris-
ing of the water to a particular level.
The same reason was given in connec-
tion with the Ariyallur accident. I am
bringing this to the notice of the hon.
Minister so that this aspect of main-
tenance, remewal and repair of tracks
and repair of these wagons is taken
serious note of. I remember that the
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Railway Board appointed certain neu-
tral examinersg to find out whether the
wagons are properly repaired. Ulti-
mately, these examiners had to be re-
moved. It happened in Perambur.
When wagons were not repaired pro-
perly, they were passed off as properly
repaired. This aspect is very impor-
tant when we consider the question of
track renewals.

Another demand is regarding labour
welfare. For labour welfare, a sum
of Rs, 2,11,000 more is demanded. The
demand is for expenditure on medical
facilities, health and welfare services,
education, canteens and other ameni-
ties provided for railway staff. It is
in addition to what has already been
provided for. Since 1854, we have
been receiving complaints. One com-
plaint relates to the lack of women
doctors in the headquarters hospitals,
The old headquarters hospitals have
now become headgquarters hospitals
for the divisional headquarters. Even
the small hospitals are converted into
divisional headquarters hospitals, The
general complaint is that there is lack
of women doctors. 1 would like to
know many women doctors were
included in this allocation. The cry
for women doctors has new become
more or less a uniform cry, and the
defect continues as before

In spite of the expenditure that is
being incurred and although we find
that a particular doctor in charge of a
hospital is willing to provide for more
beds, there is a restriction in hospitals
as regards the number of beds. They
say “Thus far and no further’, Although
this point is a little out of the way, I
would request the Minister to consider
the question of increasing the number
of beds in the old headquarters hospi-
tals or the new hospitals coming up in
the divisional headquarters. I know
that there ig a distinct case for inter-
vention in Golden Rock where more
beds are required. I do not think the
medical authorities there are unwill-
matohwenmbeds,hutthefm
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prevented from doing so by the res-
trictions as to the number of beds that
is allotted to them.

My hon. friends has mentioned with
tegard to Demand No. 13 about the
excess of Rs. 253 lakhg taken over to
the Development Fund. That shows
how that estimate has been very
unreal, Let us hear from the hon.
Minister how our estimate has failed
us during the past five or six years,
so that at least in the future there may
be a slight correction about this.
Where the original estimate was Rs.
64 crores, the new estimate is going to
be Rs. 9 crores. There is something
very serious in this matter also. This
aspect of major mistakes being com-
mitted must also be gone into.

I would, before concluding, again
request the hon. Minister to take the
House into confidence and tell us in
& detailed manner how this money
was spent. It is no use saying that
Rs. 65 lakhs were spent in the fag
end; it is no use saving that they did
not expect that such a thing would
come about and the excess was due
to heavier expenditure and the busy
season This type of explanations does
not carry us very far, I do not sug-
gest that it is not based wupon the
actual expenditure.  But, unless
certain  details are given, it
does not lead us anywhere. I once
again request the hon. Minister to give
us more details about the various
items that have been mentioned,

Shri S. M. Banerjee (Kanpur): Mr.
Chairman, Sir, the amount which has
been placed before the House per-
tains to actual expenditure in 1954-55.
Shri Naushir Bharucha has very cor-
rectly pointed out that this House has
been taken into confildence for this
amount is being placed before the
House after a lapse of nearly 34 years,
So, this is more a case of post mortem
with even the body missing; we are
doing post mortem on the bones. So,
we cannot possibly say much about it
and yet { have something to say to the
Railway Ministry and the Minister.
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If we see the actual explanations
we find that this demand is for expen-
diture on medical facilities, health,
welfare services, education and other
amenities provided for the railway
staff. I would only say something
about the medical facilities.

I have drawn the attention of our
Minister towards the growing menace
of T.B. among railway employees. In
reply to an unstarred question in this
House, the hon. Minister stated that
on 1-1-88, cases of T.B. among the
rallway employees were as under:

Class 1 oy Nil.
Class n . 2
Class m ..., 1,078
Class w ... 3,734

So, you can imagine what attention
is paid to these class III and class IV
employees. Even those who are grant-
ed leave do not get their salaries dur-
ing this period. For increasing our
welfare activities we demand money
and are spending money; and our hon.
Minister wants us to vote for this
amount after the lapse of 334 years.
But what we are seeing is that for
these T.B patients there is nothing
left and they have to pay for the
maintenance and treatment.

Then, about welfare activities la-
bour welfare is a very broad term. We
are all happy to maintain the indus-
trial relations between the employer
and the employee. I am bringing a
petty instance to the notice of thme
hon. Minister. What is the attitude
of the officers towards the employees?
When we are spending so much for the
betterment of the employees and when
we want more to see that industrial
relations improve, what do we see?

On 2nd August 1958, a few days
back, one of the respected officers visit-
ed Agra Cantt. Employees of classes
111 and IV wanted to show the condi-
tion of the quarters they live in. They
wanted to place certain grievances be-
fore him pertaining fo labour welfare
and other amenities. He never saw
them until there was some sort of de-
monstration. After & hours the officer
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sent for the Union representative and
said that he had made it a principle
of his life not to meéet union officials
like that. As & result of that deputa-
tlon or demonstration—whatevél term
might be used by the Railway Minis-
try—four people have been served
with & show cause notice for removal
from service. If this is the attitude of
the officers, I do not know the use of
sanchioning more amounts for labour
welfare. 1 do not think any fruitful
purpose would be served by sanction-
ing this amount. In this case, whe-
ther 1t is sanctioned or not, it will be
voted because of the majority in the
House; and as the money has al-
ready been spent, it is a case of post
mortem.

My attention has also been drawn
to the conditions of the wagons which
my hon. friend Shri Tangamani has
already mentioned. I remember a
statement issued by the Vice-Presi-
dent of the Train Examiners' Associa-
tion that 1f the Train Examiners con-
fined their duties to only 8 hours, hall
the wagons in the country would not
move. I do not know. But, in this
very House the hon. Deputy Minister
in reply to a question said that this
is not the condition and that they can
assure the House that al]l the wagons
would move and move to the correct
destination. But what 15 happening?
Cases of derailment; and this Ministry
has almost become the Ministry for
Accidents. Nobody feels comfortable
in the train, We do not know what
we are losing. If this is the condition,
1 do not know what will happen.

Before concluding I may reguest
the hon. Minister to see that condi-
tions improve in the railways. Acci-
denis and derailments have become
the order of the day. We are even
tired of raising questions in Parlia-
ment because we know that every
day there will be some accident or
other—minor, major or something mn
between, Enough attention should be
paid to these gccidents and derailments
o that people may feel secur®@ in the
hands of the Railway Ministry and
Minister. :
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Demand No. 4 deals with expendi-
ture in the case of staff and also the
Railway Protection Police, at present
the Railway Protection Force, I do
not know whom they protecting. Re-
cently, you know, three people, R.M.S.
people were murdered in the train.
The Railway Protection Force were
also travelling in the same train. I
have seen the bogie in which they
travelled. The whole bogie in which 24
to 30 people could sit was occupied by
4 people and nobody goes there. I do
not know why the Railway Protection
Police or Force could not protect the
lives of these R.M.S. employees. There
is no use spending more and more on
them.

Sull one station master at Muttra
railway station is on fast. He does
not demand the betterment of huis
salary; he does not want his service
conditions to be improved; he only
wants protection. He says some pro-
tection should be given against goon-
das and dacoits. This station master
does not want anything more. He says
even in day time anybody can come
and rob them. He only wants protec-
tion from the Railway Minister.

The Minister of Rallway (Shri Jag-
jivan Ram): Protection from the Rail-
way Minister!

Shri 8. M. Banerjee: 1 say the Rail-
way Ministry or somebody should pro-
tect him. Still that station master is
on fast and 1 do not know what will
become of him.
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Ssri T. N. SBINGH (Chandauli):
I feel it proper to intervene
in this debate at this slage
because 1 have had a feeling
after Listening to the debatus
here that somehow there was a tend-
ency to confuse the debate on excess
grants with the ordinary general de-
bate on the railway’s demands. It is
something guite different.

18.58 hrs.

[SHRIMATI RENU CHAKRAVARLTY in the
Char)

As a matter of fact the procedure in
the House 1s that whenever the appro-
pration accounts for a particular year
are closed, certain excesses or savings
are discovered. Then the Auditor-
General goes into the full account of
the excess as brought about in the
Appropriation Accounts According to
an established convention, all those ex-
cesses are referred to for the conside.
ration of the Public Accounts Com-
mittee of this very House. That Com-
mitee goes into the details of the ex-
penditure because 1t 1s a serious thing.
The House has voted certain grants,
The executive has no right to excecd
that. Yet experience has shown that
not only in this country but in other
countries as well, somehow excesses
occur. It may not be possible for the
whole House to scrutinise the reasons
in great detail. Hence, the procedure
of the Public Accounts Committee ex-
amining them and then making a re-
commendation to the House.

Flease remember that all these
grants which have now come before
this House for sanction or approval
have been scrutinised already by the
Committee, your Committee. It has
gone into all the details, They have,
after fully cross-examining each officar
responsible for the department con-
cerned, come to certain canclusions.
They are before you. We can assure
You that we are very very critical
about certain lapeses on the part of
the Administration in exoseding the
voted amounts.
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What  happens is this. This
is a real problem. It is, probably, also
inherent m the system of accounting,
which is called the Government system
of accounting. It so happens that
when the year is closed there are a
number of open accounts, suspense ac-
counts etc. Also, inter-departmental
debits and credits are raised when the
accounts are closed. After all, what-
ever the departmental accounts, they
must be closed on a particuar date.
In the case of the DG.SaD,, in most
cases—you must have examined the
notes on the Excess Grants—you will
find that the Supply Ministry or the
Supply Office in England or America
or in some other place raised debits in
regard to those amounts at a particular
time. It may be that those goods
were supplied to the Railway Ministry
even early in August, but the debits
may be raised sometime towards the
end of March and the goods may be
there in transit from England to this

piace.

We have all been racking our head
as to how to improve the position. It
14 always open to the Government to
come before the House for a Supple-
mentary Grant. That is the procedure
which should be done. If it is known,
say, sometime early in March that a
particular vote is likely to be exceed-
ed, they should come before the House
and ask for a Supplementary Grant.
Somehow this has not been feasible in
the system of accounting that is in
vogue at present. It is also partly due
—not only to the fault of the account-
ing system—to delays in offices and
to certain, I would say, lack of im-
agination or failure to ' anticipate
that a  particular thing  |has
to be communicated at a
particular time. People sit tight, and
when once an expenditure has been
incurred by the Supply Ministry for a
particular year, though it relates to
the Railways, when the accounts are
closed it will have to be debited to-
the Railway Accounts, it cannot re-
main the Supply Ministry Account. All
this is happening due to the account-
ing system that is in vogue, and moatly
it happans at the close of the year, As
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[Shri T. N. Singh]
a matter of fact, all these excesses
are discovered only after the year hus
ended, much after the year has ended,
when all the book entries are being
adjusted from one department or one
Ministry to the other. That is the
real position. But I can assure this
#House that wherever we find that
there has been a deliberate defiance of

the vote of this House, the Public
Accounts Committee will never
tolerate any such thing. They will

simply refuse to recommend, and it
will then be {for the House to
regularise.

In that case, Sir, it will create a
very serious problem. An expenditure
has been incurred. When an expendi-
ture has been incurred, it is almost a
fait accompli. 1f we say that we would
mot regularise, then what will be the
position? Unfortunately, that is not
yet clear to me. As a matter of fact,—
I want to take this House into confi-
‘dence—wherever we feel that the deci-
sions and the wishes of the House have
been ignored, all our recommenda-
tions have been wunanimous; every
party represented there is fully co-
«operative in reaching those recommen-
dations. The Public Accounts Com-
mittee—that is your Committee—has
already warned the Administration
that if there is some such lapse they
will not regularise those excesses or
recommend regularisation of those ex-
<esses. What will happen then, that
is another aspect. It can remain as
an account under objection. Accord-
ing to law, as far as I know, the spend-
ing authority is responsible and the
money can be realised from it. Here
there are excesses to the extent of
Rs. 8 crores or Rs. 10 crores. I am
really worried about this part of the
problem, and this aspect of the pro-
blem has to be considered. Who is
the person in India—except probably
one or two very special exceptions
“who may be capitalists—who can shell
out Rs. 10 crores? The money will
not be realised, and it cannot be
realised. What is the procedure to be
adopted in such cases.

‘Whiat has been done In one or two
«asyg in England is that the Committee
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has recommended that such and such
part of the money be realised from
the officer concerned and the other
part may be voted. That is one way,
In another case they issue a warning
and be done with it. There are
various ways of dealing with such
cases of excesses. On thigs question at
least there is no disagreement. The
Report has come before you. Every
party of the House is agreed that these
excesses be voted, Therefore, I do
not think there is any disagreement on
that aspect; at least that is what 1
anticipate from the proceedings in the
Public Accounts Committee where
every section of the House is fully
represented.

I will tell you the reasons why in
regard to these excesses we have not
gone in for some stronger criticism.
The fact is that most of these are due
to what are called ‘last minute ad-
justments’. Once the appropriation
accounts are closed, debits and credits
are being raised from this or that
department. I would request the
Members to look into the notes a little
more carefully and in detail. It is not
a question of trying to find the cause
of this or that; that is not the stage
now. It is all a question of account-
ing. Supposing the House has said
that a particular department may con-
struct a small house at a cost of Ha.
10,000, if the department constructs a
bigger house, on a much bigger floor
area and costing much more than the
amount sanctioned, then the House is
perfectly entitled to refuse to wvote
that excess. That is the kind of thing
which we should emphasise and look
into when we are considering these
Excess Grants. That is one of my
humble suggestions to my colleagues
here, that whenever these Xxcess
Grants come they should scrutinise
the notes and other things from this
point and see whether the wishes of
the House in that particular case have
been flouted or whether it iz only &
question of book adjustments, Iate
accounting and all these things.

Coming to the guestion of lste se-
counting, I must be permitted to ex-



AGT Demandz for

press my strong disapproval of the
delays in offices and the manner in
whish very important questions are
handled in the administrative offices.
Here, I wish the House had given a
little more attention to the Fourth Re-
port of the Public Accounts Commit-
tee—1957-58 on Railways. In the very
miimdnugory paragraph, paragraph 7,
it is :

“It' is regretied that in the re-
ports of the committee submitted
in the past two years repeated
reference had to be made to the
long delays in the submission of
notes, memoranda by the Minis-
try on points arising from the ex-
amination of the accounts. The
experience of this Committee in
the course of the preparation of
this Report has been no better.
Such delays result not only in dis-
locating the programme of busi-
ness of the Committee, but due to
lapse of time the criticisms and
suggestions in respect of some of
the vitally important procedural
and financial issues lose much of
their force.”

Now, I would like the full support
of this House in enforcing quick re-
plies and quick response to queries
made by the Public Accounts Com-
mittee. It is only through that we
can get this support. If that process
is set in motion, 1 think some of the
delays that occur in adjustments will
also gradually disappear. So, what is
very impaortant is, if there are certain
things which are primarily your
directive or the directive of one of
your Committees, they should be
attended to promptly and replied to
promptly. That Is very necessary.
After all, what is this excess grant, it
it also the directive of Parliament that
they should spend so much on such
and such an account. Now, if proper
emphasis were given that Parliament's
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Now, 1 think both the administra-
tion and others will be doing great
service to our system of financial con-
trol and accounting T greater em-
phagie is laid on expeditious disposal
of all outstanding accounts of a year.
That is a very great problem with
which the Public Accounts Committee
has been faced in dealing with finance.
I am not disclosing anything except
whatever has been told by the Public
Accounts Committee from time to time
and again and again that there are
queries made by either our Committee
or the Estimates Committee which re-
main in the office for two, three, four
or even six months. The House is
pleased to give one year's life to
each of these Committees. The Com-
mittee must finish its work within that
year. That Committee is appointed
sometime in the budget session. It
starts getting into its stride in one or
two months afterwards. Actually,
nine to ten months is the time that the
financial committees get. If six months
are taken for reply to queries, how ia
it possible for these committees to
work within that time and produce
reports for the consideration of this
august body. So, I would urge on
the Government and the hon. Minister,
particularly the Railway Minister who
is here at present to listen to this de-
bate, that great emphasis should be
laid on the need for speedy disposal
of any queries, points, etc., raised by
this House or its Committees. That is
very important. If once thot proccss is
set in motion, I am sure there will be
improvement in the financial control
and administration also.

There is another aspect to which I
would like this House to apply its
mind. There is this question of often
recwrring excess grants and also large
savings. Large savings is a thing which
again Is not very desirable. Adfter all,
the House by giving  certain
sums  expects the administra-
tion to spend all that and
bring in results. If there is large
saving, that should not be encouraged.
So, both the Estimates Committee and
the Public Accounts Committee have
been very much exercised on ths
question of proper financial control.
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Exchequer contrel, financial control
and all that should be improved upon
very much.

As early as the year 1951, the Public
Accounts Committee brought out a re-
port on exchequer control T am sorry
1t has not attracted that much notice
and attention which 1t should have
Probably 1t is too prosaic; maybe 1t
15 dull reading, but all the same, it is
very important All matters of figures
are very dull At times they are
very, very annoying; so annoying to
Jlook into Yet, the House which is
the sole custodian of the nation’s fin-
ances has to devote itself to this ques-
tion It cannot divest itself of this
great responsibility, and therefore, I
would in all humility, urge on this
House that dull though these matters
may be—of finance and accounting,
especially accounting——they deserve
very great consideration at its nands,
because, without proper accounting
and proper flnancial and exchequer
control it is neither possible to meet
the obligations in various cases nor is
it feagible for the administration to
run efficiently It is only through
financial control, by being what is call-
ed money-minded, that the admunistra-
tion can be efficiently run I am all
for giving all responsibility in financial
matters—expenditure, financiai con-
irol, etc.—even to the administrative
ministry concerned, provided it shows
a real sense of responsibility. It is said
that unless one is given the responsi-
bility, one will not feel the responsi-
bility. So, I am prepared personally
16 make that experiment, but, if the
administration takes upon itself the
responsibility of keeping its own aec-
counts, having its own financial advise,
ete, the House will rightly expect that
they will be vigilant watchdogs of the
expenditure; that they will be watch-
ing the progress of expenditure from
day to day, from hour to hour, so that
if a thing has been planned to cost
Ra. 10, it will cost ultimately Rs. 8 or
Rs. 9 only. That would be efficient ad-
ministration.

Anyone can be efficient by spending
crores of rupees, but the rcal efliciency
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lies in enforcing efficiency and getting
results, with the spending of Ras. 10
where it was planned to spend Ras. I2.
That 1s efficiency. 1 would very
strongly urge that We must develop
this mentality. This Bouse should in-
sist, the Ministry should insist, and the
administration should insist that this
aspect should be borne in mind. Then
only results will be achieved. Then
only our five year plans will succeed
one after the other

1 do not say anything about the de-
failed items In the grants. I would
only urge on the House to leave all
those details and bear the other as-
pects which I referred to. I can
assure the House, and probably many
are not aware how strong views are
expressed and held in the Public Ac-
counts Committee, and how on many
occasions the Committee has taken
responsible officers to task. It has not
hesitated to censure or criticise anyone
howsoever big he may be. Therefore,
I would like this House to discuss the
excess grants in the perspective which
I have explained and not as if it were
a mere supplementary grant or a gene-
ral debate on the budget. That is the
line which I would emphasise,

Shri Dasaratha Deb (Tripura): Mr,
Chairman, I have a very little point
to make here on this matter, but still,
I consider 1t to be a very serious and
vilal point. It has been our experi-
ence that though there are some agree-
ments between the Governments of
Pakistan and India regarding trade,
the Pakistan Government has been
deliberately violating the agreements
and creating a very difficult position
In Tripura very often. Regarding
transport, as the House is aware, Tri-
pura has got no railway link directly
with the rest of India. Now, very
recently, as the Government of Pakis-
tan has declared a sealing of the
border, 1t has created a very difficult
transport situation in our State and
created a serious position of the wcono-
mic Life of Tripura. Thereby, all the
essential goods have been stacksd wp
and the prices of goods are DOW
beyond the reach of the peaple. Thas
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the urgency of having railway lines
is being felt by us at every moment.
So, I request the Railway Minister at
least to take a very serious note of
this matter.

This is important not only from the
point of view of transport but for our
defence purpose also. I request the
Government at least to take up this
case very seriously. Previously we
have been told that some arrangement
or some agreement has been made
between the Government of India and
the Government of Pakistan to con-
struct some railway line beiween
Pakistan and Tripura, ie. Railway
sidings. But the situation is such that
1 do not find any possibility that that
sort of arrangement would be feasible
to make al this stage. So, I request
the Railway Ministry to construct at
least a line from Kalkalighat situated
in Assam to Panisagar within Dhar-
managar sub-division in Tripura State
The distance may be only 20 or 25
miles and it does not involve too much
cost, because in between there is no
big hill or mountain; it is plain land.
If that is not done, the difficulties of
the Tripura people would net be
removed and our economy will gradu-
ally break down. Since 1952 we have
been pleading our cause with the
Government of India to construct that
line, but we are sorry that the Govern-
ment still, for what consideration I
do not know, have nof taken any
action in the matter.

It this situation is allowed to con-
tinue then the misery and sufferings
of our people will be aggravated more
and more. So, I lastly appeal to the
hen. Railway Minister that they should
not wait for this for the working
period of the Third Five Year Plan,
but within the working period of the
Second Five Yeur Plan the task of
constructing this raillway line should
be -taken.

Shri Jagjivan Bam: One point that
bas been made is that there have been
abnormal delays in presenting the
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through before we present the
demands to the House. The Chair-
man of the Public Accounts Com-
mittee has briefly dealt with the
matter. I would like to give some
details to show why 1t takes so long
a time before we can approach the
House with these demands

In terms of rule 308(4) of the Rules
of Procedure and Conduct of Business
in the Lok Sabha, the excesses of the
amount granted by the House shall be
examined by the P.A.C. before the
excess demands in respect thereof are
presented to the Parhament. So,
before we present the demands to the
Lok Sabha, the P.A.C has to certify
and before the P.A.C. certifies, certain
procedures have to be gone through.
Accordingly, the excess demands can-
not be presented to Parliament till a
recommendation is made by the
P.A.C. in this respect. The Appro-
priation Accounts (Railways) for 1954-
55 were finalised by the Railway
Ministry 1n consultation with the
Comptroller and Auditor General on
31st August, 1856. I do not think there
was any unreasonable delay in that.
Those accounts were, however, signed
by the Comptroller and Auditor
General on the 15th December, 1856
and presented to Parliament on 22nd
December, 1856. Immediately after
the presentation of the Appropriation
Accounts (Railways), 1854-55 to the
Parliament, explanatory notes regard-
ing the excesses on the voted grants
that had occurred during the year
1954-55 were prepared and sent to the
P.A.C. on 20th March, 1857. The P.A.C.
were, however, not satisfled with the
explanations submitted to them and
desired that more elaborate explana-
tions should be given. Accordingly,
the explanatory notes in respect of
the excesses were revised and were
sent to the P.A.C. on 24th June, 1957.
The P.A.C. examined the Appropria-
tion Accounts (Railways), 1954-55 in
their sittings in August, 1857 and they
were expected to submit their report
in the same vear. On this assump-
tion, the Department of Parliamentary
Affairs were requested by the Rall-
way Ministry to arrange for the
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presentation of the demands for the
excess grants for 1954-56 in the winter
session of Parlhament in November-
December, 1857. However, as the
recommendations of the P.A.C. on the
excesses on the voted grants were not
received even towards the close of the
winter session of Parliament, this
could not be presented in that session.

In February, 1958, again a date for
the presentation of these demands
was fixed, but the recommendations
of the P.A.C were not received by that
dat¢ and the presentation had again
to be postponed The recommenda-
tions of the PAC for regularisation
of these excesses were made in para 5
of theiwr fourth report on the Appro-
priation Accounts (Railways), 1054-55,
which was presented to Parliament on
28th April, 1958. Accordingly the
Department of Parliamentary Affairs
were requested on 28th April—I
request hon Members to note these
important dates—to fix a date for the
presentation of the excess demands
and the excess demands were actually
presented to the Parliament on the
2nd May, 1958

It will be noticed from the above
that there was no delay on the part
of Government m presenting the
demands for cxcess grants. If the
recommendations of the PAC. on
these excesses had been received
earlier, the demands could have been
presented to the Parliament at an
earller date.

Shri D. C. Sharma (Gurdaspur): Is
it necessary for the Ministry to wait
for the P.AC. report to present these
demands?

8hri Jagjivan Ram: Yes, this ques-
tion was raised not with regard to
Railways, but other Ministries on
Previous occasions also. 1 would like
to remind hon. Members that during
the autumn session of 1956 also, a
serious view was taken by Parliament
of the long interval between the
incurrence of expenditure in excess of
the grants and the presentation of the
demands for the regularisation of the
excess expenditure 1n regard to the
Civil Ministries. Extracts from
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Parliamentary debates are given
below. 1 guote them with your per-
mission:

“Mr. Speaker: So far as ordi-
nary expenditure is concerned, we
do not always vote to the last ple,
We just vote on the approximate
estimates placed before the House.
But there also, if the amount is
exceeded, we criticise. In the
circumstances, I would think of an
alternative procedure. It will be
this way. Instead of waiting for
an wndefinite number of years, as
soon as the Finance Ministry finds
that an excess payment has been
made, within 2 or 3 days, I will
ask the P.A.C. to look into the
matter and send us an interim
report Why should we wait for
the general comprehensive report
of the P.AC.? We shall ask the
P.A.C. to make an interim report
on the particular items. Let them
go into them: We shall be bene-
fited by their advice. My whole
object 15 not to wait till the
erftire  process is flnalised. At
the same time, my object is to
see to it that the P.A.C. goes into
these matters and also the Auditor
General looks into these matters
as early as possible.

There should not be hiatus
between one and the other.

Mr. M. C. Shah: We will pre-
pare a note in consultation with
the Comptroller and Auditor.
General. If there is any difficulty,
we will bring that difficulty to
your notice.”

The Ministry of Finance, after com-
sidering this question of regularisation
of excess without much delay, in oen-
sultation with the Comptroller and
Auditor-General, muade certain pre-
posals to the Secretary of the Lak
Sabha for consideration of the Speaker,
and the Public Accounts Committee
made certain suggestions in regard to
the mnﬂarhn’ tioh of the excesses In
para @ of the 21st Report, which reads
as follows:
“The Committee that
Ministries of the Gmtm t
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their part should furnish to the
Lok Sabha Becretariat, after a
scrutiny by Audit” (it bas to be
noted that it is after scruti by
Audit) “in the shortest time pos-

g

under each grant or appropriation
for being placed before the Com-
mittee.”

The procedure laid down in the report
of the Public Accounts Committee is
invariably followed by this Ministry,
the Railway Ministry, and it will be
appreciated that the delay in the pre-
sentation of the excess demand under
consideration was due to the circum-
stances beyond the control of the
Railway Ministry.

Mr. Chairman: Will the hon. Minis-
ter explain the reason for the delay
between December and May for pre-
senting the excess demands to the
Public Accounts Committee?

Shri Jagjivap Eam: Madam, you
will appreciate that we have to pre-
pare exhaustive notes. So, some time
is necessary, and the time taken here
was short. In December it was fina-

mittee. The Public Accounts Com-
mittee wanted further explanation and
elaboration on that. It did not take

not been much delay. But the pro-
cedure is such that the account has to
by the Auditor-General
There also it takee some time.

Shri T. N. Simgh: May I point out
to the hon. Minister that I am not
referring only to this particular
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sent a note soon, but generally we
have recorded it in our report on the
Rallways itself and {t is before the
House—it has taken months and
menths for the railways to reply to
our queries. We must remember that
it is not only in this particular case
we had to regularise excess expendi-
ture.

Mr. Chairman: The hon. Minister
says that the note wms submitted to
the Public Accounts Committee in
March, Then further information was
required by the Public Accounts Com-
mittee from the Ministry and they
submitted it within one month. There-
fore, in this particular case, there does
not seem to be any delay on their
part.

Shri T. N. Singh: Whatever it is, it
was submitted in May. This is
August. It was at the end of the
budget session that the whole thing
wus presented.

An Hon. Member: Of last year?

Shri T. N. Siangh: This year.

Shri Jagjivan Ram: No, last year,
1957.

Shri T. N. Singh: They sent a reply
in regard to the query about excess
grant alone. But it may be related to
various other points for which queries
have been sent. As a matter of fact,
this was to be taken as a whole along
with other points which were under
examination by the Public Accounts
Committee. Now, the grievance of the
Public Accounts Committee is this. In
this particular case the reply may have
been sent within four weeks. But in
regard to other queries replies are not
sent in time and without = proper
consideration of that it is not possible
for the Public Accounts Committee to
make recommendations about excess
grants, because we have to go into the
question whether proper administra-
tive control was exercised at every
stage or not. It is only when the
Public Accounts Committee is satis-
fied in that respect that it makes w
It is not an easy
thing which can be done all of a
sudden, because we are considering
the question of the money spent in
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excess of the amount voted by the
House. We are not concerned only
with that particular query. I can
quote hundreds of cases, if I am given
the time. If the House 1s so pleased,
temorrow 1 can present a number of
cases where much more than four
weaks have been taken What is four
weeks after all? In cases generally
it takes 2-3 months before replies are
received from the Railway Ministry.
There are thousands of queries which
have been put to them and they are
taking more time to reply to them.

Shri Jagjivan Bam: I am not here
to answer to the Chairman of the
Public Accounts Committee. Hs
learned exposition of the functions
and duties of the Public Accounts
Committee have been heard by the
House. 1 cannot improve upon that
Whenever queries are put by the
Public Accounts Committee, we
always try to meet them. Our
officers tremble while appearing before
the Public Accounts Committee

Shri T. N. Singh: Why so0?

Mr. Chairman: Out of deference to
the House.

Shri Jagjivan Ram: 1 will only say
that they also deserve some courtesy
and consideration

Shri Ranga (Tenali)* Who. Sir?

Shri Jagjivan Ram: Officers.

Shri Ranga: What about Parlia-
ment?

Mr. Chairman: The Chairman of
the Public Accounts Committee has
not shown any discoui‘~sy. He has
only raised the point for considera-
tion of the House, because Public
Accounts Committee is 8 Committee of
the House. As such, if there is any
discourtesy, that matter can certainly
be raised; but not in regard to this
matter,

Bhri Jaglivan Ram: I am sorry, I
have created that impression. I never
megnt there was apything dis-
courteous.
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Shri T. N. Bingh: Public Accounts
Committee is a Committes of Parlia-
ment and you have appointed me as
the Chairman of that Committee. If,
under my guidance, we have been dis-
courteous, if that is the charge, 1
strongly repudiate that I want to
repudiate it here and now, After all,
I am there as Chairman and the whole
members of this House are responsible
persons. They will not show any dis-
courtesy on any occasion.

Mr. Chatrman: I think 1 have made
1t clear that no discourtesy was meant
It 1s an important Commitize of this
House and it has been stated that no
discourtesy has been shown by it to
the officers I do not think the Minis-
ter meant any discourtesy.

Shri Jagjivan Ram: I did not mean
any such thing. 1 said that generally.
Not only in the Railway Ministry but
in all the Ministries, the officers are
very apprehensive They are afraid
of the Public Accounts Committee.

Mr. Chairman: That 1s another
matler

Shri Jagjivan Bam: I am stating a
fact. Officers of not only the Railway
Ministry but all the other Ministries

also are wvery much afraid of the
Public Accounts Commuittee
Shri Narayanankutty Menoa

{Mukandapuram): Why should it be
507

Mr. Chairman: Because they are the
watchdogs of the public exchequer
and everybody should be afraid of
them

Shri Narayanankntty Menon: Not
unless there is something wrong.

Shri Jagjivan Ram: 1 was going to
say that we are trying our best to
supply the information, I always Im-
press upon my officers that whenever
any queries are received from the
Public Accounts Committee, we should
try to give full details, much more
than what the Public Accounts Com-
mittee will require, so that there
should not be any occasion to feel
that something is being kept away
from them.
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In regard to this particular demand,
it might have been that when they
were considering the accounts of the
whole year and when they were ask-
ing for certain information, certain
information was not readily available
in, the Railway Board. We had to
collect this information from the rail-
way administrations and they, in their
turn, had to collect it from the district
or divisional officers. So, it takes
some time. I cannot say that on no
occasion will there be delay on our
part. When information has to be
collected from districts or divisions it
will take some time. But our effort
is always to furnish as much infor-
mation as possible to the Public
Accounts Committee. In this case I
have explained why there has been
some delay. As a maiter of fact, when
this case came to me, | myself put the
question why the excess demands of
1954-55 arc¢ to be presented this year.
Then I was given these explanations
which I have placed before the House,

INow, what 15 the magnitude of the
excess? It 1s nearly Rs. 9 crores,
which 1s less than 4 per cent. A varia-
tion up to 5 per cent. is regarded as
a very reasonable variation. In all
matters of public finance a variation
up to 5§ per cent. is regarded as a
reasonable variation. Here, the varia-
tion is less than 4 per cent Though
the amount may appear to be Rs. 9§
crores but if we compare it with the
fota]l budget of the Railway Ministry
the variation is less than 4 per cent.

Shri Naushir Bharucha: Come with
Ereater variation next time. Make it
§ per cent.

Shri Jagjivan Ram: Well, our effort
will be to keep it as low as possible
but there are circumstances

Shri D. C. Sharma: Shri Bharucha
does not want that.

Shri Jagjivan Ram: There are
circumstances which have been ex-
Plained by the Chairman of the Public
Accounts Committee himself where in
spite of our best efforts there will be
excesses and I cannot give any assur-
ance to the House that in years to
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come there will be no excess demands
for the Railways. If our system of
accounting can be rationalised and any
method or any system can be evolved
by the Public Accounts Committee or
other authorities who are experts in
that matter, of course we will wel-
come that, but the method of account-
ing as it stands today is such that
there are cases beyond our control
which will lead us to the House asking
for excess grants. On the Railways
there are greater chances than in other
Ministries and the Chairman of the
Public Accounts Coemmittee is aware
of that. He has mentioned that. In
other Ministries they close their
accounts finally on the 31st March,
We carry 1t forward and include it in
that. So, there 15 a greater chance of
excess demands in the Railways than
in other Ministries. Comparisons are
invidious and I do not want to com-
pare with other Ministries. The Chalr-
man of the Public Accounts Committee
can speak on that matter with greater
authority than I can. We have been
trying our best so far as it lies within
our control to see that there is no
occasion for such excess demands
coming to the House.

Then 1t has also been smid that we
have not given fuller explanations. I
agree tha! we could have given greater
details but the reason for not doing
so is that a Committee of the House
on which all the parties of the House
are represented has thoroughly gone
through this.

1643 hrs,

[MRr. SPEAKER in the Chair]

They have examined 1t not on papers
and memoranda and comments sub-
mitted by the Railway Ministry, but
they have examined, where necessary,
the officers of the Ministry also. After
they have fully satisfied themselves
they have recommended that these
excess demands may be granted. That
was one reason why we thought of
not giving greater details to the hon.
Members of this House,

As a matter of fact, Sir, I was feel-
ing that this will be a very simpie
formal affair in the House. That was
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my feeling. It has been remarked by
some hon. Members that with the
rmjority of the Government we will
get this Demand passed. Well, that
remark again was made because they
were not aware of the procedure. The
procedure is that all these demands
have been- scrutinised and examined
in great detail by the Public Accounts
Committee which is not a Committee
on which only the Congress Party is
represented, but which is a Com-
mittee of the whole House. After they
have recommended then we have
come to the House for the grant of
these excess demands.

The debate has taken a turn as if
we were discussing the General
Budget of the Railways and wvarious
points have been raised.. .

Shri D. C. Sharma: .... .including
lines in our own constituenecies.

Shri Jagjivan Ram: .. .. .. points like
the welfare of labour and various
other matters. We have been trying
in our own modest way to do some
welfare work among railway em-
ployees. I can say that we have done
something for which the Railways
deserve  some appreciation. The
incidence of T.B 15 there among rail-
way employees. That is a general
question of the whole country, but if
the hon. Member who has raised this
question will go through the report
that the Railway presented to the
House he will find that every year we
are increasing the number of beds for
T.B. patients in sunatoria. Now, in the

face of that to say that nothing is
being done. ... .

Shri S. M. Banerjee: [ said about
leave. I never said about beds.

Bhri Jagjivan Ram: Now, this ques-
tion is a general question for the whale
country and we on the Railways are
trying not only by reserving beds in
T.B. sanatoria but also by opening
chest clinics in larger numbers so that
we cikn take possible preventive
measured also,

Lady doctors are necessary in our
hospitals and during the course of the
lad two yemrs the number of lady
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doctors in our hospitals has increased
to 85. There is some difficulty in get-
ting doctors and I have authorised the
General Managers of the various Rail-
way Administrations to make direct
recruitment of doctors if there is any
dificulty and delay in getting the
recruitment done through the Ruilway
Services Commissions. That is only
with a view to avoid delay and also
to recruit the requisite number of
doctors both male and female,

Shri Bharucha has raised the ques-
tion about contributions to the two
funds. I will briefly say and perhaps
he is aware that the contribution to
the Depreciation Fund is a fixed amount
laid down by the Convention Com-
mittee The amount to be credited to
the Development Fund is wvariable
depending upon the actual amount of
the surplus as realised. The principles
of allocation of expenditure charged
to this Development Fund are as
decided by the Convention Committee
and the principles laid down by the
last Committee in 1954 are already
known to the hon. Member. I need
not elucidate them. He can find it in
the library of the House also. There
we have these principles and we are
proceeding according to that.

About coal, the hon. Member is
aware that a committee has been set
up. The committee has gone into
great detail. We are expecting to
receive their report during the course
of this month.

Shri D. C. Sharma: Who are the
members of that committee?

.

Shri Jagjivan RBam: As soon as the
report of that committee is received,
we will examine that and take proper
action on the recommendations of the
committee. I am myself anxious that
something concrete should be done so

far as the consumption of coal ix con-
cerned.

Shri D. C. Sharmm: Msy I know

who are the members of that. ochm-
mittes?
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Shri Jagjtvamn Ram: I the hon.
Member will refer to the proceedings
of the House, he will And that their
nmmes have been given therein.

Then about track renewal and the
condition of the rolling stock. There
is no doubt that we are in arrears
so far as the question of track re-
newal is concerned, but 1 may assure
the House that the condition of the
tracks in the various sections is fairly
good. Though there have been cases
of derailment, we have been scrutinis-
ing the causes and I may say——it was
only last evening that I was discus-
sing this with the members of the
Board—that derailments due to any
defect in the track have shown some
decrease and there has been no
increasc of that. I do not propose to
deal with that subject in great detail,
because I am thinking of presenting
a review of the accidents on the Rail-
ways for the last 10-12 years to the
hon. Members of the House during the
course of this month. So 1t will give
information to hon. Members as
regards the number of accidents,
major or minor, and the causes thereof,
and what is the trend of these acci-
dents during all these 10-12 years
From that hon. Members will perhaps
be in a better position to judge what
is the efficiency or otherwise of the
Railways.

Shri Tangamani: Some safety orga-
nisations have been set up. Will they
also be consulted in this connection?

Shri Jagjivan Ram: This is a factual
presentation. What I am proposing
will be just giving the facts in the
last 10-12 years. So far as the safety
organisations are concerned, they have
just been organised on all the Rail-
ways. They are in addition to the
normal supervising authority that we
have on the Rillways. But I may
tell the House that the efforts of
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if hon. Members discuss that on any
occasion after they have read the
review that I propose to circulate to
them.

One hon. Member remarked that
we were giving greater attention to-
the decoration of stations and thingsz
like that. Perhaps he is not aware
that it was at the Budget Session of
last year that I said that 1 have
stepped the construction of all prestige
buildings, and since then no coastruc-
tion of stations on any big somle has
been undertaken, Of course we will
have to complete the construction of
the stations which has been under-
taken previously. So 1t will be wrong
to say that we are spending more
money on decoration of stations or
on construction of prestige buildings.

Of course, minimum facilities will
have to be provided, and I will not
claim that the Railways have com-
pleted their programme of providing
minimum amenities at all the seven
or eight thousand stations in the coun-
try. There are many stations, even at
present, where even the basic ameni-
ties are lacking. And it is our effort,
by a phased programme, to provide

the minimum amenities at all stations.

There is much to be desired on the
Railways: there is overcrowding, at
many places many facilities are lack-
ing. The question of law and order
is causing some anxiety. There have:
been instances where there have been
some fatal cases in the railway com-
partments. One hon. Member quoted-
an incident which occurred near
Tundla where some R. M. S. emplo-
yees were murdered. (Shri 8. M.
Banerjee: And at Muttra). Well, in
the first instance, howsoever much
precaution the Railways may take, it
will not be possible to gaurd every
compartment and every passenger.
But here in this case some interest-
ing developments are likely to come
out, because the police have arrested
some people and the prosecution has
started. Perhaps it will be befler to
wait and see what the outcome of
that case is and who was responsible -
for that murder,
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But, as I said, there have been somu
thefts and looting in the quarters of
raillway employees at some wayside
stations At four or flve stations bet-
ween Delhi and Muttra itself a few
Instances have occurred. It is prima
rily a question of law and order, and
no State Government will ever like
the Central Government appropriating
to itself the legitimate duties and
functions of the State Governments.
‘Law and order and providing protec-
tion to the citizens is the responsi-
bility of the State Governments.
There have been some instances; my
officers have taken up that question
with the State police concerned in
those localities. I can only give this
much of assurance to the employees
concerned that the matter has been
taken up 'vith the State police and
we may expect that the State police
will take what steps are required in
those matters

Shri 8. M. Banerjee: Thank you
Sir, may 1 just ask for one assurance
from the hon Minister? This station-
master who 1s on hunger strike, I can
Hssure you, 1s going to give up his
fast. But may I have one assurance,
that he will not be wictimised—only
this much assurance that he will not
be victimised because he has gone on
fast? I am ready to send him a
telegram here and now.

Shri Jagjivan Ram: Perhaps some
friends are obsessed with thus word
‘Victimisation’. So far as my informa-
tion goes, this station-master or assist-
ant station-master who is on fast is
attending to his duties, he has not
absented himself Therefore .

Mr. Speaker: If he fasts at home
and does his legitimate work. ...

Shri Jagjivan Ram: My information
Is that this gentleman who is on fast
fs attending to his normal duties.
Therefore, the question of any action
against him does not arise at all.

Mr. Speaker: I hope all others also
will copy the same good example
without causing inconvenience to the
work!
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Shri Jagjivan Ram: As I smaid, this
1s primarily a responsibility of the
States, not of the Raillways. We have
more than a million employees scat-
tered all over the country and serving
the people even in the remotest
corners, at times at places where
normal amenities are not available,
The staff of the Railways deserve the
sympathy of all the people, and it is
hoped that when they are engaged In
essential services for the country even
the unsocial elements will have consi-
deration not to harm them. But, as
1 have said, the matter has been taken
up with the State police and, if neces-
sary, I will take 1t up with the State
Governments concerned. More than
that 1 cannot say at this stage.

1 feel that 1 have brrefly covered
all the points that have been raised.
1 will assure the House that there
was no intention on the part of the
Railways to delay the presentation of
these Demands to the House. As 1
have explained, the delay occurred
duc to causes beyond our control.
Therefore, to impute anything that
the Rarlway  Mimistry  thought of
showing scant courtesy or discourtesy
to the House 1s far from the truth.
I suggest that the Demands may be
passed

Shri Achar (Mangalore); May I
just ask one question? If 1 have
understood the Railway Minister
correctly, he too is feeling unhappy
about this delay. This delay of three
years is due to the present procedure
which is in vogue now. My question
15 whether the Railway Minister and
the Government are satisfied with this
procedure or should something be
done to improve that procedure? The
Demands of the year 19854-55 relating
lo the previous Housa to come up be-
fore this House in 1958 does look not
very happy. If the procedure is not
proper, should not something be done
to correct it ang rectify it?

Shri Jagjivan Ram: I am afraid the
hon. Member did not follow me, I
have extensively gquoted what you
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Sir, remarked on some occasion in 1956
regarding the delay in presenting these
Excess Demands, and there you had
suggested something. It will be for the
Public Accounts Committee and the
Comptroller and Auditor-General and
the Lok Sabha to devise some method
by which the delay can be obviated.
We will simply welcome that.

17 hrs,

Shri Achar: I want something to be
done in that direction.

Mr. Speaker: He has said that the
Public Accounts Committee, the
Auditor General and otherg will sit
together and evolve some method.
Year before last I remarked that this
delay ought to be avoided. T suggest-
ed & remedy That is being followed.
We have come up to the year 1954-55.
There are two or three years more and
they will be covered as quickly as
pbesible.

Which of the cut motions need I put
‘0 the House separately”

Some Hon. Members: None

Mr. Speaker: None. All the cut
motions, I take it, are withdrawn.

motions werc, by leave,

withdrawn,

The cut

Mr. Speaker: The question is:

“That the respective excesg sums
not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
to make good the amounts spent
during the year ended the 3lst
day of March, 1955, in respect of
the following demands entered in
the second column thereof.

Demands Nos. 4, 5, 6, 7, 9A, 13, 17
and 18" .

The motion was adopted.

(The motions for Demands for Excess
Grants (Roilways) which were
edopted by the Lok Sabha are re-
produced below—Ed.]
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Demanp No. 4—RevEnve WoRkING

EXPENSES—ADMINISTRATION

“That a sum of Rs. 9,79,263
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Administration' for the
year ended the 31st day of
March, 1955".

Demanpo No. 5—Rrvewue WoRKING
Exprnses—RepaRSs AND MAINTENANCE

“That a sum of Rs. 1,67,381M
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Repairs and Mainten.
ance’ for the year ended the
31st day of March, 1955"

Demann  No. 6-—Revenve WorkiNg
EXPENSES—OPERATING STAFF

“That a sum of Rs. 53,01,078
be granted to the Presdent to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Operating Stafl’ for the
yvear ended the 81st day of March,
1955".

Demane No 7—REVENUE WORKING
ExpENSES—OPERATION (FUEL)

“That a sum of Rs. 71,73,430
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working

Expenses—Operation (Fuel)’ for
the year ended the 38lst day of
March, 1855".

Demanp No. 9A—Revewue Workng
ExPENSES—LABOUR WELFARE

“That a sum of Rs. 211315
be granted to the President to
make good an excess of the grant
in respect of ‘Revenue Working
Expenses—Labour Weifare’ for
the year ended the 3ist day of
March, 1955".
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Replacementa’ for the year ended
the 81st day of March, 1958".

Demanp No. 18—Oren Laink Woaxs—

#8g9 Demands for

Dxsmanp No. 13—APPROPRIATION TO
DrvzrorMenT FUND

“That & sum of Rs. 253,03,759
be granted to the President to
make good an excess of the grant
in respect of ‘Appropruation to
Development Fund' for the year
ended the 31st day of March,
1065"

DrveLorment FUND

“That a sum of Rs  63,20,007
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Worky—
Development Fund' for the year

ended the 31st day of March,
Demanpo No 17—OrzN Line Works— 155"
RerracEMENTS
17.02 hrs.

“That a sum of Rs. 2,71,02,4186
be granted to the President to
make good an excess of the grant
in respect of ‘Open Line Works—

The Lok Sabha then adjourned tll
Eleven of the Clock on Wednes-
day, the 18th August, 1088,
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112 India-U.S.A. Carso 4 tcl;:'rc up
Service 309 142 Non-plymenl of suglr-
113 Te mfruph I.nquury Corn- . cane prices, R .
ttee . . 308 143 Okhla Sewage Treatment
114 Railway Officils’ Dclr- Plant : . .
gation to Jepan o 144 Family Planning .
115 Air accidents. jio-11 146 U.S. Technical Assistance
116 Malaria Eradication I‘m Scheme
gramme . an—i4 147 Fruit prcservnt:nn umil
117 Delhi Ring Road . 314 14% Construction of Rail-
T way siding .
11R Over-crowding in trains
on Western Railway . 314 149 w'f:‘ supply in T'hk
ng T. 'l’nd‘?ong “’“Id““ n 150 Doubling of Rnlway lme
. . 314-15 between Ratlam and
120 Sugar . : 315 Godhra
121 Agricultutal  Ministers’ 151 Construction of ahridse
Conference . 315-16 wovﬂ Rn.n::.l Narbaﬁd:i X
122 Central Council of L ocai 152 Water troughs on Rail-
Government 316-17 wey ‘l"m'“_" : *
123 Family Planning - . 317 13 Cl“foyi:; Ry o
124 Regional Fruit Research (?_bminec P )
Histion; s Hatioben A7-18 Tsq Export of wild life .
125 Delay in  dehivery of .
moncy orders . 318-19 155 Hc:;um:;vc in the
126 Food Poisoni K ' ’ .
0d Fotowes in Lerals 57 156 Cashew cultivation :
127 Draft  Model Act for 157 Img:vemcm of Cuttack
Local Bodies . . 19 way Station .
128 Scarcity of water in 158 Filaria . <
Himachal Pradesh . 319-20 159 Railway line tw Tri-
129 Pood pouonin.g in pura ' ’
320-21 160 Efficicncy shnelds in
130 Model Auu:ullurd o:- Railways .
moa Expert 161 Bad Climate allowlnce
ttee . . 121 1o Railway Employest
131 Supplyjof atra in Tripura 32122 162 Slum clearance in Delhi |
132 Procurement of rice and 163 Postmaster, Dk
paddy in Tripura . 322 164 Tube-wells
133 Tube-wells . . . 322 165 Bhatinda-Fazilka ne
134 Survey of Leprosyin 166 Bri ver i ;
Srates ) ) ' o dsa_.bu er‘ rlvt'rl u':
135 National Filaria and 167 Dum Dum Airport
iopal Malaria Con- o,
trol Programmes  in 168 Distribution of foodgrains
; Punieb ... 33 169 Tubeowells . . .
36 Soil conservation in 170 Report on slum clear-
Punjsb . ) . 324-25 ance in Delhi . :
137 Acrodrome pear Maintal 326 171 Caterers . . ,

347-4%



495
WRITTEN ANSWERS TO
QUESTIONS —coned.
Subject
U.5.Q.
No.
172 Trains with Wipers
173 Engs lawyers  for
gy s
174 Hawkers and beggars on
Central Railways
175 Late nmn,in% of trains
between altair and
Kharagpur

176 Indian forests
177 Air Trensport Counctl

178 Alarm chains pulhﬂgr ns-
wnces

179 Beating of rllhuy uﬁl-
clals

180 kExtension of the Bnkancr

Railway Station .
181 Suratgarh M:chnnmd
Farm
182 Bikaner Rnllua) \'A‘rork—
shop

MOTIONLP) FOR ADJOURN-

The Speaker withheld his con-
sent to the moving of two
adjournment motons—one
mn notice of by Shrimati

u Chakravartty and others
and the other by Shri S.M.
Banerjce  regarding  the
clling of troops on the 19th
May, 1953 in Jamshedpur

d\lrlnf the strike in the
T ron and Steel Company.
OBITUARY REFERENCE

The Speaker made a refercnce 1o
the passing away of Shrimati
Anesuyubai Wit a
sitting member of Lok Sabha.
: er  Members stood
in silence for a minute ss a
mark of respect. - .

[DanLy Drcesr]

CoLumMNs

348-49
349
149=50
15051
351-52
182-53
153-54
354
184-5%
35S

155-<6

356—62

161

PAPBRS LAID ON THE TABLE 3636y

Thim papers were laid on

Subject

Sub-section (1) of Section 63y
of the Companies Act, 1956

(2) Am‘gy of Notification No.
216, dated the sth

April, 1958, under Sub-
section (3) of section 28 of the
All India Institute of Medi-
cal Sciences Act, 1956. .

3) A copy of the Trpura Pre-
vention of Food Adulteration
Rules, 195%, publish *d in the
I"npun Gazette Notification
No. F. 5(3)-MPH/ss, dated
the and June 1958 under Sub-
section 1 of Section 24 of the
Prevention of Food Adultera-
tion Act, 1954.

(4) A copyof the Notification No.
G.S.R. 514, Pdated the 28th
June, :953, under sub-section
2 of Section 23 of the Preven-
tionof Food Adult ration Act,
1954, making certain further
amendm .nts to the Prevention
of Food Adulteration Rules,

1955.

A copy of the Report of the

© ndla:yDelcnuonpl‘; the Ble-
venth World Health Assembly
held in Minneapolis (U.S.A.)
in May, 1958.

(6) A stutement correcting the
reply given on the 27th May,
1958 to & supplmmuy by
Shri K. T. K. T nion
Starred Question No. 1247
regarding unwanted amm. .

(7) Acopy of each of the following
Not ions under Sub-Sec-
tion (6) of Section 3 of the
Essential Commodities Act,

1955 :

(i) G.S.R.No. 358, dated Lhe
the 10th May, 1958 making
centain [amendments to the
Ferulizer (Control) Order,
1957)

() G.S.R. No. 359, dated the
1oth May, 1958

(1) G.S.R. No. 513, dated the
28th June, 1958

(iv) G.S.R. No. s
sth July, 195

(v) G.S.R. No. 560, dated the
TGN Taty, 1958

dated the



Subject
STATEMENT BY MINISTER

The Muguster of Rulways
mShYnthm Klun)rmde
2 statement
lsypven on the 3oth pnl,
195

1o a Sup;lementary by

Shrn Gorey on Starred

tion No. 192§ rd. the
Report of the ‘ork-
shop Reviewing Cbmmmu.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
ADOPTED

Twenty-mxth Report was
adopted

BILLS PASSED

(1)_Further discussion on the
motion for considerstion

of the Ancient Monuments
Sites
Remmns Bill,

19 s as passed by Raj
’ i'l‘l:e M:n{ucr ):o}
entiﬂc esearch and
(Shn

clause-by-cla consi-
du'nlo:,, rll:”Bﬂl was
paseed.

[Damy Diemst)

CorLumns

364-65

165 .66

166~—442

(i) The Mumlter of Stte i :n

th
fn:s (Sllz.rl:%nu) mowd

for copsideration of the All
India Services (Amend-
ment) Bill, 1958. After
clause-by-clause  consi-
deration, the Bill was
passed,

DEMANDS FOR EXCESS
GRANTS (RAILWAYS)

D‘?’:}d‘ f;lrf Excess Grants

( ways) lor l9$ =55 werc

discussed a bema.n
were voted 1n fu]l

AGENDA FOR WEDNESDAY,
13TH AUGUST, 1958—

Introduction of the Sugar Ex-
port (Promoti

442—90



